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NOTE.

Since the discussions of the Committee are of an informal
character, the stenographers’ record of the evidence is necessarily
incomplete and verbal accuracy cannot be guaranteed. The con-
tents of this volume should therefore be regarded merely as
illustrative of the proceedings, which are printed in volume L



First Meeting, Wednesday, the 14th August 1940,

RAILWAY BOARD.

OuTsTANDING ITEMS,

Chairman—Item 1. How many of these reserved carriages would
have been scrapped, say, within five years’ time ?

Mr. Wilson—The total number of saloons is 718 and the number in-
cluded in that programme is 71, which is about 10 per cent.

Chatrman.—I think we might wateh that programme for the present.
If that programme is carried out, we can then consider the matter further.

Mr. Scott.—We might ask for a further report next year as to what has
been done.

C!mzrman.——-Yes, we wonld like to know the progress made in carrying
out this programme. But we musi say that this is quite & satisfactory pro-
gramme and it must be adhered to.

Item 2. A report has been circulated this morning about this item.
The Committee will observe that the Auditor General is satisfied that on the
latest instructions issued, the main desiderata would be fulfilled.

Mr. Scott.—Is Mr. Campbell satisfied that this is working satisfae-
torily on the North-Western Railway ?

Mr. Campbell.—The result of the issue of the Rallway Board letters
of 256th Juue and 6th July is that there is now no criticism to offer.

Chairman.—The only question is whether we should have a report on
this next year to show how the thing has worked.

Sir E. Burdon.—You might ask the Railway Auditor to bring to our

notice those Railways which are not working out the programme in the way
it was intended to be worked.

Mr. Scott.—1Is it intended to extend it or not ¢

Chairman.—That is the point for the Committee to decide now. I
think we should wait for another yvear before we can decide to extend the
system or not.

Mr, Scott.—It does not involve any extra expenditure ?

Mr. Wilson.—No.

Sir E. Burdon—! am quite glad myself that it should be extended.
It is an admiratle thing. .

Mr. Scott.—If the Chief Commissioner and the Auditor General and
Mr. Campbell are satisficd that it is working very well, I do not see why
we shou‘d not extend it at once.

Chairman.—If so, we might give the Railway Board diseretion to go
ahead as appears convenient, The pomt is that if the Committee accept

this scheme in prmclple then there is no reason why it should not be ap-
plied further as it is suitable.

7
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Ttem 3. That is rather a generai recommendation and we are informed
that aul possible steps are being taken in this direction. Of this, the Cox-
mittee would be able to judge when it goas through the reports.

Mr, Scott.—Is there anything new that you have done ?
dr. Wilson—We have increased the rates and fares.

Mr. Scott.—How much increase is due to the increase in fares and
other things ?

Atr, Wilsoi.—In the last month the increase in fares and freights was
estimated to give us 30 lakhs. Separate accounts eof the yield from the
mgreases are not being maintained. We are also making efforts to impiove
economical working for examplé more extensive use of rolling stock.

__ Chairman—There was a surplus of 414 crores as against 115 crores
i 1938-39. '

My. Staig—When the revised estimates were framed we were 90 lakhs
short. We are now only one-third of a crore short.

Myr. Scott.—Where does this 3.61 go ¢ Does it go to the provinees 1
Mr. Wilson—1I4t is a contribution to the Central revenues.

_ Chairman—The question as to how much of it comes to us depcnds on
what the actual yield of income-tax was. If the yield of income-tax had
been very low, then the whole of it would come to us.

Mr. Scott.—Are the railway earnings keeping up well ?

Mr. Wilson.—The last time I worked it out, we were about 1} per cent.
above the Budget estimates.

Mr. Scott.—What about the expenses ¥ Are they going up very
rapidly or not ? ;

Mr. Jones—I1 imagine one aspect of the recommendation was whether
any positive steps which were within the power of the Railway Admiuirtra-
tion were taken, such ds, the opening up of local passenger services at
fmpo'rtant stations, Jocal delivery and motor arrangements, considerate treat-
ment of passengers to encourage the use of railways.

- Chairman.—The efforts that were reported last year were quite reason-
able in thémselves but the point wé wanted to emphasise was that they sLould
be iept ujp continuously. We should not merely have a drive in one year
and then drop the matter.

Mr Wilson—~We are conducting our efforts unremittingly in this diree-
tion.

Chairman—Item 4. There is a wmemorandum on this subject.

Mr. Scott.—Has the Auditor General accepted this memorandum 3

Mr. S8ankara—You will find from para. 6 that both the Finanve De-
partment and the Auditor General have agreed.

Mr. Scott.—I1 think we right accept it. .

_ Chairman—1t deems to me that it is reasonable that the mere ques-
tion of conformity with the original appropriation is a subsidiary considers-
tion ‘in the working of a great commercial department like the Railways.
We do want the accounts to show where we stand. It was a matter of
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annoyance to the Committee to find that changes in eclassification had
occurred which obscured the effect of the appropriation report. It was
because of that that they decided that we shou'd adhere to the erroncous
classification until the next Budget. So, we accept the conclusions of that
inemocrandum. They have already been accepted by the Finance Depart-

tient and the Auditor General.

Item 5. The latter consideration is now dropped out because ihe con-
tribution of revenues to the provinces is now entirely independent of tke
railway contributions. So, what this recommendation now means is that
the existing ru’es should be re-examined in the light of correct accounting
pitinciples and the qu-stion of the date should also be considered on merits.

(Maulvi Abdul Ghani suggested that these memoranda should be eir-
cu'ated to members a few days before if possible. Mr. Staig explained the
position and pointed out the difficultiés in so doing. There was only one
item the memorandum on which had been presented late.)
~ Mr_ Scott—With reference to the last sentence i in para. 6 of this AMemo-
tandam, do you, Auditor General, agree with that view $

~ Sir E. Burdon.—I think it is all right ; we dlscussed this before : it
seems to me perfectly sound.

Mr. Scott—Then I think we had better accept it.

Chairman.—I1 do not think there is any reason why the Commiitce
should differ from that. '

Mr. Azhar Ali—Item 6 of the statement. To whom did this matter
go for final decision ?

Chairman,—The Committee had some discussion but they did not want
to pursue it any further and left it to me to settle the matter after discrs-

gion with the railways concerned.
Ttems 7 and 8 of the.Statement. No comments.
Chairman—We will now take up the Review of the Appropriaticn Ae-

counts : The introductory paragraph is very interesting : it gives the main
results of the year. Section I gives the Financial Results, a summary of

the results for the past fourteen years.

Mr. Scott—Any decision yet on what vou are going to do with these
85 erores of unpaid contributions to general revenues ?

Chairman.—The repayment has been postponed umtil the end of
March 1942. The question would have to come before the Legislatare
again before that time.

I find that the capital increased during the first six years steadily but
for the last «ix vears it has been practically stationary : how far can it be
suggtsted that the slowing up of the increase in capital is due to changes
in accounting and how far is it due to lesser construction and so on ?

Mr. Wilson—It is mainly due to slowing up of construction.

Mr. Sankara—The changes in the method of accounting might ae-
¢ount for a reduction of about half a erore or so per year..

Chairman.—Has there been any further decrease in the capital * &t
charge from prlvate sources since the end of 1938-39 1 L

Mr. Sankara.—About i crore or a crore on thé average.
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My, Azhar Ali—Is it proposed to acquire the B. N. W, and R. K. B.
and {he Assam Bengal Railway ?

Mr. 8taig.—A decision has yet to be taken on that matter.

Mr. Scott—Para. 11. Increase in ordinary working expenses : Was
there a deiinite increase 1n coal stocks or only a temporary increase at cer-
tain times of the year so as to relieve rolling stock ?

Chairman.—There was actually larger stock being carried.
Section II. No comments.

Chairman.—Section III. What is the broad relation, in these luctva-
tions. between goods earnings and passenger earnings ¢ Do they general-
]y follow the same curve on the whole or is there some lag in one cuse or
the other ¢ As between 1928-29 and 1929-30 the passenger earnings went
up but the goods earnings went down.

Mr. Staig.—It may be due to change in tariff : but generally speaking
an increase in passenger earnings tends to lag behind an increase in the
goods earnings.

Sir Raza Ali—The figures for 1930-31 and 1931-32 are not given
here. '

Chatrman.—1929-30 was a good vear. The next two years were lean
‘years : they are not given here. 1932-33 was the bottom of the slump.

Mr. Azhar Ali—Paragraph 15. Is it due to the motor traffic that
the carning has been reduced ?

My, Wilson—That is due to the genera] condition of trade.
Chairman.—Goods fai'ed to find an outlet.

Mr. Azhar Ali—It is sometimes said that this is the cause of these
decreases in earnings. '

Sir Raza Ali—Mis. receipts. May 1 make a suggestion ? It is on'y
for consideration. In some of the countries where railways are owne:l and
run by Government, private agency is not allowed to transport goads on
lines parallel to the railway lin>. Unfortunately in this country ail the
railwavs are not State-managed but 1 wonder if in those parts where we
have State-managed railways it would be feasible first in the interests of
the publie and secondly in the interests of the State to take simi'ar action
to prohibit the transport of goods on roads parallel to the railway line. It
is a big question.

Chairman.—It is a very big question which has b~en engaging our
attention. That is the main subject which is dealt with by the Transpurt
Advisory Committee, which contains representsdtives of the provinces. The
provinces are very much interested.

Pm‘Mr. Scott.—This subject was dealt with fully in the Motor Vehicles
¥ .

Mr. Wilson.—Roads are a provincial subject.
Chairman.—The efforts of the Government have been directed for

‘some vears to reducing the abuses of road traffic, which has given them
an unfair advantage over the railways.

8ir Raza Ali—They have an unfair advantage. There is no doubt
about that.
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Chairman.—This subject was dealt with in the Motor Vehicles Bill
which was enacted recently, with the concurrence, generally spzaking, of
the provinees. It is a question of policy and it is not possible at this time
of day to aim at giving the railways a virtual monopoly for transport in cer-
tain areas.

Sur Raza Aln—When a!l the Railways are State-managed, the subject
could be considered.

Chairman—Even if all the railways are State-managed, it is a ques-
tion for consideration wheth-r certain types of trade shou'd not be catered
for by road transport, which has certain advantages in some respects.

AMr. Scott.—This is outside the scope of this Committee.
Para. 21. .How much have you increased your stock of coal ?

My, Wilson—At the end of the previous year, there might be 30 days
stock and at the end of this year 60 days stock. I do not know the actual
figures. The actual cost of the additional stock does not app-»ar in ordinary
working expenses at all. It is only the coal which is burnt which is charged
to revenue. .Coal stocks are held on capital account. The fre'ght is a
charge to revenue, so that the increase of stock involves an increase of
revenue charges on account of freight.

Mr. Scott.—You may not use your coal at all until perhaps next year ¢

Mr. Wilson.—It has been our end:avour to increase our stocks to frece
wagons in the busy season for public traffic.

Mr, Scott.—It will be more normal next year ?

Mr. Wilson—We cannot go on increasing the stocks. There is a
physical limit to what we can stock. .

Mr, Scott.—That ought to help things next year.

Chairinan.—Para. 22. The main excess here over the original budget

vecurred on the East Indian Railway.
Grant 6-A Maintenance of Structural Works.

Chairman—We have to take along with this paras. 7—9 of the Audit
Report.
Mr. Azhar Ali—What is the explanation of the statement in para. 7 1
‘Tt is not clear why some portion at least of the expenditure should not have
been anticipated and provided for in the original budget instead of being
obtained through the supplementary grant..

Sir E. Burdon.—The point of the eriticism is that there was a certain
amount of expenditure which could have been provided for in the Budget.

My, Staig.—I admit that is so. Sometimes in preparing the budget,
reductions are made in the light of past figures and these reductions may
noi turn out to be justified.

Chairman.— After the budget estimates were framed it was decided to
embark on heavier expenditure on track mainienance and repairs.

Para. 8 of the Audit Report seems to be a very cautious statement.
The provision for track maintenance and repairs in recent years has not
been sufficient.

Mr. Azhar Ali.—]I suggest that this is the cause of six accidents recently.
+_ Chatrman.—This seems to imply that there ought not to be any savings
under this Grant. N )
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My, Scott.—The standard has been unduly low.

Grant 6-B Maintenance and Supply of Locomotive Power.

. Mr. Azhar Ali—1t is said in para. 24 that the inc-ease in the consump-
tion of coal on the North Western and the Madras an1 Southern Mahratua
Railways was partly due to inferior quality of coal supplied by the collieries.
I want to know why this inferior quality was supplied and why it was nus
found out. Is there no criterion for finding out inferior coal 1

Chairman.—I suppose they do examine the coal and endeavour to

ensure a decent quality. I think they found out the inferior coal from the
consumption.

Para. 11 of the Chief Commissioner’s Review gives the financial
results of 1938-39 and gives the reasons for the increa e in the cost of wuin-
tenance. It says : ‘‘ The situation was further aggravated by the gencral
increase in the price of materia's required for repairs. The effect of these
factors together with unforeseen expenditure under (c) was to increase.
our repair and maintenance expenses to a considerable extent ’’. That is
the answer to the Audit Report statement that there was no increase in
receipts but there was an increase in expenditure,

Mr, Scott —What steps are you taking to alter that ?

Mr. Wilson.—1It is not sufficient to compare the exp>nditure of railways
with their receipts. The work done must also be taken into account.

Chairman—It is explained in the Chief Commissioner’s Review that
although there was increased trzffic it did not result in increased earnings
and again it is said that the inerease in consumption was not due solely to
1he efforts'to meet traffic requirements but reflected also measures adopted
by railways on the lines recomn:nded by the Railway Enquiry Committee,
for example, speeding up of goods and passenger traffic involving more
frequent services and In some caces lesser loads in order to attract nora

traffic and to retain that already accruing in the face of competition from
other sources of transport. .

Mr. Azhar Ali—What can be the cause of these demands coming too
late for inclusion in the final grant ¢

Chairmon—A small part was apparently due to the fact that the
demands of certain Railways were received too late for inclusion in the
final grant.

Mr. Azhar Ali—In supplenentary grants these items could be in-
ereased ¥ Why should they be so late ¢

Mr. Wilson—A reference may be made to pare 14 of the Chief Com-
fiss‘oner’s Review where it givés you the percentage of error. It indi-
eates that there is an improvement over the previous year.

Chairman.—The endeavour of this Committee is to continually pro-

ucé better results ; it is realized that one eannot obtain complete accuracy

in budgeting.
~ What is the position now as regards the comment at the top of page 6
of the Audit Report ¥ Has the positiou imnproved or deteriorated ?

Mr. Wilson—The condition of th: engines has improved.

Chairman.—What_ahcut the number ¢ 1 suppose a number of engines
weré lent from other Railways to the East Indian. There have not been
many new engines brought in. They have still kept theni #pparently.
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~ Chairman.—Postponement of the purchase of these Diescl cars : have
those been abandoned altogether now ?

. Mr. Staig—No. They have subsequently bezn obtained, but I cannot
s2y if they have been yet actually paid for.

Chairman—6-E. Expences of Traffic Department. Her: again the
results as compared with the Budget were quite satisfactory. Thess are
establishment charges which it is impossible to estimate with greater aceu-
racy. The employment of staff on revised scales is a factor which is taken
into account in the Budget ?

Mr. Wilson.—Yes.
Chatrman.—Paras. 13—15 of the Audit Report.

Mr. Wilson—Conference hire charges for each railway cannot be
aceurately estimatad as they depend on the number of wagons one railway
has to borrow from another which again depends on the traffic offering.

Chairman.—What is the nature of the ‘¢ instruections ’’ referred to ?

Mr. Sankara—Generally, one Railway is the creditor and another
Railway the debtor. They do not properly correlate the transactions, and
certain items are lost sight of by one of the two Railways. We have in-
gtructed the Railways to see that tho corresponding entries are properly
correlated. They should see that all relevant debits and credits are taken
mto account. We have also issued instructions recently that these transac-
tions which cancsel each other should be kept separate and we have taken
steps to see that the amounts made available by these transactions are not
reappropriated for other purposes. . .

Chairman.—6-G—Miscellaneous Expenses. There has been some
deterioration there ¥ The cxpenditure has been progressively increasing.
I sappose the Budgst estimate is based en previous actuals ¢

Myr. Staig—Yes, combined with some effort to take into account thé
number of employees who are likely to retire.

Chatrman.—Audit Report, para. 19. Considerable difficulty in bud-
guting.

Mr. Staig—The Railway Board’s instructions in this matter will pro-
duce an improvement in this matter.

Chairman—What is the nature of these suspense items ?

~ Mr. Campbell —This suspense account is the nat balance of more than
stie account, fifstly, miscellaneous advances where payments are debited

hen it is not known definite'y what account should be charged and in the
case of certain advance payments. It is difficult for accounts officers to
&timate what may be coming along towards the end of March ; certain pay-
monts of this deseription are detailed on page 50 of the Appropriation Ae-
counts. [ have taken up the matter with the Chief Accounts Officers who
will now devote greater consideration to what took place in previous years.

Chairman.—1 suppose the effect on the Railways could not be foreseen.
. Hé' Campbell—That is so. There is a Demand 8 Payable account

tildder this Suspense head. This vear it has not had an important effect
on the grant. The excess is mainly under fniscellaneous ddvanees.
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Chairmagz‘.:.—'ﬁ-,H—Electrica'l Department,—rather  expanded this
year. The head was about trebled from 120 lakhs to about 360 lakhs.
What wes the reason for this change in allocation ¢

- M 'Wz'lsoh.—Oq some Railways a Chief Electrical Engineer was put
in chairge of all electrical work and it was then decided that th> expenditure
on a:l electrical operat.ons should be placed under one accounts head.

There are still adjustments being made of items which will be charged to
this head. |

Mr. Azhar Ali—TIs there any special reason for this on the East Indian
Railway ?
Chairman.—It has been explained that there was a complete change in

the. allocation of these expenses and they had no previous experience on
which to go.

I do not think we can say anything more on that subject. This
finishes Grant No. 6.

GRANT 1T.

Cha.rman.—As might have been expected, this is budgeted with great
accuracy. There are no remarks of the Audit Report on this Grant and I
do not think we have any comments to make.

B. Payments to Indian States and Companies :
No remarks.

C. Miscellaneous expenditnre. There seems to be a large saving as
compared with the Budget under Grant No. 1, Railway Board. There are
no Aud.t remarks on this Grant either.

GRrRANT No. 11—NEwW CONSTRUCTION, PAGE 27.

S°r Raza Ali.—Para 41. There are still three months in which notice
might have been issued. Was it aclually done in the year or the purchase
was completed in the following year !

Mr. Sankara—It was done in 1939-40,

Sir Raza Ali—1 find on page 28 the following remarks : ‘‘ The pur-
chas> was connected with the conversion of the line into broad gauge and
its extension to Jacobabad, and as there were reasons to believe that the
financial results of the conversion and extension would be affected con-
siderably by rise in prices of materials, etc., the issue of the required notice
of purchase was held up pending preparation of detailed estimates and
reporis.”” Two points arise out of this statement, so far as I can see.

The first point is that it relates to th: year 1938-39 when no rise in the cost
of materials could be anticipated.

Chairman.—No, there was re-armament going on in Europe already
in 1938. The prices of steel had gone un and they were still rising. The
Maunich erisis occurred in September 1938.

8ir Raza Ali—But I thought that the prices did not rise till about the
middle of 1938.

Chairman—The prices rose in anticipation. The Tatas had been
doing very well for a couple of years before the war broke out owing to the
re-armament campaign in Europe.
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Sir Raza Alv.—The second point is in connection with the remark that
the report acknowledges the preparation of detailed estimates and reports.
Am I to take it that there were no detailed estimates and reports prepared
for the first time ?

Chairman.—They had to be revised. The financial results had to be
reviewed again in the light of the latest appreciation of prices.

8ir Raza Ali.—So, notice had to be given ?

Chairman.—It was given later and the purchase took place in the fol-
lowing year. Notice had not been given in January 1938 and therefore
there ‘were only two more months in which it could be given in time for the

purchase to take place.
I think we had better stop here and adjourn till 10-30 A.M. tomorrow.
The Committee then adjourned till 10-30 a.M. on Thursday, the 15th
August 1940.
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Second Meeting, Thursday, 15th August 1940.

RAILWAY BOARD—contd.

Chesrman—GQGrant 12 : Open Line Worl's : Page 28 of the Review
and page 9 of the Audit Report. This Committee is very closely associated
with the history of lump sum cuts and it should be interested to see how
the svsters works. At certain times it helps towards closer budgeting
and at other times it does not.

As regards the increase in the stores balances (para. 46) I might say
this : all departments, including railways had received instruc'ions,
after the preparation of these budgets that in respect of stores they mus}
revise their previous views. The tendency previously was to reduce the
amount of capital locked up in stores to two or three months vequire-
ments. But as the international situation became more threatening the
Government of India issued instructions to lay in stocks for six and even
twelve months—particularly in departments like Mint where we could
not risk a breakdown owing to lack of materials. The tendency there-
fore has been to reverse the previous policy and accumulate more stores.
It applies equally to railways.

Sir Raza Ali—What is the main description of railway stores
imported from abroad ?

Chairman.—It is given in the Appendix A to Vol. II of the Adminis-
tration Report—Bridge work, special fastenings, electrical lighting plants,
pneumatic machinery, ete.,, ete. Some of it is indigenous but a fair pro-
portion is imported.

Mr. Scott—I think we ought to congratulate the Government of India
on taking that long-sighted policy.

Myr. Azhar Al.—My only point is that the N.-W. R. has got a much
larger excess than the other railways.

Chairman.—The N.-W. R. is more closely associated with miltary
considerations.

Sir Raza Ali.—What has been done to manufacture stores on a larger
scale since the outbreak of hostilities ?

Chairman.—That is a matter really for the Supply Department. I
am afraid that these witnesses will not be able to tell us much about that.

Mr. Scott.—Can you tell us if you have been seen any effects of this
policy being intensified during the war ¢

Chairman.—Are you awave of any requirements of railways which
were formerly imported but are now being manufactured in India ?

Mr. Wilson—So far as the railway workshons are coneerned we have
taken over a zood deal of work for the Supply Department.

Maulvi Abdul Ghaoni—What progress has been made about the manu-
facture of locomotives here ?

Mr. Staig—The member wi'l find a memorandum on this matter in
the preeeedings of the last mreting of the Standing Finsnce Committee
for Railways, the gist of which was eommunicated to the press. The
Railway Board found that the main features of the scheme presented by
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the reporting officers were practicable and that the repairs to locomotives
now done at Kanchrapara could be done at Khargpur and Jamalpur, the
Kanchrapara workshops being released for construction. The war situg-
tion has, however, made the need for munitions preduction paramount and
the Kanchrapara workshops have bzen made avaiiable for that object, and
the manufacture of locomotives there postponed. The aetivities of the
workshops at Ajmer, which have been hitherto confined to the production
of metre gauge locomotives, have. however, been expanded and twenty
broad gauge locomotives of a small type are to be made there.

Mr. Azhar Als—We merely wanted to know if any schemes have been-
started to manufacture these things here.

Chairman.—The first object of the Supply Department in war time
is to encourage the manufacture of articles directly required for war
purposes : at the same time the conditions are quite favourable for the
growth of other industries supplying civil consumption.

Sir Raza Ali—Subject to the first claim, the war claim, I think we
must take this opportunity to speed up manufacture of rallway stores in
India itself.

Mr. Wilson—But we are in favour of that : and more so during the
war.

Chairman.—1It is the concern of the Supply Department to see that
civil requirements do not impinge on our war potential and this type of
stores will definitely impinge on the production for war purposes.

Mr. Staig.—I1 might mention incidentallv one item about whi¢h we
had a lengthy discussion in the Staniing Finance Committee for Rail-
ways—the manufacture of machine tools in our workshops. This would
really be a subsidiary activity for which railway workshops are not
equipped, and which would require specially qualified staff and plant. It
is not an economic p"oposmon for railway workshops to embark on this,
and even if it were, it would be difficult to get the machinery required.
It is further not desu-able on grounds of general policy, to compete with
private enterprise in this dlrectlon There is already a company, I under-
stand, near Calecutta producing these artieles, though not, I beheve of
the highest degree of precision.

Maulvi Abdul Ghani—Are indents sent throngh the Suppiy enart.
ment or direct ?

Chairman.—We will have to get them in consultation with the Supoly
Department. We have reached a stage in these matters when the whole
prodncetion of the country has to be planned with reference to war
priorities.

Mr. Scott—Does this require a supplementary grant ?

Mr. Jones—We shall require an excess grant, as the graht is
exceeded. :

Mr._ 8-o0tt—I think we may put it in the Report that we recommend:

the acceptance of the policy of laying in more stock owing to the present:
position.

Chairman.—T1 understand that to he the sense of the Committee.
In previous years when dealing with large savings, the Committ>e took
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the view that they would prefer to have 1o deal with some excess rather
than see these iarge savings and they were therefore of opinion that tL
Jump sum cut practice should be continued in order to eliminate ihese
very large savings : so that we have now reached the stage at waiich
for two years the adoption of the lump cut has produced excesses which
Las definitely eliminated these large savings which used to exist before.

Sir Raza Ali.—Are carriages manufactured in our workshops 1

Mr. Wilson.—Carriages and wagons are en.irely manufactured in
India. :
Maulvi Abdul Ghant.—With reference to the last sentence in para. 24
(ii) of the Audit Report, have finul instructions been ssued ¢

Mr. Campbell—About 18 months ago the Railway Board issued a
long letter to railways about these suspens: aceounts. ard -everal replies
have been received. The matter has not yet reached finality.

Cliziriman —QOwing to the war, we are bound to hiv> wide variations
as we are deliberately increasing our balances of stores. I am referring to
sub-para. (iii) of para. 24 of the Audit Report.

Mr. Scott—Why was there this failure to provide for the ballasting
programmes—npara. 25 (i) of the Audit Report ?

Mr. Sankara.—It was a case of pure misapprehension on the part of
the N.-W. R. It was a mistake.

Mr. Scot! —But it must have gone through several hands. Somebody
ought to have noticed this.

Charrmun—-It is an instance of want of co-ordination.

Mr. Staig.—Now that special attention has been drawn to these
mistakes and that the Controller of Accounts and the Chief Accounts
Officer are watching the situation, we may hope that they will not recur.

Chairman.—Why should the ballasting programme be so much liable
to be overlooked ? 1Is ballasting done independently of other operations ?

My. Seshu Iyer.—In 1937-38 ballasting used to be debited t» Grant 12.
The Railway Board wanted to change the allocation to Grant 6-A. but the
Public Accounts Committee last vear decided that all renewals of ballast
should come under grant 12 : mistakes were made by the Rai ways and
provision was not made either under grant 6-A. or grant 12 : it was due
to a change in accounting classification.

Mr. S8cott.—1t looks as if you do not pay much attention to the instruec-
tions issued. I think we may make a report to that effect.

Mr. Wilson.—In this particular case the instructions were diffi-ult
to interpret in that they related to wholesale renewals of ballast or partial
renewals of ballast. Partial renewals were debited to revenue ani whole-
rale renewals to depreciation fund. It was extremely difficult for railways
to decide which were wholesale and which were partial renewa's. Since
then the matter has been cleared up and now ballast renewa's are being
- debited to depreciation. I do remember the difficulty of internreting these
instructions. Tt was rather difficult to know whether the charece was to
gepreciation or to revenue. In the ordinary course of events, the ballast
is made wp year by vear and was previously charged to revenue.
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Mr, Scott.—Now you have an opportunity of seeing that the Railway
Board ‘s mstructions are issued rather more clearly. '

Chairman.—One moral that might be drawn from this is ‘‘ don’t have
ehanges in allocation unless they are perfectly workable ’’. If you have a
system of allocation which is intelligible and is working reasonably well,
you ought to be rather careful about introducing a change in this unless
you are quite sure that it can be understood.

Mr. Sankara.—We have only had two mistakes reported.

Chairman.—As regards the general question of lump sum cuts, I take
it that the Committee still wish to proceed with the system of lump cuts,
although we have now reached a point when it is producing excesses. I
think in the Civil Departments we also continue the system of lump sum
cuts, because in all works budgets we find there is a tendency to budget for
more than they can spend. The only question is what the lump sum cut
should be. It seems to me that the proportion should be somewhat reduced

but ihat the system should not be abandoned.

Mr. Scott—What percentage have you cut ?

Chairman.—In the year under review it was 16. Had there not been
a cut there would have been a sufficient margin in the grant to accommodate
the excess. That would have been fortuitous.

We now return to where we were. Page 11 item (iii). It was ex-
plained by the Financial Commissioner that instructions have now been
issued to secure greater correlation between the Controller of Railway -
Accounts and the Chief Accounts Officers. I hope the more detailed
method will yield more satisfactory results. .

Mr. Campbell —We can check up the figures of the accounts offices and
ascertain if there has been a lack of correlation.

Chairman—Mr. Staig has explained that instructions have been
issued to ensure closer correlation, that is correlation as between new
construction and open line work.

My. Scott—This is another case of lack of correlation. I take it you
are watching it very carefully ¢

Mr. Staig.—Yes. ‘
Mr. Scott—Page 11 of the Audit Report and para. 52 of the Chief
sCommissiomer’s Review. May I know why the R. and K. Company’s
debentures could not be estimated more accurately ¥ You say on page 61

of the Appropriation Accounts :—
““ Due to the share of the interest charges on joint debenture stock
recoverable from the R. and K. Railway Company not having
been foreseen, owing to absence of neccssary information.’’

Why could not the necessary information be obtained ¥

Chairman.— Tt may be that certain dehenture holders had not drawn
their interest at the time when the liability was taken over.

Mr. Scott.—Did the Government of India guarantee part of that

debentnre interest ¢
Chairman.—It is not of very great importance. The appropriation

was modified during the year,
L2659FinD
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-+ Mr Beott.—What is the average rate of interest this year 1
Mr. Staig.—About 4.5.

. Mr, Sankara—The capital expenditure required was also raised by
debenture. It was a joint debenture, liability for part of which rests on
the company. The Secretary of State pays the full interest and then
recovers the company’s share.

Chairman.—We now come to section IV. We have already dealt with
the main causes of these excesses and the question before the Committee is
whether they recommend that these excesses be regularised. May I take it
that the Committee recommend that these excesses be regularised by a vote
of the Assembly.

Mr. Scott.—The Assembly should be given an explanation.
Mr. Gill.—A brief explanation is given in the Committee’s report.

Chairman.—As regards the irregular excesses, the Auditor-General
points out that the explanations have been accepted by the Auditor.

Mr. Azhar Ali—On page 48 of the Chief Commissioner’s review, a
pumber of irregularities have been reported on the East Indian Railway.
If you add up all these amounts, it will come to a very substantial figure.
There also seems to be some misapprehension about these two words,
appropriation and re-appropriation.

Moulvi Abdul Ghani.—I1 would like to draw the attention of the Com-
. mittee to the last sentence of paragraph 30 on page 11 of the Audit Report
which says :

Thig practice appears to be confined to the revenue grants only but it
18 suggested, especially in view of the excesses in 1938-39, that it may
be extended to the Open Line Works Grant also. T would like this to be
ineorporated in the report.

Chairman.—The question is whether your object is to get the work
completed with reasonable expedition or to conform as closely as possible
to the budget appropriation. In the case of revenue heads, it may be
eonsidered to be of primary importance that the expenditure should not
exceed the grant but in the case of capital heads works and open line works,
the questicn is whether you want to hold up the work in order to avoid
the excess or whether you wish to allow them to go on with the work,
although you realise that it may result in an excess. That is the practical
point at issue.

‘Mr. Wilson—Two years ago, the chairman raised the question of a
development fund and pointed out that we should not be slavishly tied
down to the 31st March, when the object is to get the work done as quickly
a8 possible. A development fund may run over several years.

Chairman.—The telephone people have got that.

Moulvi Abdul Ghani—I do not say that the work should be stopped
or held up. What I say is that the estimates should be prepared before-
hand and the sanction of the proper anthority obtained.

.C{tatrm:an.-—The point here is the question of intimating to the
administrations the amounts fixed for their revised estimates by the middla
of Japuary each year. That i to say, when nine months of the year have
passed. then in the case of revenue heads. the Railway Board intimates to
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the administrations what they have fixed as their revised estimates in the
hght of the actudls which have occiirred during the nine months and the
mehcatlon is that the railway should make a speclal effort now to adhere
to these revised estimates. The questmn is whether in the case of works
of this character—Open line works—it is desirable for budgetary reasons
to try and fix a gvm to which the administration should attempt to adhere
or whether the administration should be free to get ahead with the work
as quickly as it can regardless of the effect on the grant for the year.

Sir E. Burdon.—It is a restriction which is a purely artificial one for
appropriation. In the long run appropriation audit will cease to apply
to railway expenditure. I do not think we should try to restrict expen(ﬁ-
ture at that stage. It rea]ly ought to be ,]udged on the information before-’
hand as to what the economic rate of progress is likely to be an1 adhere to
it but we should not interfere with it at that stage.

Mr. Staig.-—All the figures under this head are sent to the railways at
the same time as they are presented to the Assembly in the pink books, but’
there is no injunction issued to them that the fizures should be adhered to.

Myr. Scott.—We thay accept the Auditor-General’s remarks.
Chairman.—It is a question of policy.

Grant under 6-A. They thought to meet it out of the lapse ; it is
not a case of defective budgeting. Incidentally. I think a sort of key
statement on the lines of that prepared on the Civil Appropriation Accounts
ought to be prepared for the Committee each year so that they can co-
relate all those cross references. We may have it printed for the
P. A. C
" Moulvi Abdul Ghani.—Section V-Miscellaneous, page 40 of Review.
You sometimes speak of commercial accounts and sometimes of revenue
accounts. I find that in one statement the capital is 755 crores but accord-
ing to the commmercial aceounts it c6mes up to 333 crores so that there is
very much confusion as to which we should tike and caleu'ate the interest
on.

Chasrman.—Where did you get the targer figure from !¢
Mr. Wilson.—Page 168 and page 171 of Part IL

Chairman.—That does not represent the total capital ¥ You are
looking at the balance sheet on page 170 but the gross figure there does not
represent the railway capital, it includes many other items. Ttem 1 is
the capital. The commercial capital is ¢iven at pages 168 and 163 and
the strategic is given at pages 174—75.

Paragraph 63 ~f the Review. The discharge of debentures does not
of course mean reduction in the eapital at charge ; it is merely repatria-
tion or cxtinction of that debt.

Mr. Aziar Ali—May 1 know what was the dividend paid on those
debentures ?

Chatrman—It depends on the time when the debentures were raised
what the interest would be. These are various debentures.

My. Azhar Ali.—On company Railways what is the amount of d.vidend
that they get, sometimes 14 per cent.?

Chairman.—You are thinking of the dividends on ordinary. shares,
which is a different matter.,
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Paragraph 65. This is part of the general question of amortisation
of Railway debt. The first step is to exclude this amount from the capital.
That again links you with the policy of depreciation and the treatment of
the surpluses of the Railways.

Mr. Scott.—There is no amortisation of railway capital at all ¢

Mr. Sankara.—There is a provision in the railway ‘ separation con-
vention ’ that the reserve can be utilised for that purpose.

Chairman.—This is a question which can come up when the question
which has to be answered emerged, that is, what should be the treatment
henceforward of surpluses if any accruing on the working of the Railways.

Mr. Statg.—There was a general review of the financial position of
railways some years ago and the quastion of provision for amortization,
was considered, and accepted in principie. It has not yet been practicable
financially to give effect to that decision.

Mr. Azhar Ali.—Is there a remedy for the three crores you have to
pay on assets not in use ? .

Moulvi Abdul Ghani.—Page 43. The figures are different and that
i» why I was saying there was confusion.

Chairman.—That is the difference between commercial accounting and
cash accounting.

~ Mr. Scott—Would not a profit and loss statement show the position
more clearly ?

Chairman.—For budgetary purposzs Government works on the actual
transactions of the year. What is actually brought to account is the actual
disbursements and receipts of the year on the cash bas:s.

Mr. Scott.—Sir Ernest, are you satisfied that that is correct ?

8ir E. Burdon.—I1 do not think you can expect the Railways to depart
from that rule about the cash basis. This is only supplementary informa-
tion 8o that those who are interested in the commercial aspect of the finan-
cial administration of the Railways can see how the administration is run.
All service expenditure is done on the cash basis and in th= case of com-
mercial undertakings we extract from the regular Government accounts
the commercial account, to see how a quasi-commercial undertaking is
working or whether it is worth while to continue it.

Chairman. - You cannot budget on that basis.

Sir E. Kurdon.—This is really a supplementary thing to show you
the commercial aspect of it to make your information complete.

Chairman.—Pages 86-87 of the Appropriation Accounts, Part Il
These show an increase of 84 lakhs of the closing balance. We shall
probaply find that there is an even greater further increase. Annexure E,
page 54 of Review, shows the stores balances from year to year. They have
been gradually declining till this year and going up again, though not very
rapidly. It was easier to reduce the stores balances.

*  Mr. Scott.—You have got no idea of the difference between quantities
between.those two years ?

Mr. Wilson.—No.
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.+ . Chairman.—]1 suppose you can say that they represent about five
months’ stocks. P

Mr. Scoit.—Have you no idea as to what was the case ten years
ago ?

Mr. Wilson.—I think it was more.

Mr. Scott.—Can you give me any idea of what you are trying to
work to ¢

Myr. Wilson—What we have tried to do in regard to stocks coming
from abroad is to build up a reserve of six months, quite apart from the
normal amount ; but it is regrettable -that in all cases we have unot been
able to build up this reserve.
Mr. Azhar Ali—Comparing the two periods, they appear to be
less ¢ ’

Chairman.—That was due to a deliberate policy, that i3, in peace
time to reduce the stores balance so as not to lock up unnecessary capital
on which you have to pay interest. In the present circumstances they
were trying in the year under review to reverse that in order to build up
larger balances.

Railway Reserve Fund. There are still 48 lakhs left in that ¢
Mr. Sankara.—That is invested in branch line shares.

Chairman.—It is maintained in order not to completely extmgmsh
this reserve.

Mr. Scott—Can you get more on that than you are paying the in-
terest on ¥ This was invested in the purchase of branch line shares,
‘paragraph 72. The capital value has gone up from 81 lakhs to 88.
Would it not pay you to sell those ?

Chairman.—They expect to purchase the branch lines in due eourse.
The interest on your rescrve funds earned,—it is not the same figure as the’
interest you pay on the capital ¢

Mr. Sankara—Yes.

Mr. Jones—Paragraph 71, Deprecmtlon Reserve Fund. This three
erores depreciation reserve fund is a progressively mounting negative:
ficure—annexure F ¢ ..

Mr. Scott.—Why does this fund wmake investments in .branch
lines ¢

"~ My. Sankara—For the same reason.

Mr. Scott.—1s that a matter of policy,-—that you want to purchase

those lines ?

Mr. Sankara-—Yes.
Mr, Scott.—Can you get as much for your money ?
Mr. fankara—Yes, slightly lecs,

Chatrman.—Bnut these purchaces were made at a time when the
funds were well up, with the ohject of facilitating the eventual purchase
of the lines. Supposing you sell those shares when you come to purchase
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ihe branch lines, does the market value of those shares have anything to
do with the price you have to pay !

- Mr. Sankara—For these shares the investors will get the market
value.

Chairman.—So that it is worth while to expect a lower return.

Mr. Scott.—Would it be worth while inereasing your investments in
the depreciation fund—because Government will have to find the
money ?

Mr. Sankara—It depends on when Government make up their mind
to purchase the line.

Mr. Jones—As vegards this Jodhpur Railway, it is a progressively
mounting negative fund ¢?

. Mr. Sankara—That capital has been borne by the State and we pay
the maintenance and also our share of the renewal expenditure but we
are not prepared to build up a separate fund because it is a small matter.
We shall have to assume some sort of capital expenditure and build up
a depreciation fund. Moreover, we have not been acting on the prin-
ciple of separate depreciation funds for separate Railways.

Chairman.—No further remarks on the Depreciation Reserve
Fund. We have already dealt with investments.

Paragraph 36 of the Audit R->port. Unsanctioned expenditure.
There is a large annexure in connection with this.

Mr. Scott.—The G. 1. P. seems to be under objection for a long
time. What procedure is now adopted to keep it in order ?

Mr. S8ankara—We issued orders in November 1939 that estimates
should be prepared.

~ Mr. Bcott.—You cannot start work without some sort of samction f?
You will snrely put up some sort of estimate and say that you are going
to spend 20 lakhs of rupees.

Mr. Wilson.—That is the normal procedure. I am not quite sure
‘of the details.

Mr. 8cott.—Can you tell me what happened in this case of the
G. 1. . involving a sum of 23 lakhs ?

Mr. Sankara—There are a number of works. They thought that
no estimates were necessary at gll in these cases.

Mr. Wilgon—On the G. 1. P. the scattered renewal of rails, ete.,
‘was being estimated in the budget. They did not make anv separate
estimate. An average is taken on previous years’ expenditure and
that a~ount is provided under the relevant head. In regard to the
expenditure cn urderframe= under ohjection, the buildine of eoaches starts
on the Ist of April and by that time the underframes ought to be in hand.
So. the Standing Winance Committee have established a Convention by
‘which they ggree that in anticipation of the sanction to the budeet for
the coming year, exrenditure on under-frames should be incurred. The

“tstimate for the coaches is meanwhile under preparation and it may take
some time before it is sanetioned. Y
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‘Chairman —Surely, if you conld allow the work to go ahead, it is
no use arguing in regard to the works which have gone ahead in reoard
‘to the design. That becomes an academic question.

" Mr. Wilson.—As time goes on, public demand changes regardlng
the design of coaches. This may be under discussion at the time.

Chairman.—And meanwhile in so far as the work which has gone
on is being completed.

AMr. Wilson.—The under-frames must be ordered in any case. The
type of body may b: under discussion.

Mr. Azhar Ali—The point is that the Committee said in 1937 and
1938 that in regard to the unsanctioned expenditure the condition
did not appear to be improving. Is the condition improving now ¢

Sir E. Burdon—With regard to the delay that has occurred in the
disposal of cases, if you put on extra staff to work off the arrears, the
position may beccme different.

Mr. Scott—Can you tell me about the G. I. P. expenditure on
scattered renewals that the case was under consideration by the Railway
Board and they have since decided that estimates are required to he pre-
pared, that the Chief Engineer has been addressed and the matter is
still under correspondence with that officer t The first sanction was
granted in April 1937 and we are now in 1940. What have you done
about it ¥ Is it still under correspondence {

Mr. Wilson.—I do not know what the exacet position is at the moment
but there is no doubt about the fact that the Chief Engineer and ‘the
QGeneral] Manager (that is, myself) did object to this proposal. -

Mr. Jones—The Railway Board has decided that an estimate is
neeessary.

Mr. Wilgon—And it will be prepared.

Chairman.—Au estimate of the expenditure which eccurred in
1937 need not be required and therefore the matter can be finished.

Mr. Scott.—1 would like to know what the Railway Board have
now cone in the matter. Can the Railway Board insist that their
orders should be carried out ?

Mr. Wilson.—Yes. .

My. Scott—Can the Railways go on objecting ¢

Mr. Wilson.-—The matter is still under correspondence.

Mr. Sankara.—They might have experienced some difficulties.

Mr. Scott.—When they first put up their case they ought to have
explained their difficulties and the Railway Board could have consider-
ed them in order to arrive at the decision whether it was necessary or
not. In the present case. the Railway Board considered your case and
they declded that an estimate was necessary. It strikes me, then, that
there is no further arcument about it. Once the Government of India
give a decision, there is practically no appeal.

.Mr. Wilson.—The Railway Board is always open to reasoning.
They may, on rveceiving further information, amend their previous
decision.
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My, Scott.—Is there any appeal from the decision of the Railway
Board to the Government of India ?

Chairman.—There is an appeal tothe Railway Board’s own rea-
soning power. The Railway Board is the Railway Department of the
Government of India.

Mr. Scott—But once the Railway Board has come to a decision,
there is no chance of altering ¢

Myr. Wilson.—The Government of India orders are frequently
amended by further reasoning.

Mr. Scott—What is the use of the Railway Board if the Railways
are going to tell you that they are always right ¢

Mr. Sankara—Do you mean to say that the Railway Board should
never change their orders ?

Mr. Wilson.—We are constantly learning.

Chairman.—We ought to meet to-morrow morning again for
the purpose of considerng a memorandum on this subject if it could be
prepared indicating the present stage of this case. We would like to
know how the matter stands at present, otherwise we will have to ex-
press some dissatisfaction on the present state of affairs. We would
like to know how the position has developed since the close of the year
in question. The point is that if it is desirable in the public interest
that expenditure should be incurred in advance of detailed estimates,
whether this Committee should recommend that the rules be changed.

Mr. Azhar Ali—In view of the remarks in paragraph 36, we must
say something about it in onr report.

Chawrman.—I agree.

. The Committee then adjourned till 10-30 Ao.M. on Friday, the 16th
August 1940.
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Third Meeting, Friday, the 16th August 1940.
RAILWAY BOARD—continued.

Chairman.—We were considering yesterday, when we left, the
question of unsanctioned expenditure and expenditure held under ob-
jection which is dealt with in paragraphs 36 and 37 of the Audit Re-
port at page 14. As I anticipated from the state of the subject when
we discussed it yesterday, the Committce would have some difficulty in
recording their views on this matter without further material from
the Board, I asked the Financial Commissioner of Railways to prepare
something for us to comsiuer to-day. The Financial Commissioner has
discussed the matter with the Controller of Railway Accounts and he
has furnished me with a note which includes both the main facts and
also suggests a reasonable line which the Committee might take in order
to help to make progress with this difficult matter. I understand that
the Director, Railway Audit is in agreement with -the matter as pre-
~ented here. The note has been shown to him and he has no important
~omments to make. The Auditor-General has not yet had time to study
this. T think the best thing would be if I read this note to the Com-
mittee. [t may he regarded as putting words in the mouth of the
Committee but the Committee must understand that they are entirely
free to reject this note. Tt is merely in jrder to save time. If the Com-
mittee comes to the view indicated in this note, then it will save time
«when we come to make our report because this has been cast in the form
of paragraphs which could go into the report if the Committee aceept
them. The main thing which I wish to do this morning is to bring the
facts before the Committee and the Committee can re-draft afterwards.
It is merely as a matter of convenience that it has been put in this form.

(The Chairman then read the note.)

Chairman.—With reference to items 4 and 5 totalling over 28 lakhs
on page 104 of the appropriation account. We propose to find out whe-
ther the Commiitee desire the cases to be further investigated to see if
the rules regarding estimates in such cases required amending to eli-
minate unnecessary work. Supposing vou come to the conclus:ion that
the rules require that the estimates should still be ma'ntained, the
question: is whether cases of this type which are of a purely technical
nature not requiring inclusion of the unsanctioned expenditure should
be dealt with in the manner suggested by the Auditor-General and
which also occurred to we, nawely, thai a date might be fised by which
the detailed estimate is to be furnished and not uniil that ‘date would
the cxpenditure be generally under objection.

Sir E. Burdon.—I think it very probable that the rules are all
right. There are certain peculiar formalities to be complied with on
the civil side. The real issue is probably very much more of exhibition.
1 will point out that this statement is put in the Appropriation Accounts
presented by the Financial Commissioner of Railways. Tt is not pre-
sented by the Director of Railway Audit as part of his indictment.
So, it might very <afelv be left tn the Director of Rai'way Audit to
bring to your notice cases in which subordinate authorities have ac-
tually exceeded or have failed to complete the prceedure as recards the
éstimating within a reasonable space of time. In other words, it wilk
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be left to the usual operation of Audit. In the first place, he would
operate domestically. He would challenge in audit and he wouid make
representations to the Railway Compames and to the Railway Board.
1f he did not think their response to be satisfactory, he wiil bring the
matter before this Committee. I do agree that it is better to investigate
the matter on both sides, both as regards the rules requiring amend-
ment or whether the accounts and audit treatment requires to be modi-
fied so as not to give the Public Accounts Committee some misleading
impression.

Chairman.—That represents the general sense of the discussion
yesterday and what the Auditor-General has told ws this morning.

Myr. Azhar Ali—1I should like to know in what light the matter was

discussed last time when these objections were taken by the Public Accounts
Lommittee ?

Chairman.—The Public Accounts Committee never took objection to
this. The objection is raised by Audit that in accordance with the instrue-
tions of the Railway Board now in existence detailed estimates are neces-
sary for these works and, as detailed estimates have not been received, the
expenditure is under objection. I cannot understand why detailed esti-
mates should be prepared in such cases. Can you tell me that ?

Mr. Wilson—The rules say that works chargeable to Depreciation
-should be covered by detailed estimates.

Sir E. Burdon—The Director of Railway Audit who has dealt
with this case tells me that he examined the proceedings which were adopt-
ed by the G. I. P. R. and has agreed to the system being continued a
year after when it was exzmined. He is perfectly happy to let the
existing system go on provided the Railway Board agree.

Chairman—But why did the Railway Board insist that the rules
should be adhered to in this type of cases !

Mr. Sankara—We considered that the lines could be dealt with
in sections. They can prepare estimates for sections saying so many
rails, so many sleepers, ete., will have to be replaced.

(The Chairman then read out from the note the paras. regarding
the rolling stoek.)

Chairman.—Those ar= the facts of that cace and the amestion is whgt
view the Committee would taks of that explanation. The question 18
whether the Committee would acree that in the cirenmstances explainesl
the cases disclose no renrehensible lack of financial eontrol. The posi-
tion is that the under-frames wou'd in any ecase remain unchanged.
Tt wes therefore necessary to go ahead with the eomstruction of the under-
fremes. but in relation to the type of bodies to be put on them, the Rail-
wav Admenistration had certa’n ideas for improvin® th- types. The
discussion bhetween the Bailwav Administration and the Ra‘lwav Board
in reeard to these nossible improvements or mod fieations was gping
on and the result of it was that the expenditur~ on the under-carriage,
-which in sy case would have tn ha in-ner2d. is tachnically unier objeo-
tion. Now. does this Committes ennsi’er that it jo a Topconable cauge
‘of delav that these mndifications shonld be diccusced and that the Rail-
way Adniinistration should hot, in order to secure an early dieposal
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of the objection, agree to the type which was originally in mind ¢ Is it
reasonable for the Railway Acministration to raise a quest.on of some
possible improvement in type regardless of this effeet on the accounts §

Mr. Scott.—Can’t you sanction the scheme in parts ?

Mr. Sankara—The general principle is not to allow the splitting
ap of estimates.

Sir Raza Ali—1 would like to have the draft of the note before
us before we can express a definite opinion. Words are of great import-
ance. Much depends upon how we express ourselves.

ment of unsanctioned expenditure is not presented by Audit. If this
statement had not been included in the appropriation accounts, not one
of these items would have been brought to the notice of the Committee.

Chairman.—It is a matter with- which this Committee has dealt with
in the past and I think that the Financial Commissioner has brought
these matters rightly to the notice of the Committee. I think it was
right that he should bring to the Committee’s notice the stage at which
it is now so that they should consider what remedies should be applied
to the situation. If, in fact, the items are being accepted as intrinsically
objectionable, then that is a matter for which some remedy should be
flevised. .

I think the genera] sense of the Committee is to the effect, ‘‘ we are
patisfied that in the circumstances explained, the foregoing ecases dis-
elose no reprehensible lack of financial control and we feel that the
guestion of exhibiting such of the items explained as objectionable should
be further examined and that the possibility of treating them as a
domestic matter for scttlement between the railway administration and
the audit authorities shouid be pursued.”’

There are several items. Item 2 on page 97 is an example in regard
-t which it was stated that the work had been completed and that the
vompletion report was awaited. Presumably the reason is that no de-
tailed estimates as required by the rules had been prepared and sane-
tioned by the administration concerned ; it is only where there are de-
tailed estimates that a completion report is required.

Mr. Wilson—A completion report is awaited. I regret I do not
know, frcm the information given. whether an estimate has been pre-
pared already.

Maulvi Abdul Ghani—Pace 93, B. N. R. This is a case of repair-
ing a damage but I think the estimates should have been prepared
first ¢

Chatrman.—It had to be carr‘ed out immediately ; you must get
on with the job. Of course a completion estimate is a contradiction in
terms. It seems to me that the rules do not cater adequately to this
-type of work where the work has to be carried out at once.

Mr. Azhar AlLi.—This is a big item (page 97)—Rs. 2,25,000.

Chairmon —1 will draw the attention of the Committee to para. 37
of the Audit Report which shows the action which has been taken by
the Railway Board. I propose to include in our report some remarks
oh these lines. ‘
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. ‘“In regard generally to the delays disclosed in the regularization
of these and. some . other items, the Committee noted the remarks in
para. 37 of the Audit Report. They feel that it is desirable that the
Railway Board should again emphasize to certain Railway Administra-

tions the importance they attach to the prompt settlement of items under
objecuion.’’ '

Chapter II. I hope the members of the Committee have read this
chapter and will confine their remarks to cases which they think are
worth discussing. '

- Sir E. Burdon—It might be helpful if I read out my own sum-
marized view of this aspect of the case :

‘“There have been a few cases of nugatory expenditure due to
losses or writes off. Excepting one (the closing of the Agra-Bah line)
the rest can be regarded as ncrmal for a big commercial undertaking.
The few frauds reported during the year are mostly due to dishonest
action on the part of the officials which were not detected through care-
lessness by the higher inspecting officials. None of them was due to
any defect in the rules of deliberate mal-practice on the part of higher
officials of the Railway Administrations. The writes-off are generally
due to irregular grant of concessions to the staff through oversight and
to railways making experiments. As regards the Agra-Bah line, it was
originally constructed on an expectation of a return of more than 5 per
cent. after 10 years. It was found later on that the expected return
was based on an incorrect data and that no allowance had been made
for increased bus competition. The line has been dismantled and the
Government had to incur a loss of about Rs. 21 lakhs. The closing of

the line has, however, led to a reduction of a loss of over 1 lakh in the.
working of the line.’’

Chairman.—I do not propose to go through all of these cases im
detail and particularly in the light of the remarks made by the Auditor
‘General. In the case of the Agra-Bah line my own impression is ‘that
if a vast commercial concern like the Railways occasionally does not
make a mistake in its experiments, it probably is not be’ng sufficiently
enterprising:. Any business which is looking for expansion and so on
must occasionally make an expansion which turns out to be not yvorth
while ; you cannot. expect to be one hundred per cent. succesgful in all
your attempts. It is clear that a somewhat optim’stic view was taken
of the ptospects“in this case which turned out not to be justified b}lt I
imagine there must be cases of exnansions which turned out infinitely
more satisfactery than ecould have been forescen at the time when they
were being surveyed. There must be cases in both directions.

Mr. Scott—Cases 39 and 40 are due to a lack of proper consider-
ation by the railway authorities of what was going to happen.

Chairman—They were seriously thinking of moving the head-
quarters ; they must have formed a view at that stage that it was safe
for them to do so.

Mr. Seott—No. 43 on page 16, last paragraph. Tt seems the lease
had not been properly examined by the legal authorities. ~

. Mr. Wilecon—1 have considerable knowledge of this case which
arose in 1919. The lease was drawn up for a certain number of years
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and on the expiry of the lease it was decided, in view of the possibility
of early construction on the land to allow the man to continue on a’
monthly basis at an increased rent. The man paid his rent for some
time on this monthly basis and then he was served with a month’s notice -
to quit to enable the construction to proceed. The man refused to quit
and we took the matter to court and it took six years to eject h.m. The
mun.cipality in the meantime sued us for the rates and taxes which
he owed them. The High Court held on appeal that we were liable to
pay the rates and taxes. We have now drawn up a form of agreement
which we hope will get over this difficulty in future, but I personally
am doubtful whether we should be able to eject a mman without going
to court. If we go to court, it may take six years and there is no remedy

beyond forcible ejection.
Mr. Scoti—Cannot you introduce a term into your lease ?

Chatrman.—Cannot you take the precaution in some way of deter-
min'ng the lease ?

Para. 47, page 19 of the Audit Report. These sentinel coaches :
they seem to be not nearly as good a type as they are supposed to be ¢

Mr. Wilson—They have in other parts of the world proved suit-
able.

Myr. Azhar Ali.—There is some difference of opinion between the
Railway Board and the Railway Administration.

‘Chatrman—The Railway Board have prescribed thirty years as the
norma] life of these coaches but the B. B. & C. 1. say that the econcmie
life will not exceed twelve, and the G. I. P. say it will not exceed twenty.
I suppose the Railway Board will have to revise its prescription in the
light of the experience.

Mr. Scott.—Para. 55, page 22 of the Audit Report, non-recovery
of charges from a tourists’ party.

Sir E. Burdon.—The contributory negligence on the part of the
Railways was something very small indeed.

Chatrman.—The party said that they had paid. But ordinarily
they should insist on the production of some documents that they had
paid.

. Sir E. Burdon.—The tourists’ agency who were the responsible
persons said that payments had been made.

My. Scott.—Page 24, para. 59. Did you discover who committed the
fraud ?

Chairman.—It does not clearly indicate whether the party respon-
gible' for the actual fraud was prosecuted. There is no indication here
that the other persons have actually been discharged or prosecut-

ed.

Mr. Sco’t—Surely this is a case for imprisonment.

Chairman—It may not be a case which will suceeed in & ecourt. '
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Mr. Scott.—So that you ean only deal with it executively by dis-
missing the man or reducing him 1

Myr. Wilson—We are not under an obligation to take any case to

eourt ; if there is a reasonable chance of our succeeding, then only we
take lt to court.

Chairman—We often take disciplinary action where we are satis-
fied that a man has behaved in a thoroughly undesirable manner.

This concluded the examination of the Railway Accounts.
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DEPARTMENT OF EDUCATION,‘ HEALTH AND LANDS.

Chairman.—Page 22 of th= key statement. We start with grant
No. 8-Forests at pages 58—60 of the Appropriation Accounts. The note"
o‘n page 60 points out that the saving in the voted section of the grant’
amounts to 6-3 per cent. this year as against 2-2 per cent. in the
previvus Yyear and that it oceurved wainly under sub heads B (1), B (2)°
and F (2) (i), leave and deputation salaries. Can you tell us any--
thing about the reason for the large savings under those heads ?

Mr., Bozman.—The main reason is due to the retrenchmeﬁi:
campaigu.

Chairman.—I do not know whether there is a reference in the Audit
Report *

Mr. Bozman.—There is a reference on page 7, para. 9.

- Chawrman—The savings occurred in almost all the grants on a
much larger scale.

Mr. Bozman.—Yes, mainly due to the extensive measures of economy-
adopted after the Budget was framed. It is not possible to isolate savings-
directly attributable to the economy campaign of the Government but
it is explained that the savings arising from this cause have bcen con-
giderable. It will be seen that the deterioration in this year’s results
are more apparent than real.

Chairman.—What was the total amount which we saved ! 1 believe:
it was over a crore which we saved in the course of this year by review
after the voting of the Budget grant. This was continued next year.

The next grant is on pages 82-83. As compared with the final appro-
priation, the variation is slight. The difference is mainly between the
modified appropriation and the original appropriation.

Mr. Scott.—Can you tell me the number of people who did not attend
this Central Board of Education ?_

My. Tyson—No, I am afraid I have not got it.
Mr. Scott.—It seems very little interest is taken in that.

Mr. Tyson.—The sort of thing that happens is that one expects the
Minister and the D. P. I. to attend. At the last moment the Minister
cannot get away, perhaps because the Provincial Assembly is sitting, and
only the D. P. I. comes. That is unavoidable.

Maulvi Abdul Ghani—What progress has been made about the re-
organization of primary education referred to in the Abott Committee’s
report ¢

Mr. Tyson.—I am not a member of the Central Advisory Board of
Education and I am afraid I did not anticipate that question in connec~
tion with a matter of accounts.

Chairman —It is merely asking for information.

Grant No. 30—Survey of India, pages 119—22, notes on page 123.
The general results are given at the bottom of page 122. The gross
voted grant was Rs. 32.14.800. The deductions amounted to Rs 12,74,800
and the net was 19,40,000 ; budget saving two lakhs odd.
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Mr. Tyson.—Of the saving of Rs. 2-3|4 lakhs only half a lakh was
not surrendered ; this sum was made up of Its. 32,000 additional re-
coveries and Rs. 20,000 extra saviugs fromn expenditure heads. Most of
the 2-3j4 lakhs saved was surrendered. When we were asked to econo-
mise we surrendered a lakh straight off. 1t was a diastic cut and to meet
it we did not get a lot of machinery irom Englind wnich we would have
been very glad to have. I think we got some of it later and it is now
working overtime. You will find a reierence to the saving on indents from

England under G.-2 (2), page 122.

Chatrman.—That accounts for a saving of Rs. 1,13,000, mostly sur-
rendered. E.-1 (1) and (2). This is wheie tie cdditional receipts come
in. I suppose these were requests for works wh.ch were received after
the Budget was framed ?

Mr. Tyson.—Yes ; there were a lot of requests for big-scale maps of
cantonments and municipal areas.

Chairman—It is surprising that the sales of instruments shouid
have gone up so strikingly ¥ Were the pr.ces enauged during the
year ¢

Mr. Tyson.—1 am not sure.

Mr. Scott.—Page 126. Can you tell me if the issues have gone up ?

Hr. Tyson.—1 could not tell you. 1 am afraid 1 have got fizures only
from 1935 to 1938. There have been very steady increases from 1935-36
and there has been a steady increase up to the year we are dea:ing with.
I have not got anything later.

Chairman.—What are the main types of instrumeuts which are
issued and sold by the office ¢

Mr. Tyson.—1 am afraid I do not know ; I have never been over the
office. There must be many serving instruments. They have made a lot
of stereoscopic instruments for viewing aeroplane survey maps. They
have invented a type on their own ; it is very successful and cheap.

Chatrman.—Let us go back to the mip account. There is a long
outstanding recommendation of this Committee that the possibility of
reducing the number of superseded maps should be further examined.

Mr. Azhar Ali.—Are these maps supplied to the Local Govern-

ments ? _
Chatrman.—The sale is to everybody, to the public also.

Mr. Azhar Ali—If 1 want copies, where should I apply for them ?

Mr. Tyson—We have about sixty agents all over Inlia and also about
nine branch stores. The main depot is in Calcutta, where they are print-
ed. The depot at Wood Street, Calcutta, has copies of every map that
we print.

Mr. Scott.—1 suppose there will be difficulty in obtaining paper
now ¢

Mr. Tyson—We had a very large stock of paper. Otherwise we
gshould be very hard put to carry on now. It is rather a special kind of
paver that is needed. We have now placed orde~s for it in Tndia but it
will take six months to get it produced. As regards ths Mathematical
Instruments Office, the position we had arrived at with the Army people
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at the time when the war broke out was that we had been able to persuade
the General Staff to give the M. I. O. certain limited classes of work.
They proposed to eirculate their requirements to the Surveyor General
#0o that he could quote. . But the outbreak of war has changed the posi-
tion completely. The Army now are manufacturing to capaeity,in their
own workshops. We are doing work for the army. Tt is quite impossible
to say what the position will be when peace is arrived at but for the time
being both the army workshops and ourselves are working to capa-
city.

Chayrman.—There is no problem of an unutilised excess capacity of
the M. 1. O. ?

Mr. Tyson—No. 1 may mention that in the year under discussion
the gap between the cost of the Mathematical Instruments Office and the
recoveries made by it is -6 of a lakh —that is Rs. 60,000. In 1935-36,
it was 1,32,000 and the gap has been steadily reduced till it has come
down to 60,000.in the year under discussion.

Mr. Scott.—Next year it will be on a sound footing ?

Mr. Tyson.—It is not fair to say that it was not on a sound footing
before. If the position is ever reached that recoveries for outside work
balance eost of upkeep, it will mean that the Survey Department are get-
ting the services of the M. 1. O. for nothing !

Chatrman.—We now go on to Grant No. 33, Botanical Survey. The
outstanding item is that a further report should be made on the question
of the retention of the post of Director, Botanical Survey. A report has
been submitted, which is Item No. 2.

Mr. Bozman.—We took the advice of among others the Director of
the Kew Gardens. He advised that the botanical survey should be deve-
loped and expanded. Sclentlﬁcally that may be desirable but there is
no chance of it being done in the near future. We have therefore not
abelished the post but have made no appointment to it.

Chasrman.—The decision of the Government of India is not to abolish
the post of Director, Botanical Survey, for the present, though it is un-
hkely that it will be filled in the near future. For the moment the sub-
jeet is of no practical interest.

My. Azhar Ali—Do we now produce enough quinine for our own

use ¢
Mr. Bozman.—No.
Mr. Azhar Als—Where do you get it from ?

Mr. Bozman.—From Java.

Mr. Scott.—You are taking steps to develop your quinine plantatlons
in India ?

Mr. Bozman.—They are entirely under the provincial Governments.
We have no control over them. Both Madras and Bengal have got com-
mitments to other Provincial Governments. Their total supply is by no
means sufficient to satisfy the requirements of India as a whole.

Mr. Scott.—What action have you taken on Mr. Wilson’s report ?
Mr. Bozman.—His report has been made to the Governing Body of
the Imperial Council of Agrieultural Research and not to the Government

of India.
L259FinD
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Chairman.—This is a serious problem that requires the attention of
Government. We now go on to Grant No. 34, Zoological Survey. There
is nothing in it and we shall now take up Grant No. 35, Archaology.

Mr. Scoit.—Is Sir Leonard Woolley’s report in the library ¢
Mr. Bozman.—Yes.
Mr. 8cott.—Could I be supplied with a copy ?

My. Bozman—Yes, 1 will send you one. In the interests of economy,
we had to cut down expenditure under this head heavily.

Sir Raza Al.—I1 find from page 138 that a special grant for repairs
of monuments of 3 lakhs odd was cut down by more than 2 lakhs and
only 1,71,221 was actually spent. It is rather difficult to see what is the
object of these savings. After all the grant is not a very large one.

Chairman.—It is explained in the note under eol. 4—Due to (1)
lower tender rates, and (2) proceedings for acquisition of land not having
been completed up to the end of the year, and (3) petty savings from
individual works.

Mr. Scott.—Could not something be done to put up prominent notices
in front of these monuments. It is rather difficult to find them ? -

Mr. Bozman—Notices are put showing the date, history and so onm,
on important monuments.

Chasrman.—Is there any handbook of protected monuments for the
whole of India ?

Mr. Bozman.—I1 doubt if there is a handbook for the whole of India.
There are handbooks for particular places like Delhi and Lahore.

8ir Raza Ali.—The feeling in the country is that far too little money
is spent on ancient monuments and on the preservation of monuments.

Chairman.—Sir Leonard Woolley has examined the whole question.
The broad effect of his report is that more money should be spent. My
attitude to that is that in the midst of the war we cannot afford it. The
time may come when it may be possible to carry out some of the recom-
mendations of Sir Leonard Woolley. -

Mr. Bozman—I1 may add that Sir Leonard Woolley commented favour-

ably on the conservation work done by the department. It was mainly
on the excavation side that he offered criticisms.

Chatrman.—Is it possible that a popular hand book might pay its
way ?
Mr. Bozman—1It is possible but T am doubtful.

Moulvi Abdul Ghani—I find under D.-3 that grants-in-aid to Indian
States could not be given.

Mr. Bozman—In individual cases where a small State cannot afford
the amount required, we give grants. They are for repairs rather than
upkeep. In each case the Director must take the orders of the Govern-
ment of India. This reduction was made because of economy.

Moulvi Abdul Ghani—But on page 139, I cannot understand the
item ‘ Construction of a museum not eontemplated at the time of the

preparation of budget ’.
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Mr. Bozman.—The statement is incorreect. It should be comple-
tion. There is a museum at Nagarjuni Konda in Madras. It was very
nearly completed and the work could not be stopped. So this small re-
‘appropriation of Rs. 8,000 had to be made in order to complete the build-
ing.

Chairman.—What is the total cost of the museum ?

Myr. Bozman.—I believe it was about Rs. 25 to 30 thousand. The
place is in a very remote spot and the contractors could not complete the
work in time.

Sir Raza Ali—1 feel that these sums are not large and should not
have been cut down ?

Chasrman.—It was in this year that the Government of India was
faced with a large fall in customs revenue and we issued instructions to
all departments to economise as far as possible and we succeeded by effect-
ing these economies in saving more than a crore in 1938-39. We reahsed
that we were in for a bad year. We anticipated a deficit of 5 crores.
You will find that these savings were effected not only in the Archaologi-
cal Department but in all departments.

Sir Raza Alh—Its effect was felt more by this department than by
other departments.

Mr. Scott.—We might say that we appreciate the fact that the Gov-
ernment of India realised the need for economy in time and reduced their
expenditure.

Sir Raza Alv—I am not in a position to appreclate that. . Generally
speaking my experience is that this department in which I am keenly
interested suffers most whenever the question of cutting down expendi-
ture arises.

Chairman.—There are certain essential services such as public health
which cannot be cut down but there are other activities which have got
to be curtailed in times of stringency.

Mr. Jones.—I suggest that this subject might be taken up when the
Finance Department is taken up and I shall then be able to explain how
insistent the demand for retrenchment was in this particular year. \

Chairman.—The alternative would have been increased taxation.

My. Azhar Ali—Sir Raza Ali’s point is that if there is unneces-
sary saving it might lead to the loss of these monuments.

GRANT No. 37.—Other Scientific Departments.
Sir Raza Ali—What s this item B.-10—Vishweshwaranand Vedie
Research Institute, Simla ? .
Mr. Tyson—This Institute was started in 1936 for the purpose of
Vedic Lexicographical and exegetical research. The immediate objective
is the publication of a vedic concordance and Dictionary. We provided

for a grant but had to cut it out as a post-budget measure of economy.
A grant of Rs. 2,500 has been paid in the current year.

Chasrman.—We come to No. 5 of the Outstanding items—that a report
should be submitted to the Committee next year as to why the Bose Re-
search Institute, Caleutta, should not be required to submit an audited
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account of its receipts and expenditure. A report has been submitted.
It says that audited accounts are now being received regularly from the
Bose Research Institute.

Siwr Raza Ali—What is item B.-8.

Mr. Tyson—The Mimansa Grantha Prakashak Samiti, Poona, was
founded in 1935 and is at present bringing out a critical edition of
Mitakshara. Its work has been very highly spoken of by many High
Court Judges and eminent scholars. We decided to give them money
in 1937 and we made provision in the budget. We had to postpone the
grant as a measure of economy. It is now proposed to give them an
annual grant of Rs. 2,000 for four years starfing from the current year.
We have made provision in the current year’s budget. They have got to
satisfy us that they have collected a certain amount of money themselves
before we shall pay our amount.

Str E. Burdon.—As regards the accounts of the Bose Institute, might
I suggest that the audited accounts might be sent to the Accountant
General, Central Revenues ! 1t will be a further assurance that the wishes
of the Legislature have been respected.

Myr. Scott.—Any further news about item 6 of the outstanding
statement ?

Mr. Bozman—We considered the excuse put forward by the Execu-
tive Officer of the Calcutta Corporation entirely irrelevant. The trustees
have-made another application but we have had no reply. The fees we
realise come to about a Rs. 1,000, while the taxes come to Rs. 16,000.

GraNT 38.—Education.

8ir Raza Ali—Do these grants on page 145 mean grants in Delhi
and Ajmer-Merwara ?

Mr. Tyson—Yes : in centrally administered areas.
GraNT 39.—Medical Services.

Chairman.—A.-3 (1). What is this case !

Mr. Tyson—This was the case of one Captain Passmore an Assistant
Direetor of Nutrition Research at Coonoor he was appointed to the
1. M. S. - after joining the post at Coonoor : he was not in the I. M. S.
when the budget was prepared and so we made provision for him original-
]v under voted.

Chairman.—What is this explanation under D.-3—page 148 !

Mr. Tyson.—It was a scheme for providing medical attention to civil
and military personnel in Delhi and Simla on a more rational basis than
at present. At present people under Army Headquarters are attended
by doctors paid by the defence budget and people under the civil Gov-
ernment by doctors paid by the civil budget : but the people themselves
live not in separate areas but all mixed up, both in Simla and New Delhi.
This was a scheme whereby both the places could be divided up for medical
purposes into a number of separate geographical areas in edch of Wh.lc.h
a specified doctor would sttend to the entitled residents whether civil
or military. But the schemé was a little more expensive than the present .
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arrangement and we have put it off till better times : it involved the

creation of more dispensary facilities and the improvement of existing
facilities. .

Chavrman.—What about item 7 of the outstanding statement re-
garding facilities to non-provincial students ?

Mr. Tyson.—Actually there are very few institutions involved and
the one over which this question arose—the All-India Institute of Hygeine
and Public Health—is one in which we get actually very good terms in
return for the contribution we make—half the pay of two of the Pro-
fessors—we get 8 seats reserved for the Central Government nominees
without the payment of any capitation charge, which would amount to
over Rs. 3,000 for a D. T. M. student and Rs. 1,500 for
an L. T. M. student: so we could not very well press
the Bengal Government merely on account of our contribution to give
any further concession to people from provinces other than Bengal.

GRANT 40.—Public Health.
Chairman.—There are large savings here ?

Myr. Tyson—Yes : they fall principally under three heads. First
there is the Indian Research Fund Association : in addition to the
Rs. 1,650,000 we pay as a kind of standing contribution to meet eertain
afficers’ salaries, we had proposed to pay Rs. 1,75,000 towards their general
activities : but this was cut out to meet the demands of economy. Then
there is a saving of 71,000 under the All-India Institute of Hygiene be-
cause of the non-fllling of some of these high technical posts. Lastly there
was a saving of Rs. 1,04,000 because we did not take over the Malaria
Survey from the I. R. F. A. that year for motives of economy. That
accounts for the whole of the saving. The Malaria Survey has since been
taken over.

Mr. Scott.—Kasauli Institute (page 157) : can that be taken as a
profit ?

Myr. Tyson—Yes.

GRrANT 41.—Agriculture.

Chairman.—What about these large savings under this head—page
166, note 1 ¢

Mr. Bozman.—We had originally provided for 5 lakhs for a Central
Sugar Committee. That Committee was not constituted and we handed
over 33 lakhs to the I. C. A. R. and surrendered the balance. As for
the Central Jute Committee, we reduced the total grant from 5 lakhs to
425000 : we are now spending on this committee about 450,000 or so.
There is no cess for jute, besides the export duty.

~ Chasrman.—Note 2 on page 166 : we cannot see the results in’ this :
the action taken on this reecommendation will be seen in the vear 1939-
40,

Mr. Scoti.—Abont this Karnal Institute, why wae the expenditure
a0 much in excess in those two years ! |

‘Mr. Bozman—The Karnal farm cannot be looked on as a commerecial
cbritérn because its functions are research and training of students. But
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the receipts have been going up very steadily—from 15,600 in 1934-35
to 37,000 and 36,000 and nearly 53,000 in 1939-40,

Mr. Scott.—Why was the Hariana Herd disbanded ¢

Mr. Bozman—It was not actually disbanded : the best portion of the
herd was transferred to the Veterinary Institute.

Myr. Scott—About this Sugar Execise Fund, the U. P. Government
are not shown as getting any benefit from this ¢

Mr. Bozman.—They had an extremly large benefitt We do not pay
any money to provincial Governments until they put up schemes to show
how it is to be spent : recently we have paid the United Provinces Gov-
ernment a large sum.

Mr. Scott.—Is there any reason why they delay in sending wup
schemes ¢

Mr. Bozman.—That is for them to answer. We have always been
anxious to receive their schemes.

Chayrman.—There is a considerable closing balance in the fund which
is available for schemes sent up by provinces, and I may say that there
is no danger that the balance will be excessive.

Mr. Bozman.—Their requests are not always in the terms of the offer
of the grant : some of the schemes submitted fall outside the object of the

grant.
My. Scott.—What has happened to the Central Sugar Committee ?
Mr. Bozman—It has not been formed.

Sir E. Burdon.—I would like to draw attention to the improved
arrangements for accounting and refunding that have been adopted as a
result of the discussion we had last year. Now the closing balance actual-
ly tallies. with the closing balance in the Finance Accounts.

My. Azhar Ali—On account of this cess that has been imposed,
I think the I. C. A. R. is now independent and need not ask for funds
from the Central Government ?

Chairman —No. My impression was that we accepted a liability
of 5 lakhs in any case.

Mr. Bozman—No ; not in addition.

Mr. Basu.—Provision was made in the budget this year, on the under-
standing that the whole amount was to be surrendered in the event of
the Cess Bill being passed.

My. Tyson—The basic provision was 5 lakhs : we actually wanted
more to run the I. C. A. R.’s activities.

Chairman.—There is an important comment on page 172, regarding the
Anand Research Creamery. What is the position now ?

Mr. Bozman—The position remains the same. When Dr. Wright
reported, he said we should not go ahead with the two schemes proposed
for Anand until we had examined his proposal to establish a new central
dairy institute : We have now come to a conclusion regarding the central
institute and have to decide whether it is worth whilee%z keep the Anand
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Creamery on or whether we should get rid of it entirely. That has not
yet been decided.

Sir E. Burdon.—Are you going to dispose of the buildings of the
Wellington Depot to the public ¢

Mr. Bozman.—We should like to : but it is in a cantonment area and
there is some administrative difficulty as to its disposal. The Defence
Department are not getting any supplies from the depot. We have ter-
minated the contract with the military from the 1st April.

The Committee then adjourned till Monday the 19th August 1940
at 10-30 a.m.
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Fourth Meeting, Monday, 10th Angust 1940, at 10-30 a.m.

EDUCATION, HEALTH AND LANDS DEPARTMENT-—contd.

Chairman.—Last year when the Committee was sitting it was expected
that Sir Ernest Burdon would be going on leave preparatory to retire-
ment and that he would not be present at the proceedings of the Com-
mittee this year and so they last year did I think put on reeord in the
Report their deep appreeiation of Sir Ernest Burdon’s very valuable
services. 1 feel that I ought to mention that this is actually the last
morning on which he will be associated with us ; in fact this is the laat
day of his office. I think in the circumstances the Members of the Com-
mittee would like to record their appreciation of the very valuable ser-
vices of Sir Ernest Burdon. He has been associated with this Com-
mittee over a very long period, and I know that never at any time Las
there been anything but the utmost harmony between him and the repre-
sentatives of the Legislature on all questions dealt with by the Com-
mittee and that this Committee has always valued very highly the advice
and assistanee that Sir Ernest Burdon has been able to give them in their
very important duties.

Mr. Scott.—Having been on this Committee for eleven years 1
associate myself with everything that you have said.

Ssr Raza AU.—We would very much like to associate ourselvés with
the remarks just made. To myself Sir Ernest Burdon has been known
for nearly 20 years. He has always been very willing and not only that
but eager to help non-official Members of the House and of the various
committees on which he has served, and we are very sorry indeed that
he is going, but he is going in the fulness of honours and after putting
in the term of office that was open to him. It only remains for me to
offer him godspeed and we hope he will be long spared to enjoy his well-
earned rest.

MHaulve Abdul Ghani—I associate myself with the remarks made by

S8ir E. Burdon.—I1 should like to express my grateful thanks for all
these remarks.

Str Raza Ali—Would it be possible for us to get a very rough note
ahout the heads of discussion here, without recording any opinions of
course ?

Chasrman.—There is a very broad, rough paragraph for the Press
usually provided. Then there is the more or less verbatim report whiich
of course is very very rough because conversations take place across the
table and the stenographer finds it very difficult to record anything really
representative or intelligible and that has to be edited. Then there is the
actual report drafted by the Secretary for the Committee and that takes
a little time. Sir Raza Ali’s suggestion would mean another compila-
tion.

Mr. 8cott—We do not want to give the Finance Department any more
work than necessary ; we might examine this point next year.

8ir Raza Ali—Most of us are new to this Committee and it would be
helpful to us if we could get a rough copy of the heads of discussion that
take place here every day without recording any decision.
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. Chatrman.—The Secretary has a whole-time job besides this which
1s entirely in addition to his other duties.

_ Mr. Gill—I could do it in duplicate if you would realize that thie
18 & draft which has not yet been adopted.

Sir Raza Ali—1 will treat it as confidential.

. Moulvi Abdul Ghani—Before we proceed to the next item, I wouid
like to draw attention to the Wellington dairy,—to the production cost
of butter and cream and the selling rate. Page 86 of the Commercial Ap-
pendix. How long will this state of affairs continue ? The cost of pro-
duction of cream goes up to Re. 1-14-10 whereas the selling rate ig one
rupee.

Chairman.—The whole thing has been stopped. I presume we were
bound not to charge more than the army dairies charged all over India.

Mr. Bozman—That is so. This was an isolated hill dairy and our
costs were consequently higher. We have terminated the contract and the
whole dairy has been closed down.

Mr. Scott—Grant 35, Sir Leonard Woolley’s report. He says that
we are not justified in spending at the present moment 12 lakhs for which
we get so inadequate a return and that it would be better to set aside
rougkly six lakhs for continuing the upkeep of the aneient monuments and
that we should close dewn the Department until the finances of the eountry
improve and so forth. That I think is a very damning report and I weuld
like to know what steps you are taking to improve the Department.

Mr. Bozman.—We do not accept Sir Leonard Woollev’s figures. He
has left a great deal out of calculation in his fina] ecomputation of the cost
of the efficient working of the Department. In the second place his recom-

mendations are largely based upon the proposal that there should be an
expert adviser in the Department. That is a point on which we have not
yet come to a decision,

Mr. Scott.—May we put that on the list to ask next year what they
have done because several questions are asked in the Assembly ¢
~ Chairman—It is a question of policy of the Administration—not a
question of appropriation. What he says, in effect, is, ‘‘ either you must
spend some more money on this or you had better not spend any ’’. That
is & rather drastic remark. He either wants first-class or he says he wants
nothing. That is a matter which the Government of India have to decide
now. It is obviously not practical politics to cut out a . Department
altogether. He says, ‘‘ since we are spending 12 lakhs, we had better spend

12 lakhs .

Mr. Bozman.—It is a good deal more than 123 lakhs ; he has not
worked out complete figures. _

Mr. Scott.—There is another Rs. 75,000 which might be taken as
helping your receipts ; that he wants set aside for the upkeep of gardens.

Mr. Bozman.—I am sorry we have not been able to accept his figures.
.. Mr. Scott.—~We might ask for a report next year on that particular
point § |

Mr. Bozeman.—May I leave that to the Chairman ¥
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Chasrman.—It is not really a suggestion for a possible saving ; Le is
really making a suggestion for extra expenditure.

I. C. A. R., page 173 of the appropriation report.

Moulvi Abdul Ghani—A (1), col. 1. Appointment of non-voted offi-
cer in piace of a voted ofticer. Who is that officer ?

Myr. Basu—Mr. Ware, a member of the Indian Veterinary Service.

Mr. Scott.—B—grant for research work, 5 lakhs. That is the ordi-
nary grant from the Government of India. Has that stopped this
year !

Mr. Basu—Yes. The provision was made in the budget on the

understanding that, after the passing of the Agricultural Cess Act, we
should surrender it.

Moulyi Abdul Ghani.—Remark on page 19 of the Audit Report, pars-
graph 29.

Chasrman.—The Finance Department will deal with this question of
the estimate for leave salaries in England.

Mr. SBcott.—The Delhi Pusa scheme comes under this Grant. It did
not exceed 36 lakhs ?

Mr. Bozman—That is a head under grant 75, page 396.

Chasrman.—There was a recommendation of this Committee that the
annual reports of the I. C. A. R. should be -circulated. Have they
been: ¢ '

Myr. Basu.—Yes.

Moulvi Abdul Ghani—The latest report has not been cireulated ?

Mr. Scott.—We got it in the Budget session. I got mine last Feb-
ruary.

Moulvy Abdul Ghani—But here we require some help from that book ?

Chairman.—You must keep your copy as a member of the Public
Accoants Committee. '

Mr. Basu—It has been circulated already to all Members of the
Legislature.

Chavrman—If you want to refer to it, we can get you a copy.

Moulvi Abdul Ghami—Note 1 on page 174. The percentages of

savings go up. May I ask why this amount is not met from the funds of
the 1. C. A. R. ¢

Chairman —Sir James Grigg had provided originally a crore, which
turned out to be a good deal more. Some of that money was definitely set
aside for objects like those here administered by the I. C. A. R., so that the
work was taken up because the money was provided from another source.

Mr. Bozman.—These 2} lakhs bad to be put in somewhere and it did
not very much matter where it came in. In point of fact the cattle show
is not administered by the I. C. A, R. It is a private registered society
but the grant had to be shown somewhere. It was most convenient under

the 1. C. A, R. which was largely responsible for the first show and so it
was put in under this head.
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Moulvi Abdul Ghani—I was under the impression that this should
have been speni from the lump suin given to the Agricultural Research
Association of 5 lakhs instead of from the Fund for Rural Development {

Chasrman.—The five lakhs has got many other claims upon it. The
lFll(lndh for Ecenomic Development was precisely for additional purposes
1ke this.

Houlve Abdul Ghami—D, column 1. I want to know whether it is not
possible to bring this to the notice of the Assembly, if not through the ori-
ginal budget, then through the supplementary demands ?

(Chatrman.—That is only if there is an excess on the whole grant.
Moulvi Abdul Ghani—Grant No. 43—D. 1, D. 2 and D. 3.

Mr, Basu.—This is financed from the Sugar Excise Fund.

Chairman.—I1 thought the whole of that was placed at the dmposal of
the Provinces ¢!

Mr. Bozman—Seme of it was placed at the dJsposal of the I. C. A. R.
also and the remainder was divided amongst the Provinces.

Chatrman.—The position is that this activity is financed from what
is called the Sugar Excise Fund. It was originally agreed that one
anna per hundredweight should be used for various development pur-
poses and this is part of that.

Mouivi Abdul Ghani—May 1 know what is the share of ‘the Bihar
Province, what amount is spent in Bihar ¢

Myr. Basu—Rs. 20,000. 1t is distributed amongst the Provmeea We'\'
sinply distribute the money.

Moulvy Abdul Gham.—There is a large saving of Rs, 27,000. I draw
attention tc the note.

8ir Raza AW.—This is a large saving.

Chatrman.—I pointed out before that this was a year in which owing
to the difficulties of the Central Government a retrenchment campaign
was emnbarked upon in all Departments and we shall find in all the Budgets
that there are much larger savings than in previous years. They deli-
berately resulted from the economy drive which unfortunately had to be
embarked upon after the Budget was adopted.

S8ir Raza Ali.—Why not have lump sum cuts throughout ?

Chawmaen—You cannot expeet Depantments to abandon saectivi-
ties of vita] importance and so we asked them to cut down their budgets
to the minimum which would not result in serious damage in financing
their activities.

Sir Raza Ali—In two consecutive reports the Public Accounts Com-
mittee recommended that this lump sum cut was a very Wholesome
one ? :
Chairman.—That is in connection with works, ‘because engxneers
regularly over-budget whereas in practice they find themselves unable to
spm.d the whole amount. That has been done in connection with works ;
you cannot do that in connection with establishment.

My. Scott.—The amount you got from the economy drive was over a
erore 1
Chatrman.—Yes, that is so.
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Moulve Abdul Ghani—At the time of framing the Budget, the same
amount is budgeted and the saving is shown afterwards. Instead of that,
_may it not be cut down at the time of framing the Budget ?

Chairmen.—Generally speaking, one endeavours to adjust the ex-
penditure budgei through the revenue budget. What happened in this
year was that after the Budget was made the revenue began to fall below
expectations and therefore in order to minimise the resultant deiicits we
had to endeavour in mid-year to reduce the actual expenditure in spite of
the fact that it had aiready been voted by the Assembly ; we had to try
and secure savings.

Mr. Scott —Generally speaking, do you consider that the Departments
played the game ?

'l:airman.—1 think they did assist us very greatly aud that was pointed
out in the course of the Budget speech of the following year, viz,, that we
had met a good deal of the gap by savings.

The next grant is No. 44, Sugar Technology, Pages 177-78.
Moulvi Abdul Ghani.—When was this institute started ?
Mr. Basu—It was established on lst October 1936.

Mr. Seott—It is doing gnod work ?

Mr. Basu—That was the opinion of the Sugar Committee. @We are
satisfied.
. K. B. Piracha—Item B on page 177. Professor of Sugar Engineer-
ing, Was this not expected when the Budget was prepared !

... Mr. Basu.—This post was advertised on the establishment of this insti-
tute in 1936 both in India and England. We could not get any candidate
on the terms offered. The post had to be re-advertised again and the terms
had to be made more attractive. It was expected that the post would be
filled up before 1938-39, but it was actually filled in October 1939,

" Mr. Azhar Ali—C—running of a sugar factory. There is no use of
having a model factory now ¥ We have got hundreds of sugar factories.

Mr. Scott.—They train men to work in the best methods in a practieal
way.

Mr. Azhar Al—Do they take in paid apprentices !

Mr. Basu—Indian students are trained in the methods of how to
produce sugar.

Chairman—Just in the same way that a hospital is attached to a medi-
cal! school.

Mr. Azhar Ali.—Can you tell us anything about the Sugar Bureau ?

~Mr. Basu.—It deals with sugar standards which have been adopted by
many factories. It was originally an 1. C. A. R. scheme but has now been
taken over by the Government of India.

Moulvi Abdul Ghani—G. Manufacture of cattle feed from molasses :
May I know what suceess has been achieved !

Myr. Basu.—As you know, axperiments have been condueted and some
results have been achieved but further experiments have been undertakem
at the Pusa Research Institute.
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Moulvi Abdul Ghani—At what stage is it ?

Mr. Basu—We have not come to any fina] conclusion but the prelimi-
* nary results have proved satisfactory and they have now been taken over
by the Imperial Veterinary Research Institute. They will make further
experiments before we pass on the results.

Mr. Azhar Ali—I1t was sanctioned during the course of the year %

Ckairman.—The net charge under this head is nil ; they have received
money from the I. C. A. R. This is merely the way in which it is exhibited.
‘Normally the Committee would have to comment very strongly if there are
lnrgo amounts provided in the Budget which were not actually spent but
in this vear one has to recognize this over-riding consideration,—viz., the
Central Government’s economy scheme.

Moulvy Abdul Ghani—There are systematic savings you will find
under the various grants ¢

Chairman.—When you deal with the Finance Departmemt you will be
able to touch on this point. You wil] find it dealt with in paragraph 9 of
the Audit Report on page 7. It has been pointed out that the percentage
gaving is the largest within recent years,—the total saving is 127 lakhs.
But this is mainly due to extensive economy measures adopted after the
Budget was framed.

Moulvi Abdul Ghani—Note 2.—There are three schemes, E, F and G
wiuch were sanctioned during the course of the year. I ask whether it was
not possible for the Department to give information of these three bchemee
to the Legislature through the supplementary demands.

Chairman.—Actually these schemes are sponsored by the I. C. A. R.
The latter has funds which go on from year to year and they in effect said
to the Sugar Technological Institute, ‘* we want you to carry out certain
experiments. We will prowde funds.”’ The expenditure appeared in the
Budget and the receipts appeared in the Budget. The I. C. A. R. has
funds from which to finance various experiments.

Mr. Bozman —It does not affect the total Budget of the Government
of India.

K. B. Piracha—Grant No. 45. A (1), col. 1, saving of Rs. 21,000.
Could it not be anticipated beforehand ¢

Mr. Boeman.—This was due to an officer who went on leave having to
extend his leave throughout the year owing to illness.

Mr. Scott.—B, col. 1.—Construction of centra] veterinary college
buildings : has that been constructed ?

My. Boeman.—That is in abeyance.
Moulvi Abdul Ghani—Grant-in-aid contribution. Indian dairy d1p10
ma. Where is it given ?

My. Bozman—It is given in two places,—Bangalore and also at the
Allahabad Institute. They give the training and a joint examination is
held ; those successful get the Indian dairy diploma.

. Moulvi Abdul Ghani—Is there any scholarship given to the sons of

tﬂe employees at Muktesar ?
Mr» Bozman—I do not know of any such scholarship.
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Mr. Scott—B. (3) : has that been completed on the animal nutrition
scheme ¢

Mr. Bozman—Yes. We had a great deal of trouble over the gas
plant. The Stores Department saved us from unnecessary expenditure.
Although they had originally approved they found on test that the plamt
was quite unsatisfactory. We had to reject it and that is why there was
8o mach delay in completing these buildings.

K. B. Piracha—Page 3 : What about these arrears ?

Mr. Bozman.—The amount required for these two sections at the
lzzatnagar Institute was definitely allotted from fund from Economis
Development. That, of course, is a non-lapsing grant and it can be
carried over from year to year.

HMoulvi Abdul Ghani—Q. 2. What is Johne’s Disease !

Mr. Bozman—I am sorry I cannot tell you, but I know its correet
treatment has been discussed by secientists all the world over.

Moulvi Abdul Ghani.—What is the explanation to col. 1 ¢

Mr. Bozman.—I1 can explain about Q. 2 (2). We intended to recruit a
man who could investigate these diseases. We found that we could not
get one and the only way to secure a man who could do the work was to
send somebody from India for training in England, so that the provision
that was made for his pay could not be used. He was not actually appointed
but was sent to do research work in England before taking up work
here.

-Moulvr Abdul Ghani—My submission is why this amount was pro-
vided in the Budget before he returned to India after receiving his
training in England ¢

Chawrman.—The Committee dealt with this point last year. I
think we recommended last year that the only way to deal with this
was to make a lump sum cut from the whole year’s provision to allow
for the inevitable delay that oecurs in cases of this kind. The recom-
mendation of the Committee was made after this and the next Budget
had already been framed with the result that that recommendation has
been acted on in the current year’s budget.

Mr. Bozman.—These schemes are financed by the I. C. A. R. These
do not affect Government funds.

Mouivi Abdul Ghani—Commercial Appendix, Page 96, para. 147 : May
I know why the profit is so low ?

Wr. Bozman.—I can only give the explanation that is given in the
Appendix itself, namely, that the stock carried over from the previous
year was large and valued at a lower rate of production than actually
applied to it. It necessarily redneces the profit.

€ hairman.—Does that mean that the selling rate would have been
put up in. the following year ?

Mr. Bozman—In the following year the profit will be bigger because
there will be less carry over. It will depend to some extent upon the
actual production cost. The selling rate was different. The selling rate
for each year is based on the cost of production. 1f vou are carrving
over stocks from the last year whieh cost you more to produce, then you
lose on them.
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Mr. Scott.—Then, you were able to reduce your cost of selling
price ?

Mr. Bozman.—Yes.

('havrman.—But the main object is to provide a reliable serum at cost
more or less ?

Mr. Bozman.—Yes.

, Mr. Scott.—One or two agriculturists told me that the produce is
reliable.

Mr. Bozman.—They are producing very good stuff mdeed They
have invented new methods which have been highly successful.

Mr. Scott.—The Institute is doing very good work ¢
Mr. Bozman.—Yes, very good work indeed.

K. B. Piracha.—I would like to draw the attention to para. 3 of the
note. There are very big savings.as compared to other departments ?

Chairman.—That is because this includes small eapita] expenditure,
and works were deliberately held up owing to the economy campaign.
The construction of the Central Veterinary College, Izzatnagar, was deli-
berately postponed.

Mr. Bozman.—May 1 point out again that this is against a non-lapsing
graut. It is against the grant from the Economic Development Fund.
These two sections at Izzatnagar contribute very largely to that big
saving.

Sir Raza Ali.—When did your economy campaign start ?

Chairman.—About July or August 1938. On a review of the first
three months revenue we found that we were running for a big deficit.
So, we began to take action at once.

GRANT No. 55, PAGE 217.

Moulvi Abdul Ghami.—A 1, Col. 1 : Why this change from voted
to. non-voted. ?

Chairman.—The usual practice is that if at the time the budget is
framned it could be anticipated that the salary of officer would be voted,
a provision must be made in the voted grant. If afterwards it became
necessary for any reason or if it is decided to appoint another person
whose salary is non-voted under the Statutory rules, then it affects the
account in the mid year.

811 Raza Ali.—1 believe we can express the opinion that the estimate
for the salary of a voted officer should be included in the budget ?

Chairman.—That is the practice. The practice is that the provision
is made for the voted officer except when a non-voted officer actually hol.l\

the post.
Sir Raza Ali—I do move that we should recommend that provision

should be made for the salary of a voted officer.
(Iunnrman., —-Although this question bears an accounts complexion,

i am sorry that it is really a matter beyond the scope of the Committee.
It mayv mean that the Committee recommends that the next ‘holder of the

post should be a mnon-offieial, e
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Str Raza Ali—I want to avoid technical objection. Can you help me
in any way !
Chatrman.—The only thing that vou could recommend would be
»thal in cases where it is known that the holder of the post will be a voted
officer, provision should be made in the voted grant, but I think that is
already the practice. When does the term of the present incumbent
expire ?
My Bozman—In April or May of next year. We shall have to make
provision in the next year’s budget. On every occasion on which provision
has been made so far, it has been under a voted head.

Str Raza Ali—Not for the last two years !
Mr. Bozman.—Because there was, in fact, a non-voted officer.

Chairman.—If the object is to secure that a non-official will be appointed,
then the fact that the provision is made under the voted or the non-voted head
will not have the slightest effeet in influencing that decision.

Str Raza Ali—Let us express our opinien. It is for the Government of
India to give it any weight or to disregard it. I think we should express the
opinion that provision should be made for his salary in the next budget
under the voted head ?

Chairman.—If you want to put it as an aceounts point, then the only
way to put it is that where there is a question of a new incumbent to a post
which is usually held by an officer whose salary is voted, then provision
should be made in the Budget under a voted head.

" 81 Raza Als—That is very mild.
Chatirman—That is the only aspeet which you are entitled to touch.

Mr. Azhar Als.—If this request is somehow acceded to, that is, a non-
.official is appointed, then there may be an objection from the Finance De-
partment that there is no voted item 1

Chairman.—The Finance Department eould not possibly raise an objec-
tion to a particular appointment on the ground that the budget provision
had been made under a non-voted or veted section. It will be a gross
abuse of a purely technical feature of the accounts in order to influence a
substantive decision of policy.

S8tr Raza Ali—I1 agree and that is the reason why I want to place
something on the record.

Chairman.—] am sorry what you really want to achieve is something
whieh is beyond the scope of the Committee and I really cannot help you
in that matter. This Committee is not appointed by the Legislature in
crder to deal with such matters or to make such recommendations to the
Legislature. I cannot earry the matter any funrther than what I have
already suggested, namely, when there is a new incumbent to a post and
we do not know whether he will be a voted or non-voted officer, but the
post is one which is usually held by voted officers, the provision should be
made under the voted account. That is the only aspect of this matter
which concerns this Committee.

8tr Raza Ali.—Let us have that. 1 wil] afterwards look up the budget
in -order to see whether a provision has been made among the voted items
or not .-and will take up the matter at the discussion stage.
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Sir E. Burdon. —May 1 add one remark. Actually, when we get a
heading A. 1 in two sections, voted and non-voted, we treat the whole thing
as one. We do not make any distinction between voted and non-voted.
When there is a change in the course of the year due to a change of ag
officer, we merely state this fact, but we do not regard it as a subject for
objection.  From our point of view, this is not an important matier at
all.

(The Chairman then read out Rule 52 of the Indian I:egiélative Rules
for thie information of the Committee.)

GRANT No. 57.—MISCELLANEOUS DEPTS.

K. B. Piracha—F. : May I know what is the establishment in this
connection !

Mi. Bozman.—There is only one Superintendent. It is the museum
which is maintained in the gate of Delhi Fort. It is actually under the
direction of the Chief Commissioner, Delhi.

GrANT No. 64.—MISCELLANEOUS.
K. B. Piracha—B. 2 : Why is there this saving ?

Mr. Tyson.—The provision was made for newspapers and other non-
officia] publications which are supplied to the High Commissioner and te
the India Office. Actually, the provision is made by the Finance Depart-
ment. Since the introduction of the Reforms, the India Office has been
made to pay for its own newspapers which they get from India. That
arrangement was decided upon only after the budget had been complled
You will not find a saving like that in the following year’s budgest

K. B. Piracha—E. 1 (1) : Could you explain this ?

My. Tyson—It is an allowance to Port Health officers for pilgrim
duties. The actual figure we asked for was Rs. 1,200 and by some mis-
aprrehension an extra Rs. 500 was given which when we discovered it the
Finane: Department hastily took back. The provision is for special pay
for the Port Iealth staff in Bombay and Karachi for pilgrim duties.

K. B. Piracha.—E 2 (1) : Does the Government of India pay any-
thing for this establishment and for what purpose ?

Mr., Tyson.—The arrangement was that for the first four years after
the setting up of these Port Haj Committees, the Government of India
were to meet the expenditure and after that the Port Haj Committees were
to meet it themselves. The Bombay Government reported to us .that
from March 1938 the Port Haj Committee would have done its four years
and would meet its own expenditure. Afterwards they wrote saying that
they had made a mistake and the change would take place from the ‘lst of
June. We then had to find the money for the first quarter of the financial
year which really was debitable to Government after all and not.to the
Port Ha;j Committee.

K. B. Piracha—E. 3 : What is the number of destltute Indian pﬂgnms
now ¢

Mr. Tyson.—The figure in the calendar year of 1936, the last figure
before us when the Budget was bemg ‘compiled, was 662 destitutes.: The

number of destitutes in the prevxous years had been 560 and 562 & 3
L259FinD , .

RN .:a‘ ¢
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provision was made on that basis. But in the year 1938 the number of
destitutes came down to 171 partly owing to closer supervision by the
Indian Vice-Consul at Jedda and partly because the passages were cheaper,
which again reduced the cost of repatriation when we had to pay these
costs. )

K. B. Piracha.—The policy up to this time was to deter people who
did not have money from going to Haj. Now that the expenditure on
these destitutes is so small, there ought to be a relaxation in the direetions
against these destitutes ?

Mr. Tyson—1 am not sure about that. The figure of destitutes has
recently tended to go up again.

Mr. Azhar Ali—E 4 : We tind some reduction in the grant-in-aid to
the Port Haj Committee. Mr. Fazlul Haq is pressing for that grant.
Why should there be a reduction in that grant ?

Mr. Tyson—Of the 10,000 provided, 8,000 was for Calcutta and
owing to the coming into force of the provision to which I referred
to before, the cost of the Calcutta Comimittee was to be met by the
Haj Committee themselves. They discharged some of their staii and
then they either re-employed them on a lower rate of pay or employed
new people on a lower rate of pay and we were able then to reduce the
grant-in-aid that we give to the Calcutta Committee.

Sir Raza Ali.—That would be exploitation—employing them on a
iower rate of pay ?

*Mr. Tyson—They were not employed by us. They were employed
by the Committee.

K. B. Piracha—R. 1 (4) (1) : Grants-in-aid to School of Oriental
Studies. What is this grant ¢ To whom it is given ?

Chatrman —It is given to the School of Oriental Studies in London
1 think probationers for the Indian Services take courses there.

Mr. Tyson—1 am afraid I do not know much about it.
K. B. Piracha—0-Works. What are these works for {

Mr. Bozman.—This was the Khidderpore Market and actuaily we
stopped some work for purposes of economy and for other works we got
lower rates from contractors than we had anticipated

‘@rant No. 71.—Andamans and Nicobar Islands.—Commercial Account, page
105 of the Commercial Appendix.

Chairman—The figures are satisfactory
Mr. Scott.—It is slightly less than the previous year.
. Mr. Bozman.—The Andamans are doing very well.

. Lhasrman.—The conclusion is that the year’s working has been satis-
factory, which 1 think we may note with gratification.

Grant No. 75.-—-Capital OQutlay :

_ Mr. Scait—Note 2 : the total expenditure has been less than the grant
—that is very satisfactory.

Mr Bozman—Yes—it is 33 lakhs less.
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Maulvs Abdul Ghani—What are these transfer of Assets—Note 1 ?

Mr. Bozman.—1I think these are almost entirely conservancy, but I am
not quite certain.

Chairman.—I1 suppose they were taken over by the Municipal Com-
mittee being of a municipal character.

Mr. Bozman.—1 could verify that.
Mr. Azhar Ali.—What has the Municipality to do with this ?

Chairman—1 suppose it falls within the limits of the Municipal Com-
mittee.

Mr. Bozman.—1t is getting very close to the Karol Bagh Extension,.
or rather the extension is expanding towards the Institute.

Mr. Tysom—At the last sitting of the Committee I was asked what
instruments were manufactured by the Mathematical Instruments Office :
the information 1 have shows that they manufacture a lot of survey instru-
ments for the department itself. for the army, for the R, A. F. and for
provincial governments,—plane tables, prismatic compasses, etc. They
also manufacture for the provinces a lot of unexpected things like rain
gauges—also hydrometers and hygrometers, for the excise departments ;
and they repair almost any kind of thing from a theodolite to a barometer ;
they also have an optical repair section for lenses and other optical
material : and they have also made high precision levelling instruments
for the new Howrah Bridge construction and they repair and calibrate
many instruments for the Civil Aviation Department

The Chairman thanked the witnesses who then withdrew.
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FINANCE DEPARTMENT.

Chairman—Para. 5 of the Audit Report : The total low disburse-
ments were 144 lakhs. ' ‘

'.Para. 6 : In none of the cases wh_elje supplementary grants were
obtained was there any saving on the original grant.

Mr. Jones—That is the second year in which this has happened.
Mr. Scolt.—Para. 6 : Demand 76 : this is really not a saving at all ¢

Mr. Jones.—The ** savings '’ in this case are mainly the result of post-
ponement of works expenditure. In addition to these heads, in relation
to items which affected all departments like establishments, we issued

instructions about uon-filling of vacancies of officers going on short leave
and so on.

Mr. Badenoch.—There was also a cut of 10 per cent. in all contingent

expenditure : there was also an order that about 10 per cent. of the estab-
lishment should be kept vacant.

Swr Raza Ali—The saving under heads like Archsology is almost
excessive : even at 10 per cent. it should not be more than 125,000.

Chairman —Compared with other heads this is one of the lowest per-
eentages : this head was affected more by the cut in works than by the
cutting of contingent expenditure.

Sir Raza Ali.—I do not think it is very sound.

Chairman—There is also a certain amount of reclassification. But
-in years when revenue is coming in badly, we have to postpone things, we
-wait for better times. WNecessity is a very hard taskmaster.

Sir Raza Alv—Has any particular percentage been recommended by
‘the Finanee Department as a measure of war economy ?

Chasrman.—These economies are still being carried on : we have not
yet relaxed all the measures then taken, except rvepairs which we are
taking up so as to avoid arrears.

. Mr. Jones—At the last meeting when we were discussing the degree
of economy effected in Demands such as Archmology and Public Ilealth
1 promised the Committee that when the general question came up for
consideration in conumection with the examination of Finance Departinent
f would give an analyses of the budgeted expenditure for 1938-39, which
would indicate the extent of the field available for retrenchment after
excluding such items as were more or less obligatory. 1 have the figures
here. The total budget is 85.82 crores. Of this, net defence expenditure
i< 4518 crores, which is practically on a contract basis and in any case
in the circumstances of 1938-39 could not be reduced. Then interest pay-
ments which are statutory amount to 11.76 crores ; pensions which canuot
be reduced amount to 284 lakhs ; payment to the road fund, which is
statutory, comes to 170 Jakhs ; grants to Provincial Governments and
payment of match excise duty to Indian states—all statutory—come to 304
and 32 lakhs respectively ; other payments to Nepal, the Persian Gulf
subsidies, payment to the Crown Representative, allocatioq from sugar
- excise for research and various-assignments and compensations total all
together, including the items I have mentioned ahove, 67,27 lakbs : the
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balance therefore out of the total of 85.82 crores, available for our retrench-
ment, comes down to 18} crores : and even out of this figure there is the
allocation for debt redemption, 3 crores, grants to the I. C. A. IR, the
Hindu and Muslim Universities, the Indian Institute of Science, the Jute
Committee, ete. If all these are eliminated the total budget comes down
to 154 crores, out of which we saved 1} crores.

. Sir Raza Ali—That is good. We shall always be confronted with
this spectre.
Maulvi Abdul Ghani—Is the share of sugar excise duty to the pro-
vinees going to be curtailed *
Mr. Jones.—Not so far as 1 know.

: Chairman.—It was definitely made on a temporary basis—for five
years and for certain limited purposes.

Secretary.—That five years has expired.

Chairman.—But it has not been stopped entirely : there are certain
balances in the fund for them to operate on. Some of the provinces also
levied a cess to cover many of the main purposes for which this grant was
being made. _

Mr. Azhar Alv—Demand 80 : What about these loans and advances ?

Chairman—We do make loans to Indian States and we are satisfied
that they are justified and that our interests are safeguarded.

Sir Raza Al.—1I believe you make loans to private individuals too ¢n
very rare occasions ?

Chawrmarn.—1 do not think we make any loan except for a public pur-
pose. }
Myr. Jones—Para. 7 : The Auditor General’s statement here makes
rather much of little, I am afraid. The total saving in Grant 38 was
only 1,019 rupees of which the bulk was due to rounding. Again as
regards Commuted Value of Pensions (Grant 78) we go mainly on the
basis of information supplied by the A. G., C. R. himself.

Chairman.—Why does the total of all final appropriations amount to
so much less than the gross expenditure—voted and non-voted ?

Mr. Badenoch.—These are the civi] estimates only : the army is not
in it.

Mr. Scott—The total has come down to 40 crores : can you give us
any idea of what the figure for next year is !

Chairman.—The war begins to impinge on the following year. 1 ex-
plained the position in my budget speech. I gave the revised estimates.

Mr. Scott.—You have got the actuals now probably ?
Mr. Jones—No ; we do not get them till September.

Chatrman.—Para. 11 (1) : Is this the point which we deal with
under leave salary question ? ‘

Mr, Jones—Item 13 of the Statement of Outstanding Recommenda-
tions : it also comes under para. 29 of the Audit Report.

Chairman.—The largest item is under ecclesiastical, item (6) below
para. 11 of Audit Report. '
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My, Jones—That again relates to English charges which are under the
High Commissioner’s control.

Str Raza Als.—Does this mean salaries paid to I. C. S. andI p. S
officers on leave only !

Chasrman—No : to all officers on leave in England whose salaries are
not voted.

Mr. Scott.—Para. 15 : What is this figure of plus 1,140 under non-
voted ¢

Mr. Mohan Rao—That is the percentage : we had_a supplementary
grant of 62,000.

Chasrman.—I1t is a small sum, but the percentage is colossal, because
the original appropnatlon was very small. It might be argued that
since the economy campaign had gone on for some time the figure should
have been smaller here.

Myr. Azhar Ali—We find there have been persistent savings during
the past years also : why ?

Chavrman—In particular heads there has been regular over-budgeting
and therefore this committee recommended that we should make a note
and make cox_lsiderable cuts.

Mr. Jones—There is one item in the outstanding recommendations
dealing with this point, to which we shall come presently.

Mr. Scott.—The last sentence in the first sub-para. of para. 16 s
significant.

Chairman—1 take it that it i« an infin'te process : you can uever

“achieve perfection : there will always be scope for improvement.

Mr. Azhar Alh.—When are these surrenders made ?

Chairman.—Towards the close of the year : when the revized esti-
mates are made.

Mr. Jones—It is to these four cases at the end of para. 16 to which
the Accountant General presumably refers when he says there is scope
for further improvement. Two of them alone coneern the Finance
Department. One is interest on debt and 1 doubt if we can expect any
improvement there : it is just chance whether these post-year transactions
turn out more favourably or worse than our expectations. As regards
the other instance, it was admittedly a mistake. Correspondence hetween
us and the High Commissioner crossed and clashed, as a result of which

the surrender of 47,000 was withdrawn twice. We made a cut and he
made it too.

Chairman—Para, 17 : The statement shows that the improvement
attained last year has been maintained in the vear under report and that

.the instructions about presentation of supplementary demands to *he

Legislature contained in the Government of India, Finance Depariment,
circular memorandum, dated the 9th ()ctober 1935, haw been duly folluwed
by the authorities concerned.

I think we should indicate our satisfaction with that.

‘ My, Azhar Ali—It is pointed out in para. 16 that there is stxll iur-
ther room for improvement.



31
My. Jones.—l1 agree there may be room for mprovement The reason
for the Supplementary Grants turning out to be in excess of requirements
in the cases of Grants Nos. 59 and 64 'wag, in the first case, due to large
savings in English expenditure which is not controlled from here, and in
the second due to a rush of post office savings bank transactions and cash
eertificate work which we could not possibly have foreseen.

Sir Raza Ali..—There are other items too.

Mr. Jones—We shall consider these when the representatives of the
departments come up.

Charrman—We might express satisfaction with the lmprovemeut
that has been maintained and the hope that it will continue to be main-

tained.
There 1s a large saving here under Salt. We shall have to ask the

Central Board of Revenue.
Mr. Jones—Para. 19. The figures for 1938-39 are good.

Mr. Azhar Alh.—Why are the estimates of figures under loans and
advances difficult ?

- Chatrman.—We ask the various authorities who are entitled to obtain
loans from us to give us a forecast of their probable requirements. They
make the best guess they can and they sometimes make mistakes.

Mr. Jones—We provided for loans of 16 lakhs to the Cochin Govern-
ment, 174 lakhs to the New Delhi Electric Authority and substantial sums
for the New Delhi Municipality and the Delhi Improvement Trust which
were not required during the year although it was fully expected that they
would be required when the provision was made. You cannot force these
authorities to take loans which they find they do not require merely because
budget provision has been made on the basis of their expectations.

Chasrman.—Para. 20. This will be considered with the relevant wit-
nesses.

Para. 29. The recommendation of the Public Accounts Committee
was that the estimates for leave salaries should be based both on past actuals
and the programme supplied by the High Commissioner The conclusion
eome to by the Finance Department after examining the matter is that
the inclusion of programmes as a basis would not improve the budgeting.
There is one thing which the Committee fully realised last year. When
an officer goes on leave. the proportion of his leave salary which is debit-
able to a particular budget has got to be worked out in relation to eertain
features of his service which cannot possibly be taken into account at the
time of budgeting. Supposing an officer who goes on leave has daring
the last five years spent 33 years on duty with the Central Government
and 13 years with the Provincial Government, when his leave salary comes
to be allocated it will be debited in certain proportions between the two
fJovernments. This is a matter which could not possibly be gone into in
detail and that would in any case vitiate the budgeting position. That
factor does come into past actuals because a certain amount of expendlturo
on leave salaries is distributed and the best thing youn can do is to assums

“that the proportions will not vary considerably.

“Mr. Badenoch.—In the case of the Central Government it is very
frequent. When an officer goes on leave, what is called his lea‘ve salary
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ecertificate is made out by the Audit Office and until the Audit Office bas
actually examined the amount of service of that particular officer under
the Central Government and under the various Provincial Governments,
it is difficult to say what the allocation of leave salary is going to be.

Chairman—To work solely on a basis of leave programmes is not a
practicable proposition.

Mr. Azhar Ali—Are there no rules on the subject ?

Chairman—There are but their application is a very complicated
matter. The audit officer has to make an elaborate calculation when the
officer is going on leave.

Mr. Jones.—When you have got to distribute leave salaries among the
various departments I think that leave programmes are not going to help
your estimating at all.

Mr. Badenoch.—If you take a particular department like Civil Avia-

tion or Agriculture, then I do not think the point about distribuiion has
the same importance.

Chatsrman.—Could we not ask the various departments whether in

their opinion there is reason to depart appreciably from the average
actuals.

Mr. Badenoch—We prepare a long statement and send it up at least
six months before. We say that so many officers are likely to go on leave.
The High Commissioner makes some sort of corrections in the averages

with reference to such statements. I agree that you will never get
accuracy. .

Chairman.—How much work would be involved :n attempting to
bring this factor into play ?

Mr. Badenoch—We make a six monthly leave statement.

Chairman.—So it is in the case of the Central Departments. We do
the same for customs and income-tax departments. You are talking
about the Indian charges 1

Mr. Badenoch.—Both home charges and Indian charges. We tell the
High Commissioner what we expect. We correct his estimates according

to our anticipations. It might belp the High Commissioner in his budget-
ing if he did know something about it.

Sir Raza Ali—Can we base our estimates on the actuals in the light
of the forecasts submitted to the High Commissioner from India !

Chasrman.—I1t is not merely the number of officers but also the periods
of their leave.

_ Mr. Jones—And the seniority of the officers concerned.

Chairman.—The Departments might be asked to look at the estimates
which are based on past actuals and say whether they ought to be modified
in the light of any knowledge which the department concerned possesses
regarding the number of officers likely to be on leave.

Myr. Jones—That would be extremely difficult. Supposing I say 6 to
18 months in advance that in 1941-42, so many men are likely to go om
leave, who can say whether they can get the leave or not.
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Chasrman—We shall probably take just a rough estimate.

Mr. Jones—You will be undertaking a tremendous lot of extra work

and you will probably secure no greater accuracy as a result. One is as
likely to be falsified as the other.

- Chairman.—I am not quite convinced that we shall be any better and
I am deterred by the amount of additional work that will be involved.

Sir Raza Ali—Suppose there are 150 officers and 70 officers took leave

in any one year, is that not an indication that about the same number will
take leave this year ?

Mr. Jones—That is not a correct indication.
Sir Raza Ali—1It is a better index than the other one.

Myr. Jones—Even if the orders of Government could have becn ob-
tained before hand, still the whole thing is governed by the exigencies of
service and then there is the question how much of the salary is going to
be debited to the individual departments.

Sir Roza Ali.—Let us give the modified scheme a trial.

Mr. Scott—I am not in favour of putting on extra work when there
s no corresponding advantage. ‘

Sir Raza Ali—Even if it involves a little extra work, that wiil help
tc put our accounts in proper shape.

Chairman.—It is the considered opinion of the Finance Department
that vou will not achieve any better results. )

Sir Raza Ali—I would give a trial to the modified system based on
past actuals in the light of the forecasts supplied ?

Chairman.—I do not think it would be worth while attempting to wade
through all the supposed programmes which in any case would have no
real validity. They are merely cases about the intentions of the ofiicers.
‘We might ask the departments whether they have any reason why the
provision should be modified upwards or downwards.

Mr. Jones—Once an original appropriation has been made by the
High Commissioner for India, all modifications of leave programme will
have to be communicated to him from time to time. There will be a per-
petual stream of work flowing to him.

Chairman —I think we may take it as the wish of the Committee that
the matter should be further pursued.in the light of this discussion. A
report on the subject should be submitted next year. :
. " The Committee then adjourned till 10-30 a.M. on Tuesday, tnc 20th
August 1940.

————— ——
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Fifth Moeeting, Tuesday, the 20th August 1940, at 1030 am.
FINANCE DEPARTMENT—conid..

Chasrman.—The first item of outstanding recommendations which

relates to the Finance Dept. is about the adoption of larger umts of
appropriation.

Mr. Jones—The intention is that that report should be made to the
Uommittee next year (1941) when the appropnatlon accounts - for
1939-40 will be available, and the Committee will be in a position to
Judge the result of the experiment. As it is in a way connected with
this question, I suggest that we might consider now the note which has
been circulated to the members of the Committee regarding the simplifica-
tion of the Detailed Estimates and Demands for Grants.

Chairman.—There is a very important point which arises out of this
and which we wish to bring to the Comm ttee’s notice. That point is
dealt with in the Memorandum regarding the Demands for Grants. I
do not believe that anybody ever uses the mass of detailed matter which
is compiled in the present Demands for Grants. In fact, the book, as it
stands at present, does not merely exhibit all the information which the
Legislature requires in order to understand the Demands for Grants but
it goes much further and purports to be a complete register, so to speak,
of all the establishment and scales of expenditure, which is quite useful
to certain Audit officers but which is entirely out of place. The result
of it is that the important information which the Assembly requires in
order to get a clear picture of accounts is overlaid by an enormous mass
of detail. ~

Moulvs Abdul Ghami.—I1 appreciate this volume very much because
it gives very valuable information to us. If th's information was not
available, we will have to put several questions to elicit information from
the Govt.

Chairman.—That is not the purpose of this volume. The purpose of
this volume is to give sufficient information to indicate how the demand
for the grant is made up.

Mr. Scott —The only thing that I feel at the present moment is that
it might take up more of your time to put the volume in its new form.

Chairman.—We have already addressed our minds to the question.
1t is very easy. Part I and Part II-A will remain unchanged execept that
steps w'll be taken to see if various sub-heads cannot be reduced. That
is the point arising out of this suggestion.

Mr. Scott—May I know whether the putting into shape of these
ﬁgures will involve very considerable time ?

Chairman—It involves considerable work at present in connection
with printine and ‘there is a considerable use of paper and time in the
Press which we consider is not justified by the result.

Sir P. R. Rau—Tt also means such a lot of work to the Finance
Department because every page has got to be checked.

Mr. Scott—If the Auditor General is satisfied that the size of the
volume can be reduced and it won’t impair the efficiency of his audit, 1
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think we ought to put ourselves in the hands of the Auditor General. 1
trust he won’t have the necessary information omitted otherwise he would
-have to give explanations himself,

. Mr. Badenoch.—We have already assured the Finance Dept. that
this scheme of Sir Raghavendra Rau gives us all we want. We do not
‘want all these details.

Chairman.—I1 understand it to be the opinion of the Auditor General
that the information which we propose to furnish will in no way impair
the control of the Legislature over appropriation. That is the main
point.

Mr. Jones—We will still be giving substantially more details than
are given in respect of the Railway Accounts.

Mr. Scott.—It is always open to us to criticise the revised method.

Chairman.—1 am prepared to undertake that if there is any incon-
venience or if any disadvantage is felt in dealing with the accounts from
the point of view of the scrutiny which should be exercised by the
Leglslature, we will reconsider this change. But I do urge, particularly
in the present conditions of the war when questions of paper and printing
and the time taken by the Departments is of great importance that we
should endeavour to put this on a more convenient and economic basis. I
am confident that the volume in the form we propose will not only not
impede the intentions of the Legislature but will give every assistance
and 1 am quite prepared to aceept the decision of the Committee as to
what should be done—whether it should be a permanent change or. we
should go back to the old practice. .

Mr. Scott.—1f by any chance we have a change of the Finance
Member, there is the undertaking in writing which is binding on him.

Chairman.—The Committee may accept the change in principle on

that understanding.
Sir Raza Ali.—On that understanding, T also agree to the change.

Mr. Azhar Ali—The only point is that in the absence of the Con-
gress Members it may not be said that we have agreed to change a pro-
cedure which was observed for so many years.

Chairman.—I am quite prepared to take the onus of that and in any
ease the Committee are accepting it as an experiment on my assurance.

K. B. Piracha—May I ask what will be the amount of saving if you
carry out this change ? ‘

" . Chairman.—It is difficult to indicate that but there will he a con-
siderable saving in paper and the work of the press.

Mr. Azhar Ali—We might say in our report that this change has
heen made because there will be a great saving.

Chairman.—The question of war economy is there.

Mr. Badenoch.—This will involve no change at all in the form of
approprlatlon accounts.

Moulvi Abdul Ghani—I would like that information about new
schemes and new items of expenditure should be supplied to us even in
financial statements.



56

Chasrman.—You will see from the memorandum on the subject that
we intend to give the details with regard to new services and the creation
of new posts. The point there is that that will be even more prominent
because the other details of posts which have always existed will not
obscure it. If this Committee succeeds in getting this reform done, it
will have carried out a very striking reform which, I believe, will not be
upset by subsequent Committees and this Committee will really have

rendered a signal service to the Legislature by bringing this volume into
a more reasonable form.

Sir Raza Als.—We will be able to judge this next year.

Mr. Jones—Item 10. These are working instructions to the Finance
Department which we have noted and which are being observed.

Chatrman.—No. 11. That is also a similar working instruction for
budget purposes, the effect of which the Committee will be able to judge
in dealing with future Appropriation Accounts.

Items Nos. 12, 13 and 14. They have already been dealt with.

Mr. Jones.—Item 15. The first five-vear period under the Niemeyer
Award expires on 31st March 1942.° We propose to take up this ques-

tion for consideration with reference to the budget for 1942-43 some time
next year.

Chairman.—It will also arise in connection with the end of the rail-
way moratorium when the question of how to deal w:th the future rail-
way surplus has to be brought before the Assembly.

Mr. Azhar Ali.—What is the result of this examination ?

(hatrmen—The recommendation was to examine this question for
the period once the first quinquennivm of the Niemeyer Award is owver.
1t is the per'od beginning with the 1st Apnl 1942 and we shall take it

up again in time. We shall have to take it up in the course of the year
1941-42.

Mr. Jones.—We will expand the reply for the final printing of the
Statement of Outstanding Recommendations.

Ttem 16. That has been done. We had occasion in respect of
grants which we have already exam ned to note how much of the savings
‘is due to larger receipts and how much is due to less expenditure.

Chasrman—Item 17. Strictly speaking, the question was argued
in the Committee last vear and there was no room for doubt about the
legal position. However, we did. at the instance of the Committee, have
the position re-examined. The wording of the Act leaves, to mv mind,
no .doubt whatever and also to the mind of the legal advisers of Govern-
ment that the Accounts of the Crown Representative and the Audit report
should not be laid on the table of the Central Legislature. Our practice,

however, is that we have agreed to furnish them to the members of this
‘Committee.

My. Jones—The legal opinion was that section 171 of the Government
of India Act means what it says, namely, that these accounts and reports
have to be presented to the Secretary of State and not to the Legislature.
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Mr. Badenoch—May 1 point out that, strictly speaking, there is no
sbligation on the Secretary of State even to publish the accounts. That is
‘a concession beyond the strict requirements of the Act.

Grant No. 7. Stamps.

Charrman.—There is nothing very striking under the notes on page
£7. The Commercial Accounts on Security Printing India are on pages
12 to 29 of the Commercial Accounts. Para. 28 indicates the general
condition of this year, which is one of decreasing activity.

. The policy regarding the Security Printing as regards Governments
in India is to adjust the selling rates to the cost. If the profit were too
high, it would be a criticism because the press works primarily for certain
Central Departments and also for certain Provincial Governments and is
not intended to work at a high profit. Apart from covering interest and
depreciation and so on, the selling rate should be adjusted so as to yield a
‘modest profit.

Myr. Scott.—1 am glad to see that they were able to decrease the
gapital-.

Mr. Jones—You will see the general principle in para. 3 on page 1
of this Commereial Appendix. When you work at a profit, that reduces
the capital. These commercial concerns are not meant to work at a profit.

Myr. Scott—I hope that will be continued next year.

Mr. Jones—Yes.

Mr. Badenoch.—The depreciation in the press is worked by writing
down the capital. .

Grant No. 11. Interest on Debt.

K. B. Piracha—C. 1. May I know when was this loan taken and
- what was its amount ¢

Chairman—This point was raised last year .and they gave lot of
'detalls These are éndowments by the late Kings of Oudh for the pay-
“ment of pensions and eertain stipends for Wasika. When the money
T is leged with us; we -undertake the liability to pay this.

“Mr. Scott —-—B -4. What about this disecunt on loans $

Mr. Jones.—When a loan is issued at -a discount, we take credit for
the full face value of the loan in the loan se¢tion of ‘the accounts and
adjust the difference in the revenue section.

Chairman—You provide for revenue for a certain period and so
each vear vou write off that disecount.

Qir Raza Ali—If 1T may go back for a- mmute to the loan of the late
King of Oudh, may 1 ask whether the interest on these loans is- ad-
ministered by the United Provinces Government $

Chairman.—TIt must be administered by us. The U. P. Government
possibly make the payments as agents on our. ‘behalf.

Mr. Badenoch—Statutorily, it is. the Central . authonty wlnch looks
after these loans because they ave of a politmal nature, -
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Mr. Scott—M.-1. Cemetery Endowment Fund : That is a very
small fund. .

Chairman.—That is only the interest on it. People pay for the
maintenance of graves and that amount forms the corpus of the fund.

Maulvi Abdul Ghani—Page 72. M.-2. 1 want to know what is the
amount of interest on this Kamaran Fund.

e Chairman.—Probably the E., H. and L. Department can give the
ure.

K. B. Piracha—What is the amount of the fund !

Myr. Jones.—I cannot say exactly, but it would be roughly twenty
times the interest.

Mr. Azhar Als—There is some explanation given about the Cemetery
Endowment Fund but none about this Kamaran Fund.

Chasrman—There is no explanation given about the Cemetery Endow-
ment Fund : it is only said there was a mistake in classification, which has
now been rectified.

Mr. Jones—We merely hold the money and we pay interest on it.

Mr. Gill—I shall get the information from the E., H. and L. Depart-
ment.

Grant 18. Finance Department.

Mr. Scoti —Why was it decided to revert to the old procedure—re.
mii:tary finance ?

_ Chairman.—It always was under the control of Finance Department,
but it was included under Defence Department.

Mr. ‘Badenoch.—We classified it as defence expenditure and not as
general administration.

Mr. Jones—Shortly before the budget for 1937-38 was prepared
Expenditure on the Military Finance Deptt. was classified by order of the
‘Governor-General-in-Council as ‘* defence . It was considered that this
classification necessarily involved its inclusion in the Defence Estimates
and that procedure was accordingly followed for 1937-38. It was done in
rather a hurry without full examination of all the implications involved.
Later, on further examination, it was decided that classification of the
expenditure as defence need not automatically involve its inclusion in the
defence Est'mates and that it would be more appropriate to show it as

-non-voted Expenditure under the Finance Department just as Expenditure
on the D. I. B. is shown as non-voted under the Home Department. This
change was accordingly made in the budget for 1938-39.

Mr. Scott.—It might have lessened your control 1

Mr. Badenoch.—It made no difference. It was only a forma] question-
of classification. It is a moot point whether when Federation is intro-
duced, a mon-voted defence item can come under a head 1'ke general ad-
ministration : now under the old Act, it is permitted under Schedule IX.
But it i8 a point we have not yet decided.

Grant 23. India Office and High Commissjoner.

Mr. Scott.—Why was the training of the Trade Commissioner at
Alexandria under the High Commissioner rather than under us +—@G.-1
and 2.° : ‘ -
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' @lr. Gill.—He was there in the department and was given special
training before going there. ‘

Chairman —Strictly speaking, these are under the control of the
Commerce Department. '

Mr. Jones—The Hgih Comm ssioner controls this grant. These
explanations are merely as furnished by the High Commissioner : we have
uo turther information, and if questions are asked, Commerce Depart-
ment will be in a position to answer them.

Chairman.—Grant 24 : No comments.
Grant 25 : Audit.

Mr. Azhar Ali—A.-3, page 97. Tour and inspection should not be &
matter for economy.

Mr. Badenoch.—1 admit that I took it more strenuously.

Chayrman—During a particular year it is possible to economise even
on audit, which is in many respects in the nature of a test check, and so
long as it is not carr'ed on for too long, we can make some reductions for
the period in the check supplied.

Mr. Badenoch.—We have now gone back to full inspection under
previous standards.

Mr. Mohan Rao.—We have also decided that we should audit part of
the work which had been suspended.

Chairman.—Paras. 22 and 23 of the Audit Report : No comments.

Para. 26 of the Audit Report : Secret Service Expenditure : Have
the certificates referred to in th's para. been received ?

Mr. Mohan Rao.—They have since been received.
Chairman.—QGrant 57 : No comments.

Grant 58 : Currency : This is one of the accounts where the total
awount surrendered was excessive.

Mr. Azhar Alv.—The new one-rupee notes are not like the old ones—
they are very small.

Chairman.—Those were issued twenty years ago and there is no stock
of those notes. In 1935, when the price of silver was rising rapidly and
it seemed possible that it might rise to a point at which rupees would begin
to be melted down, we took the precaution of printing up 25 crores of one-
rupee notes in England, but the emergency passed and it was unnecessary
to issue them then. However, we did not destroy that stock but kent it
in England. 1n counection with the recent withdrawal of rupees from
circulation, we decided to bring that stock out and we ordered shipment
of the notes before the public demand for them arose : it took some.-time
to get them out here. That is why these notes date back to 1935. But
they are very good notes and have a very good watermark, although they
are small. We have already indicated that when this issue is finished, we
intend to issue slightly larger notes.

Mr. Jones—We have got the dies for the larger notes.
Str Raza Ali—I saw some legal objection to it somewhere. .
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Chairman.—That objection was m'staken. The object of igsuing these
notes is to relieve pressure on the demand for silver rupees. These notes
therefore are not convertible into rupees—unlike the five rupee notes for
instance. But they are convertible into smaller change.

Mr. Scoti.—I suppose your mints are working to full capacity now 1

. Chairman—Yes. As regards these small notes, they are popular
with the urban population and they have therefore been mainly issued in
the towns and not out in the districts : we have concentrated on the urban
centres.

Mr. Scott.—Is your silver position at present satisfactory ¢

Chairman.—Yes. But the conversion of silver bullion into coin takes
time and it is quicker to print notes.

Mr. Scott.—Are you going to revert to eight-anna nicke] bits ¢

Chairman.—We do not want to have an eight-anna unickel coin : it is
not satisfactory : but the new eight-anna alloy coin is a very satisfactory
eoin.

Mr. Jones.—The two mints between them are minting something like
80 million pieces of small coin every month and their surplus capacity they
use for minting rupees.

Mr. Scott—What is the loss of silver when you take back your coins ?
About 14 lakhs ? :

Mr. Jones.—Yes. The amount withdrawn was 10 crores and the loss
in value in melting them down was about 14 lakhs but when you refine
them, you_ get back copper and gold.

Myr. Scott.—What is this payment to the Reserve Bank ¢

Mr. Jones.—They are entitled to return sarplus rupees. The situa-
tion in the year 1938-39 was that silver rupees were returning from circula-
tion to the Reserve Bank and they are entitled to hand back to us up to
five crores of silver rupees for which we pay them.

Mr. Azhar Ali—Item 4 : what is this conversion of Bundi State
currency ? ~

Chairman.—The Bundi State agreed to abandon its separate currency
-and we took over a eertain number of their rupees and issued to them
British Indian rupees under certain conditions and we melted down their
rupees. We are always willing on reasonable terms to assist any State
which does not wish to keep up its own separate currency.

Sir Raza Ali—How many States are there which have their own
currency *
_ Chairman.—Travancore and Hyderabad, I think.

- Mr. Scott.—What is this sterling reserve with the Reserve Bank ?

Mr. Jones.—The Reserve Bank when it returns rupee coin to the Gov-
‘ernment is entitled to be paid partly in sterling if it wants. We keep this
*10 crore ressrve in England so as to be in a position to meet our obligations.

The excess of interest after meeting depreciation charges, etc., is taken to
the credit of the revenue.account under head XX. Item 6 on page 230
shows this as appropriation t¢ revenue.
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" Maulvi Abdul Ghani—What is the difference between standard Value
and market value ¢

Mr. Jones—The standard value is one rupee a tola and the market
value is about 9 annas a tola. Our silver is partly bullion and partly eoin :
sometimes we melt down and sometimes we mint.up.

] Mr. Badenoch.—This is suspense account : gains and losses are kept
in suspense. Using silver for medals and so on means a loss.

_Chairman.—This is one of the most successful steps that we ever took
—+th’s printing of our currency notes in India. Formerly they were
printed in England. It has saved us a lot of money.

Grant 59 : Mint.
Mr. Azhar Ali—1 find in all these accounts an item for honorarium.

(X1

Chairman.—The head of account is ‘‘ allowances and honoraria ” : it
may have been allowances. Honoraria are not very common. Honorarium "
1s paid when an officer is asked in addition to his ordinary duty to do some
special job which is not within the scope of his ordinary functions. It is
subject to income tax.

Mr. Scott.—Do the mints work at a profit ?

Chairman.—In one sense at a very large profit. As regards the
minting of rupees, we take it to suspense account ; but as regards small
coin we have taken the profit to revenue account. However we are now
examining whether the whole of that should be taken to revenue or
whether a certain amount should not be constituted as a reserve to meet
losses in years when small coin comes back. With the increasing popula-
tion and the standard of living there has not been a notable return of
small coin for a long period—the demand for small coin is in fact steadily
expanding. We can take a certain amount of the profits therefore to
revenue.

Mr. Scott—We may make a recommendation that this question should
be examined.

Chatrman.—We are examining it ; but we can say that the Committee
approves of it.

Chatrman.—Stores accounts of the Calcutta and Bombay mints. I
do not think there is anything of special interest there. We go on to page
261, Grant No. 61. The amount of this is finally determined by the actual
collections of the tax on petrol.

Maulvi Abdul Ghani.—Page 268. 1 want to know why in Col. I, the
figures were changed from voted to non-voted.

Chairman—It was only in the case of the Assam Rifles that it was
changed to non-voted. The others were modifications for other reasons.

Grant No. 64, Page 289.

Maulvi Abdul Ghani.—Payments on account of settlement in South
America of Russian refugees. May I know what this item is ! Why is
India responsible for this ?

Mr. Jones—1 cannot say offhand, but if the Hon. Member de31res T
will look into the matter.
1,269 FinD
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Chasrman.—This has probably something to do with the League of
Nations and our share of the obligations.

Sir Raza Ali—May I know what is this loss of money on account of
exchange—Item Q ?

Chairman.—We make provision considerably in advance. We have
to guess what the actual rate of exchange is likely to be.

Mr. Jones—The final savings shown in Col. 4 are largely due to an
unexpected profit made by the Posts and Telegraphs Department in their
transactions with countries outside India. That was adjusted right at
the end of the year. They did not tell us that it was coming.

Maulvi Abdul Ghami—May I know what is this item RI (4) (1).
Grants-in-Aid to School of Oriental Studies ?

Chairman.—We dealt with this when we were dealing with the De-
partment of Education, Health and Lands.

Grant No. 65.

Chairman.—These are subsidies to Provincial Governments under the
Neimeyer Award and the Government of India Act.

Mr. Scott.—How does Coorg come in ?

Chasrman.—They run their own legislature in Coorg, although it is a
Centrally administered area. In the last resort we have to cover their
deficits.

Mr. Jones—Their budget is mainly dependent on the value of forest
produce.

Dr. Dalal—Why are Madras, Bombay and Bengal not mentioned
here ¢

Chairman.—They are not in receipt of subsidies under the Neimeyer
Award.

Grant No. 66. No remarks.

Grant No. 67. No remarks.

Page 335. The main excesses are under G.-1 and G.-2. You find the
explanation given here.

Page 405. The adjustment to the provinces is accounted for under
the superannuation allowances. This is a central capital head.

Grant No. 79. Interest Free Advances.

Chairman—We discussed some of this before when we were con-
sidering the question of financial control.

Moulvi Abdul Ghani—Grant No. 80. What is this item A.-3 (5)
Advances to cultivators ?

Chairman.—This is advances to cultivators in Centrally administered
areas, just as they are given in the provineces. )
419 il[r. Azhar Ali—What is this item ‘‘ Other conveyences '’ on page

Mr. Jones—Advances to Govt. servants for the purchase of con-
veyances other than motor cars, such as cycles, horse gharries, etc. These
advances have been stopped now.

Chairman.—That finishes the Finance Department. We shall now
take up the C. B. R.
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The outstanding items have been settled. We shall now take up
Grant No. 1 Customs.

Moulvi Abdul Gham.—May 1 know what is this Sharples’ scheme on

page 28 ?

Mr. Sheehy —This is for the prevention of smuggling both by sea and
land on the Baluchistan Frontier. They have got some motor launches
and also posts and patrols on the land frontier.

Moulvi Abdul Ghami—What is this item—deputation and leave
ex-India of certain officers of the Imperial Customs Service.

Mr. Sheehy.—There were certain officers of the Customs Service who
were on deputation in other departments.

Mr. Scott.—Page 29 at the bottom—grant of allowance to staff em-
ployed in connection with the registration of Indo-Afghan Trade Agree-
ment not considered necessary. Is not this under the Commerce ?

Mr. Sheehy.—This is worked in conjunction with work on the Land
customs frontier.

Sir Raza Ali—Page 30. This seems extraordinary—C.-4, the Final
appropriation is 11,16,100 and the actual expenditure is also 11,16,110.

Mr. Sheehy—You will find the same thing on page 45. It is fixed
for three years on the average of the previous three years.

Moulvi Abdul Ghani—Page 31. Why are these grants-in-aid men-
tioned here ! :

Chasrman—The position is that ships which work on Sundays and
at other times have to pay penalty fees and also merchants who require
work to be done outside ordinary working hours have to pay a special fee.
Out of these receipts we make contributions to institutions which cater for
the welfare both of the customs staff and seamen because the object of these
fees is not so much to secure a source of revenue as to be a deterrent to pre-
vent ships and merchants from lightly demanding work on days of rest
and after normal hours. In some ports the realisation is greater than in
others but the grants to these institutions have to be made on a fairly
stable basis. In times of trade activity, the receipts are higher than in

times of depression.
My. Scott—What is the cause of the increase of expenditure in

1938-39 ¢

Mr. Sheehy.—That is explained in the note below-.—The increase 1is
due to more realisation in customs revenue at the Cochin Port and con-
sequent increase in the share payable to Cochin and Travancore quem-

ments.
Maoulvi Abdul Ghami—May I know if there 'was a decrease in revenue

in 1938-39 ¢
Mr. Sheehy.—There was a slight decrease from 43 to 40.

Mr. Scott—Did the position recover in 1939-40 ?
Mr. Sheehy.—Yes.
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Str Baza Ali—Are the Customs receipts for the current year worse
than what was budgeted for ¢

'C(cairman.—Aceording to the latest figures up to the end of July,
there is some fall below budget expectation but it is not very serious. It
depends on war developments and on the position of shipping. You

cznnot in this year assume that the position will remain steady throughout
the year.

Excise is heavily down because of the sugar position at present but
we hope sugar will move out.

Mr. Scott—** 33, loss of customs revenue ’’. ‘‘ The appraiser in-
volved has been dismissed .

Mr. Shcehy—We dismissed three people—the principal appraiser, an
appraiser and an examiner. On appeal to the Public Service Commission
the principal appraiser and the examiner were reinstated. There was not
suflictent evidence to connect them directly with the fraud. But the
appraiser was clearly guilty as the packages which he picked out for ex-
amination were the orly ones found to be in order. In respect of all the
others there were fraudulent declarations.

Chairman —The principal appraiser’s object was merely to take the
valuation of the documents and it was not proved that he had any connec-
tion with the guilt.

Mr. Sheehy.—They now have double appraisements.

Mr. Scott.—Could you not bring in a police case ?

Mr. Shechy.—The Public Service Commission allowed the appeal, but
we recovered Rs. 90,000 in penalties. We do not know how long they were
carrying on the fraud.

Moulvi Abdul Ghani.—Financial statement, page 4, there is a decrease
of 3,30 lakhs ; what are the imports under which there is a decrease ?

Chairman.—I must refer you to the seaborne trade accounts which are
published. 1 cannot remember at this distance of time what are the main
fallings off but it was a year of trade depression.

Moulvi Abdul Ghani.—What is the position now ?

Chairman.—The up-to-date calculations are somewhat below the
budget ; I allowed in the budget estimate for a considerable deterioration.
The receipts are slightly below the est'mate ; it is impossible to say in
present circumstances how the yvear will end.

Sir Raza Ali—If the fall is only slight, we shonld congratulate our-
selves

Chairman.—Public Accounts Committee’s recommendation under
Grant No. 1, was that the note should be expanded.

Mr. Sheehy.—That has been done.
Chairman.—Next grant, Central Excise duties, page 34.

There is a large variation under head C. Then under the voted section
there is a large excess under sub-head (d).

Mr. Sheehy—That is payments of the share of the central excise,
explained in note 4 to sub-head (d).
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Mr. Scott—The expenditure seems to have gone up rapidly.

Mr. Sheehy —Hitherto that 34 or 35 lakhs was a deduction from
revenue, it 18 now counted as an item of expenditure, and the other increases

are due to certa?n payments to Provinces on acecount of back ageney
charges for previous years.

Mr. Azhar 4Ali—Page 35, No. 5, exemption of ruling chief.

Chairman—Some ruling chiefs are entitled to get petrol free of
customs duty ; they arc entitled to get everything free of customs duty.

Mr. Badeno~h.—There it a Schedule to the Government of India Aect

povering this ; there is no reason why it should have been put in at all, it
18 a normal thing.

Chaiwrman.—In certain cases they are entitled to claim a refund where

they have already paid the duty and that is the way in which we prefer it
to be done.

Mr. Scott.—There is a certificate provided by the political officer con-
cerned ¢ '

Mr. Sheehy.—Yes.

Sir Raza Ali-—What is the position ¢ What are the orders regard-
ing Ruling Chiefs ?

Chairman.—1 forgot the exact wording of the order. They have this
privilege, they have always enjoyed it. .
Str Raza Ali—That is, for their personal use. not for the State ?

Chairman.—I think that is so ; goods imported for the use of the State
1 think are liable.

Sir Raza Ali-—-Amount paid to Indian States for their share of the
match excise duty, page 34. The matches we are getting are awful.

Chairman—Perhaps you can express your remarks to the Industries
Department when they come along.

Sir Raza Ali—Perhaps we should reduce the amount of protection
granted.

Chairman—The Assembly pressed for the protection of this industry ;
now vou have got to use matches made in India.

Mr. Scott—D on page 37. Owng to .the.saving economy campaign,
did you proceed with the proposed reorganization ?

Mr. Sheehy—Yes. When we were told that we had to economise, we
just postponed the scheme.

Mr. Scott.—Did you have any deterioration on account of the postpone-
ment !

Mr. Sheehy—No but we did not have the improvement that we
contemplated.

Mr. Scott—Are you proceeding with the scheme ¢
Mr. Sheehy.—We have increased the staff very considerably. -
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Myr. Scott.—Page 38. Have you any idea this year as to how things

are going on 1

Mr. Sheehy.—In the Income-tax Department you cannot say ; because
you are not comparing like with like. Collections are going on satis-
factorily. We ought to have a good year.

Chairman.—There are remarks on the subject in my Budget speech.
My. Scoit—C. B. R. There was some criticism about the budgeting.

Mr. Sheehy—We have formed a statistical branch in the C. B. R.
where we have -mechanized our statistics and we have altered the general
form of the annual statements ; it is hoped in that way that we shall be
more accurate in our revised estimates.

Chasrman.—That also is dealt with in the Budget speech. We cannot
know the effect of trade conditions.

Mr. Gill—Could we refer back to the central excise duty. There is
a voted excess.

Chasrman.—This requires to be regularized by a vote of the Assembly.
This is mentioned at page 8 of the Audit Report. This requires a recom-
mendation, which this Committee may make.

Grant No. 4, Salt, page 39.

My. Scott—The receipts are stationary ; there were small savings at
the beginning. :

My. Sheehy —Due to the debiting to the excess head part of the cost of
the staff. .

__ Chairman—The work has been amalgamated, but the cost of the staff
is debited according to the agreed scheme under these two heads.

Mr. Sheehy—J-6 on page 44. The Bengal Government were doing
salt preventive work on behalf of the Central Government. We do it our-
selves now and this will be cheaper.

Mr. Azhar Ali—As you have reduced your expenses in this way, is it
possible also to do it in Madras and Bombay ?

Chairman.—We have done it in all Provinces except Orissa and Sind.

Mr. Sheehy—We reckon that we are administering the Departments
more efficiently. It is better, whenever possible to take over such work
ourselves. '

Chairman.—In respect of these agency matters, our work is the step-
child of the Provinecial Government.

Mr. Scott.—Page 45, col. 1, construction of barrier boundary frontier.
Is that very sucecessful ?

Mr. Shechy.—We have constructed as much of the barrier as we found
the money for ; but there is still more to be constructed. So far as I know,
it is very successful.

Chairman.—There is some simplification of the problem of smuggling.

Commercial accounts and review, pages 36—61 of the (Commercial
Appendix. The working results are shown in para. 63.

Mr. Scott.—Have they started working in Khewra ?

Mr. ‘Sheehy.—They are erecting their factory. They may however
be held up owing to th- war.
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Mr. Scott—Engineering section. You did not get the right
recovery ?

Mr.. Sheehy.—These rates are fixed by agreement and we have to wait
until the agreements expire before we can raise the rates.

Mr. Scott.—There is no clause in your agreement that if prices go up,
then this will not apply ?

Mr. Sheeh) y.—If there were, then the Auditor General would have
msisted on an inerease.

Myr. Scott.—Such a clause should I think be introduced, if the Auditor
General agrees, in the next agreement.

Chairman.—Para. 70 gives the sanetioned selling rate as well as the
actual cost of selling. The object is broadly to approximate to the cost of
production.

Mr. Sheehy.—We sell something like half a million tons. The cost of
production has fallen.

Sir Raza Ali—Page 36-shows an enormous increase in the prc;ﬁts from
Sambhar.

Mr. Sheehy.—Page 65-A explains that, bottom of page 37. It was a
real profit.

My. Scott.—Page 43, Khewra. The position is unsatisfactory ?

Myr. Sheehy.—That was purchased in a moment of enthusiasm when

the Salt Committee of the Legislative Assembly thought they eould supply
Bengal from Khewra ; in practice the scheme was not found posmble owing

to the great distance between Khewra and Bengal.
Myr. Scott.—Sambhar. There is a big fresh deposit of something like
80 lakhs of maunds.

Mr. Sheehy.—The sali is there for the taking. A young Muslim
inspector made the find. We had actually been faced with a shortage

because we had two or three bad seasons.

Chairman.—Page 62, Commnercial Appendix. There is a financial
review of two other salt works.

My. Sheehy.—The profit is insignificant,—Rs. 35,000 on an output of
35 lakhs of maunds.

Mr. Scott.—Page 70, profit 915 by the disposal of surplus buildings.
Ought not that to go on to capital or depreciation ?

Mr. Sheehy.—That I take it is production costs which go into the price
which we charge to the Provinces.

Chairman.—dJust as at present in the case of the Security Press.

Mr. Badenoch.—Probably these were some temporary buildings, but
strictly speaking it is quite correct as Mr. Ramsay Scott suggests.

Chasrman.—In the year in which we realize more than the balance, it
is a revenue receipt. If you look at the note about these buﬂdmgs, it is
explained that there was an excess over the book value. It is written down
against revenue and so there was a profit which was a revenue profit.

My, Badenoch.—There is a special reason in this case, but generally
speaking, if you dispose of buildings, these profits are taken into account.
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Mr. Scott.—Page 73. 1t is said that the reason for these losses are
being investigated.

Mr. Sheehy—We have shortages in stock. The opium is stored in
large pots and, it may be a year or two before they are empty. There is
-maturally evaporation, and wastage. The method of verification of stocks
is rough and ready. But it has been done like that for a hundred years
and found satisfactory. Anyhow we are looking into it.

Chasrman—C. B. R.. page 90—sub-head (d) is mainly responsible for
the final saving.
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Sixth Meeting, Wednesday, 21st August 1940, 10-30 a.m

DEPARTMENT OF COMMUNICATIONS.

Chawman.—Grant 21. No comments.
Grant 31. Meteorology.
Mr. Scott—Item B : what is the meaning of synoptic messages ?

Mr. Roy.—A number of telegrams are collected from certain centres
and a synopsis is broadcast from Calcutta, Poona and other centres : it
saves expenditure on telegrams to a considerable extent. These broadcasts
are meant for forecasting centres, Ships and Meteorological Offices outside
India, and have been made possible because we have these wireless stations.

Sir Raza Ali.—What are the arrangements we have with Zanzibar ¢ 1
think there is a weather station there.

Mr. Roy.—I believe we have some arrangements with Zanzibar and
certain other places for exchange of information : it is on a basis of reci-
procity.

Chairman.—Page 130 : Note 1. I should have thought that this was
not a relevant remark to make as it was a2 year of a deliberate economy
campaign.

Mr. Azhar Ali—What is this amount mentioned under K. 5 ?

Mr. Roy.—That is for agricultural meteorology. Certain kinds of
investigations have to be meade and distributed mainly to agricultural
officers for agriculturists. It started about eight years ago as an experi-
mental measure the I. C. A. R. agreeing to pay the cost. It is being con-
tinued for another three years, and if it is sufficiently useful it may be made
permanent. At the present moment we control it. The Agricultural
Meteorological scheme is now a charge on central revenues.

GRANT 47—AVIATION.

Mr. Scott.—Item B. These grants do not lapse, do they ? You have
got a fund now ?

Chasrman.—There is an important comment at page 190 which explains
this : they have a fund now—with effect from 1939-40.

My. Scott.—What is the amount at the credit of this fund ?

Mr. Badenoch.—As far as T can remember it used to be 80,000 a year :
we were first opposed to the opening of a separate fund, but the P. A. C.
did not like this comparatively big saving yvear after year and so we
agreed : but it is not big.

Mr. Mohan Rao.— (With reference to a previous guestion) : the balance
at the credit of the central fund is 68,000. )

* Chasrman.—Actually we may find in the light of later experience that
the fund can be liquidated again : there may be no unspent savings.

Mr. Roy—A certain proportion is given as subsidy to flying clubs : it
may be possible to increase the amount so that eventually all flying clubs
will be paid out of this, but quite a number of things are done out of this
fund mostly technical.
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Mr. Azhar Ali—Has any complete scheme been prepared for flying
training in all provinces ?

Chairman—We have got a big scheme of expansion for 300 pilots and
2,000 mechanics.

Mr. Roy —It is a two-year scheme. It is a recognised part of modern
training to give a few hours training on link trainers (B. 1). We got the
last one from the United Kingdom and we are arranging to get more.

~ Mr. Azhar Ali—Do you not think that there should be a recommenda-

tion in our report that this should be speeded up and more money spent on
this ?

Chairman.—That is already happening. What you mean to say is that

as regards aviation the Committee would like to see the whole of the grant

spent.
Mr. Azhar Ali—Exactly.

Su Raza Ali.—A grant used to be made to a flying club in Delhi : that
has been stopped, I am told.

Mr. Roy—You are thinking of the Aeronautical Training Centre, I
think. That has been closed down—it was not a flying club. No grant
was made to the centre, though there were proposals to that effect, it was
eventually wound up and Mr. Eadon became Director of Civil Aviation in
Burma. The buildings have been bought by the army authorities and some
of the machines and equipment has been divided between the Defence De-
partment and ourselves. As regards this saving of 95,000 (B. 1) what
happened was that we made provision for repaying certain landing and
housing charges to the Imperial Airways but we found afterwards that it
was possible to exempt by notification and so the whole of that was practi-
cally saved except for Rs. 4,993 which had to be paid to the Jodhpur Dur-
bar.

Chatrman—Where are airport receipts shown ?
Mr. Mohan Rao.—They come under civil aviation receipts. There is
a receipt head.

GRANT 48—CAPITAL OUTLAY ON CIVIL AVIATION CHARGED TO REVENUE.

Chairman.—All that programme is more or less completed now %

Mr. Roy.—A little was left over last year and it has now been merged
in the grant for this year.

Mr. Scott.—This 25 lakhs a year is more or less a contract grant ¢

Chairman.—1 thought the best thing hereafter was to have a regular
programme of eivil aviation works and decided that 25 lakhs a year should
be provided to enable them to draw up a programme for seven years. 1t is

in the nature of an ordinary annual provision and T hope they will be able
to work up to it. It is in fact 175 lakhs spread over seven years.

Mr. Roy—The difficulty will be in the first year as we are very short
of engineering staff.

Mr. Badenoch.—The better way would be to fund it.

Chairman.—That is what will happen : in fact it may be a eight or
nine-year’ programme instead of seven years.
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~ 8Sir Raza Ali—There is a considerable saving this year : but I do not
think ‘we need make any specific recommendation this year hecause owing
to war conditions they will spend all they have.

Mr. Roy—I1 might say that in regard to these civil aviation capital
works, it inevitably happens that some new demand springs upon us which
has to be met and some other work has probably got to be given up and it
is therefore very difficult to budget accurately. Hitherto we have not had
the staff to spend the sums or to ecarry out the works. We are now trying
to increase our engineering staff. Sometimes there is a long argument
between the P. W. D. and ourselves and time is wasted. Mr. Tymms is
anxious that we should eventually work up to a sort of P. W. D. of our own
—1I am not sure whether it would be advisable or not. We are having to
put down a whole lot of hangars for our training scheme. It is said that
if this is done through the P. W. D. it will take much time and delay our
programme. Flying clubs want it to be done quickly. The time factor is
important.

Mr. Scott.—What do you have to pay to the P. W. D. ?

Mr. Roy.—16 per cent.

Mr. Scott.—Ts there anything technical that the flying clubs cannot
do themselves ?

Mr. Roy.—Yes, the specifications of these hangars and so forth have
to be worked out by our engineers ; we are giving the specifications to the

flying clubs and asking them to get hangars made through their contrae-
tors ; our engineers will go round and inspect afterwards. When the fly-

ing clubs were started some clubs were asked to put up hangars which they
did fairly well. .
Chairman.—Aerodromes are more tricky things.
Mr. Roy.—During the year under review there has been a certain
amount of lag as there was some argument about the scale of quarters for
various classes of aerodrome staff.

Mr. Gill.—There was a deduction for probable savings.

Mr. Roy.—Altogether it was 6 lakhs. 3 lakhs was cut as a lump sum,
and there was a saving of 3 lakhs at the end of the year. 23} lakhs of that
is accounted for by delay in land acquisition.

Chairman.—Aectually what they spent was 3,32,000 less than the ap-

propriation under voted.
Sir Raza Ali—Was there any increase in the number of air services

in the year under report ?

Mr. Roy.—The Bombay Delhi service was started : and since that year
{wo services have been started in Kathiawar ; they are assisted by grants
from Indian States : but all these services function only in the fair weather

months.
Mr. Scott.—I heard something about a service to Kashmir.

Mr. Roy.—Indian National Airways have been trying to develop it for
some time, but we said we could not help on that particular route : they
have been trying to get into touch with the Kashmir Durbar for the last
fifteen months. If the service is started we might have to think of provid-
ing meteorological services, but not unless there is a prospect of a regular

service.
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Mr. Azhar Ali—Is there any prospect of & service between Calcutta
and Lucknow or Delhi and Lucknow !

Mr. Roy.—There is one service between Calcutta and Delhi and we are
now negotiating about making it two per week—wvia Cawnpore and Allah-
abad. The Indian National Airways say they should not be asked to dis-
perse their organisation and I think they are right. They contemplate
running the Calcutta service vtz Patna and not via Gaya. An aerodrome

is being set up at Patna and I have had a letter from Mr. Yunus that the
fiving club has been formed.

Str Raza Ali—There is a service between Sydney and Durban : are
we making any contribution towards that ?

Mr. Roy—1It is a continuation of the old Empire scheme, towards
which we of course contribute. From Durban the mails are carried by
train to Cape Town where they are put on board the ship. There are four
Union Castle steamers a month to and from U. K. but they don’t sail
to scheduled dates and there is one service from Australia which touches
Cape Town and there are two from India. There ought thus to be
seven sailings a month, that is, roughly 2 a week. From the 24th there
will be two seaplanes a week between Sidney and Durban and there
would appear to be no object in increasing the seaplane services in pre-
sent conditions. Actually we find that when the seaplanes catch their
connections the mails take 25 to 26 days from London to Karachi or vice

versa. When they do not catch their connections they take as much
as 32 days.

Mr. Scatt.—You have reduced your post card rates back to 4 annas.

Mr. Roy.—It was six annas before and it has been reduced to four
annas. We feel it is necessary to give some inducement to the publie to
post by air now that the time taken is so much longer.

Chairman.—We now go on to page 200, Broadecasting. There is a note
on page 203. The savings this year. on account of deliberate economy, work
up to 7.8 per cent. as against 9.26 in the preceding vear.

Sir Raza Ali—T1 think the feeling of most of us on this side is that in
the case of a social service of this kind, the grants are not fully utilised and

tnere are large savings from vear to year. 1 must say that it is not <ery
satisfactory.

Chairman—]1 must point out that pressure was put by the Finance
Department on all departments which had a flexible budget that they should
adjust themselves to the financial situation and however apposite your
remarks may be in relation to the accounts of any oth-r vear, they could
hardly apply in relation to the acecounts of this year. There can be no
question of pushing it to the point of bankruptcy. We must cut our coat -
according to our cloth. It is a matter of ordinary prudence. That is the
first principle of financial administration. Most of these economies are in
the nature of postponements.

Sir Raza Ali.—We do not cut our coat according to our cloth. We
have got much more cloth.
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Chairman.—It is easier to draw up schemes than to carry them oat.
Mr. Bolhari—The schemes were only held up for six months.

~ Chairman—Considering our financial difficulties in that year, this was
not a very severe obstruction.

Sur Raza Ali—Are you planning to have a station in Allahabad ?

Mr. Roy—No. We do not feel that a station at Allahabad is justified
because there is one at Lucknow already.

Sir Baza Ali.—What are the arrangements between us and Hyderabad.

Mr. Roy—We have nothing to do with it. They have got full autho-
rity. We have got a sort of understanding that the standard of operation
would approximately be similar to ours and our censorship methods should
apply. DBut states are otherwise perfectly free to do what they like. Most
of the stations contemplated in the States are for a local service only, 1.c.,
they are medium wave stations. Travancore was anxious to have a short
wave but 1 do not know how the proposal stands at present.

Sir Reza Ali—They have got a station at Trivandrum ?

Mr. Roy.—There is a proposal for putting up a station at Trivandrum,
one at Bangalore or Mysore. Baroda has a proposal for one.

Mr. Bokhari.—Of these the only stations that have operated are Mysore
and Bangalore. :

My. Roy.—That is a very small powered medium wave station. Mysore
has also a scheme for putting up a 5 kilowatt short wave station. -

Mr. Azhar Ali—What about broadcasting in rural areas : Why have
only Punjab, Bengal and Delhi been selected *

Mr. Roy.—11 all depends on what the provinces are prepared to do.
The line we have taken is that if any province wants to have rural broad-
casting, it must pay for its own rural sets, technical inspection and main-
tenance.

Moulvi Abdul Ghani—Commercial Appendix, page 161. 1 see there
1s a saving of 25 lakhs ?

“hatrinan.—That is comparing the position as with the position in
which the import of wireless sets would be allowed free of duty and some
charge will be made inside the country roughly equivalent to the existing
duty on wireless sets. That is really not a proper comparison because
they would in any case be liable to something like the general rate of duty

on electrical goods. The true position would be arrived at by excluding the
customs revenue to a large extent.

Mr. Badenoch.—(Customs revenue is not taken into the commercial
accounts.

Chairmuan.—There was an understanding that we were prepared to
place at the disposal of this department a sum not appreciably less than
that which accrued from the revenue. It is a bad principle to allot a parti-
ocular department all the money earned by that particular department. It

should come into the common purse and the legislature should vote the
money as it thinks best.
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N L’lr‘ Scott—Has there been any attempt at the assembling of sets
ere

Mr. Roy—Not so far as I am aware. One or two firms are nibbling
at it. In 1938 the question of manufacturing cheap radio sets was venti-
lated very strongly in the Assembly. We made certain investigations and
there are one or two firms which were prepared to start an assembling plant,
but they demanded concessions to which it was rather difficult to agree.
For instance they wanted the customs duty to be reduced by something like
 per cent. on ‘wireless components. They also wanted a guarantee that we
should buy a certain number of sets. We could not give that guarantee or
agree to other concessions.

Chasrman—Qur minds are not closed to some modification in the cus-
toms duty in relation to any acceptable scheme.

Mr. Roy—Without an acceptable scheme, we would lose revenue and
help nobody. .
Mr, Scott.—I would like to see this developed in India.

My. Roy—Actually the importers have recently reduced the price of
sets in spite of the high duty and the revenue from licenses is going up.

Mr. Scott.—Do the merchants make a lot of money out of it ¢

Myr. Roy.—1It looks like that on paper. We have tried to go into it and
investigation shows that the trade is not probably making a great deal out
of it. There is much wastage and actually you cannot say that they are
making very large profits. But the trade is probably ill-organised and
with better organisation they could probably reduce the prices substan-
tially. The firms which approached us for concession to enable them to
start facteries could not promise to put on the market a set priced at less
than Rs. 80. With the existing duty a tolerable all wave set is procurable
at about Rs. 120.

Mr. Scott.—Is it for medium or short wave ?
Myr. Roy.—There is no demand for medium wave sets.
Chasrman.—There is an outstanding item, No. 22.

Mr. Roy.—In 1937-38 ‘we had a loss of 49,000 odd. In the year under
discussion, the loss was 1,15,000. In 193940 the loss dropped to 6,500.
There were several reasons for the loss. We had moved the Listener from
Bombay to Delhi. We had given our printing to the lowest tenderer who
made a mess of it. Naturally advertisements dropped off. We have now
improved matters in all these respects and advertisements are coming back
and certain economies have been made.

Moulvi Abdul Ghani.—Page 167, para. 251. Is it a satisfactory
arrangement to have the stores verified by the very officer who is responsible
for their custody ?

. Mr. Bokhari—We have gone into the question in consultation with
our audit officer and we are trying to devise a better system.

Chairman.—Suppose an officer draws a salary of Rs. 1,000 and Rs. 500
is the value of the stores to be verified, then obviously there is no need for
an external agency.

Sir Raza Als.—Mr. Ghani raised the question of principle. There is
something in that. If some other arrangement could be made at Lucknow
for verification by an independent agency that would be preferable.



75

Chairman—1I understand that is being done.
Grant No. 50. The notes are on page 206. )
Mr. Scott.—Is there any provision made for new works this year 1

Mr. Roy.—The Patna transmitter studios are still under construction.
That is the only new work in hand. We have however been pressed to set
up stations at many other places—Rajahmundry, C. P., Sind and from the
Canarese speaking people.

Sir Raza Ali—If you have no money on account of war conditions, the
difficulty could be obviated by having broadeasts in various languages—
more languages than you are doing now ?

Mr. Roy.—We are doing 27 news broadeasts in nine languages. There
is a certain limit to our capacity in this respect. It may be possible to
sandwich in one or two other broadcasts but it is physically impossible to
continue this progress much further.

Mr. Bokhari—The larger the number of languages, the less justice
you can do to each.

Mr. Roy.—There are difficulties about giving out news from local
stations. The news organisation is centralised in Delhi. We have a news
editor who is responsible for vetting the news and putting it in proper
form. This news is prepared in 9 languages and is broadcast from Delhi
and relayed from local stations.

St¢r Raza Ali.—In how many languages do you relay from Delhi ?

Mr. Roy.—In nine languages.
Sir Raza Alv—That seems small ¢

Mr. Bokhari—If you lok at the broadcasting programmes of other
countries, you will probably see short external services in many languages
and a long internal service in one. Here full internal services have to be
given in nine languages, which is a very different proposition to ‘what you
see in England. If you increase the number of languages, it means a
shorter time for each of them.

Sir Raza Al.—Ten minutes is quite sufficient ?

Mr. Roy—TIt is not merely a question of giving news in a particular
language. We have to consider whether it is worthwhile giving out news
without a backing of entertainment programmes. Take thg 11 million
people who speak Canarese and who are scattered over 3 provinces. I have
no doubt that they would listen in to the news but we would not get revenue.
Unless they are given entertainment programmes, they will not buy sets
and ‘we shall not increase our revenue. No one will buy a set simply for

the news.
Chairman.—What is the position about anti-piracy ? )

Mr. Roy.—We have had a statement prepared. From July 1938 to
September 1938 we had a total staff of 34. From October 1938 to December
1938, we had & total staff of 47. From 1st April 1939, the staff has increased
to 59. We had 31 prosecutions from July to September 1938 and from
April 1939 to June 1939 we had 163 prosecutions. Our prosecutions are

increasing considerably now.
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Chutrman—Have fines been realised ?

Mi. Roy—Yes, but magistrates tend to take a lenient view. That is
one of the difficulties in the way of prosecutions. We want to see how we
get on and it may be necessary to address Provincial Governments if we
find that prosecutions are not proving effective.

Chairman.—Otherwise we shall be getting into the ticketless travel
position ?

Mr. Roy.—There was a reluctance to institute prosecutions at one time
because of the irouble involved and of the smallness of the staff available
for the purpose.

Chairrtan—]1 am always in favour of taking departmental action,
iustead of going to the courts which is an expensive process.

Mr. Roy.—Sometimes the publicity given to prosecutions has a deter-
rent effect.

Chairnian.—W e shall now go on to Grant No. 61—Central Road Fund.

Mr. Roy.—They have large amounts in hand. Look at page 264, at
the balances on the 31st March 1939, and compare them with those on the
Ist April 1938 ; The total has come down from 230 lakhs to 49.

Mr. Scott.—Do you have long-view programmes }

Mr. Roy—At one time we encouraged provinces to undertake
seven-vear programmes. Since last year we are trying to get them to cur-
tail these to a smaller period because of the uncertainty of the future.

Chairman.—Important comments on pages 266-67. Receipts for
1939-40. They will be found to bave been up to the previous standards,
depending upon the revenues from the petrol tax. The inerease in the
current year is due to special conditions. 1 think we may assume that
the effect of the increase of a tax will be that the econsumption will not
expand but remain steady.

Mr. Sen-Gupta.—The military are using more.

(hatrnman.—At the same time I had in wind the possibility that we
might reach a stage where we might even want to curtail civilian consump-
tion.

Grant No. 76. page 398, and the main part will be found in the Com-
mercial Accounts, page 177. The financial results of the working during
the year are very disappointing. This is a manganese port and unfor-
tunately all its eggs are in one basket. It was indicated to wus that the
results of 1938-39 were likely to be very disappointing. The principal
decreases and increases of expenditure are explained in paragraph 264
of the Commercial Appendix. Four and a half lakhs of assistance had
to be given from general revenues and I do not know whether depre-
eiation had been debited *

Mr. Roy.—Certainly depreciation had but not interest.
Myr. Becott.—What do you propose to do about interest ?

Chairman.—We are still striving to veach the stage where the Port
will meet its current expenditure including depreciation and without
interest, because on that depends the whole matter ; then the question
for closing down the port would not arise, but we have not yet come to
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- that stage. If, contrary to our expectations, there was .any prospect

that the port would both meet its current expenditure and also would be
able to serve the debt, we should naturally press that it should pay the
interest, but at the moment it appears somewhat academiec.

My. Scott.—Page 293 gives pro-forma account of the interest
charges. You do not take any credit, you are merely showing what
they owe us for interest. You have got 90 lakhs of added interest for

construction which is a capital account and you are paying interest on
that ? -

Chairman.—Last year the Committee realized that -one section
which is really part of this scheme was actually paying  a profit of
about 7 or 8 per cent., whereas the port, which is saddled on. ‘the general
tax-payer, was showing a loss. The question of lumping thése two to-
gether by putting the port on to the Railway should be actively pur-
sued. I am thinking of the branch line, which was the essential part of
the whole scheme of the opening of Vizagapatam.

Mr. Roy.—The 193940 results of working were better. We have
had several discussions with the B. N. R. The general manager was
quite definite that administrative economies could be made if the Rail-
way took over the administration—and that in the course of a year or
two, assuming that the deficit is roughly of the order of one lakh a year,
it might be possible to wipe it out by administrative economies, but the
General Manager does not think that the shareholders will be ready to
pay any interest on the capital or take any further liability. They
suggest that they should take over the port and Government should'pay
for any loss they incur and if they make any profit, they should then
hand it over to Government. The matter is still under discussion. We
hope to be able to come to some final arrangement.

Mr. Badenoch.—This might be taken up when the Bengal-Nagpur
Railway contract comes up in 1945.

Mr. Scott.—The railway rates were unduly high.

Mr. Roy.—The main difficulty is to attract other commodities to
the port. Manganese is its main support. They have been trying to
attract groundnuts but the open rvoadsteads apparently offer much
cheaper facilities. It would I believe help the port if we could close
down these open roadsteads of which there are many on this coast but
these are under the Provincial Government. The Madras Government
made a profit of two lakhs or so which they appropriated to general
revenues.

Chairman.—While here we made a large capital outlay to provide

& modern up-to-date port which is not getting the trade which it could
handle.

Mr. Scott.—Imports are still worse, through this port *

Mr. Roy.—Imports are about 17 per cent. of the originally esti-
mated imports.

Chairman.—The ships go to Calcutta to deposit their main im-
ports ; then on return they load up something at Caleutta and again at
Vlzagapatam they do not wish to call at Vizagapatam with the general
import cargo.

L259FinD
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B Abkdr A% —¥s it due to other ports attraeting mere trade !

Chazmaa.,—Yon bave in existence & b:g distributing org‘a,mzatloq
based on Calcutta but of course it may also be due to the fact that the
Railway has had hitherto no inducement to attract trade to Vizagapa-
tam and I personally was very keen on this recommendation of the Com-
mittee that the Port and the Railway should be taken together and that
the finaneing of the interest should be vested in both Jomt];y It pays
the Railway for that trade to be canalized by Calcutta : that is what Is
fundamentally wrong in the situation. We must continue to watch
this qaestmn and ask for a report en the matter next year.

' Mf¢. Roy~—There is an encouraging feature in the proposal for
mrtmg a ship-buildmg yard there. "
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Chairman.—We shall takeé the outstandmg items first. Page 8,
item No. 28. A memorandum on that has been turnished ard it is
hoted uere that the matier is being placed -before the St,andmg Ad-
visory Committee. 1 feel that at the present trme the difficulties under
whicn newspapers are labouring are such that we shoutd be open- to
severe eriticisin if we added to them and therefore for the presemt at
any rate, although I myself was very keen on irying to curtail this eon~
session, sinee the outbreak of the war and due to the high cost of paper
and so on, this is not a suitable time to pursue the question.

<. Sir @. V. Bewoor.- -Smce the outbreak of the war the Telegraph
Branch is earuing very much wore money ; the problem is not quite se

acute as it was before, so we should be justitied in postponing the eon-
sideration of this questlon

+ Chaorman—Item No. 29. ‘‘ Two tables should be prepared,— one
exclusive of interest and depreciation and the other inclusive.’’.

Sir G. V. Bewoor.—That has been done.

.~ Chgirman—Item No. 30. What was the cut made in. the estx-
mates !

Sir G. V. Bewoor —Three lakhs. This is on a tetal of 16 to 17
I&kha so that this is a much bigger percentage cut than it was . in 193{1
39.
~  Chairman —-We ‘must watch the progress of that too.

1tem No. 31. The conclusion in paragraph 4. o

Sir G. V. Bewoor.—There are some very serious dlﬁieuitleb in, this
‘matter of getting from the P. W. D. a declaration as to how much they
are likely to spend, unless we ¢an do it sometime in November. “To. be
able to do that, the works will have to be approved in May or Juné 80
that the P. W. D. might prepare detailed plans and estimates, which
means that the work which has to be ecarried out in the next year some
time after the rains in October has to be ready the previous year im
May. We do eur best to get from the P. W. D. some indication of the
amount likely to be spent but some of the difficulties seem to be insur-
mountable.

Chatrman—Item No. 32. We have got a report om that.

Mr. Badenoch.—The original decision was taken in 1924 and it was
quite a deliberate decision of Sir Basil Blacket.

Sir G. V. Bewoor.—Finance Department gets interest on this
money.

Mr. Badenoch—The fundamental idea was to charge ordinary
buildings to civil revenues and it was a sound prinecipie to charge that.

Chatrman.—] am disposed to agree with that, so as to prevent over-
eapitalization.

Sir G. V. Bewoor.—What I think will interest the Committee is the
decision which has been taken from the current year that expenditure
on all postal buildings costing not more than Rs. 20,000 is debited to
posts and telegraphs revenue. This will reduce the burden on central



80

eivil revenues and will at the same time relieve Posts and Telegraphs
of the liability of meeting interest and deprec.ation charges.

Chasrman.—This means that the Department will not go on in-
creasing its capital and therefore its liabiity for interest charges, so
that this is a measure in the desired direction. We sghall have to see
how it works.

Sir G. V. Bewoor.—It is only for minor works. Most of the post
office buildings are small buildings ; it is only occasionally that we get
work for large post offices and telegraph offices ; otherwise they are all
smal] buildings ; we have got good buildings in most of these large places.

Chatrman—Memorandum regarding Renewals Reserve Fund. The
withdrawals were less than 25 lakhs, with the result that the balance
at the credit of the fund at the end of the year has tended not to dee-
rease but to increase.

Sir G. V. Bewoor.—The idea being that it should provide for the
increasing capital.

Chairman.—Although the withdrawals of the last five years have
averaged somewhat less than the annual contribution, obviously the
capital of the Department is expanding and it would be unwise to
cut down the contribution too much.

Mr. Scott.—The last two years have shown a very great increase in
withdrawals and they are likely to increase ?

Sir G. V. Bewoor.—There are special reasons; some wireless
apparatus had to be replaced by more modern apparatus.

My. Scott.—Do you think that that provision of 25 will be sufficient
without unduly reducing your balance ?

Sir G." V. Bewoor—Yes. Even if we increase our capital very
fast, the apparatus will be new and there will be no undue expenditure
on replacement. We will watch the matter year by year.

Chairman—Appropriation Accounts, Audit Report and the Finan-
eia]l Review.

Moulvi Abdul Ghani.—Paragraph 7, page 3. The telegraph earn-
ings are decreasing very fast ?

Chatrman.—In 193940 the D. G. expects that that loss on tele-
grams would be very much less.

8ir G. V. Bewoor.—We expect a loss of Rs. 3,000 as compared with
Rs. 37 lakhs last year.

Mr. Scott.—Are the telephone people paying enough for their use
of the wires ?
Sir G. V. Bewoor.—We have fixed the rates ; they are quite eco-

nomical. The rate we charge our Telephone Branch is the same as
that charged to the Railways.

Moulvi Abdul Ghani.—The profit in the Post Office is also decreas-
ing. I find from the report that the decrease in the sale of postcards
is going down, there are lower ree-ipts from posteards.

Chairman.—The question is—how many of those people used letters
instead of post-cards.
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8ir G. V. Bewoor.—There is a great increase in letters ; ictters
have gone up very much moie than post-cards have gone down.

Chairman—If we reduce the charge on posteards, you have to
reckon with the probability of a much less income from letters.

Moulvi Abdul Ghani—Profits against Radio. But when we come-

pare the Commercial Appendix we und that there is a loss instead of
a profit ¢

Chairman.—That is a different matter ; this is radio telegraph, it
is wireless telegraphy, it has nothing to do with broadecasting.

Mr. Scott.—The profit is being maintained ?
Sir G. V. Bewoor—Due to the war.

Chairman.—Commerecially, it was mainly a year of depreésion but
it did pick up in the last three or four months of the year.

Sir G. V. Bewoor—We controlled the expenditure on the assump-
tion that the depression would continue.

Mr. Scott.—Profit of Rs. 19 lakhs. What do you do with that ?
Sir G. V. Bewoor—This 19 lakhs was utilised to pay off old losses.
Chairman.—There is now a credit with me.

My, Azhar Ali—Telephone Branch, page 5. Is it not possible to
reduce your rates of charge for constituents ¢ If you reduce the rates,
is it not likely that you will get more people wanting telephone connee-
tion ¢ . .

Chairman—There is nothing to show that they are making use of
telephones prohibitive. There was a decrease compared with the previous
wear, and that was due to general trade conditions. '

Sir G. V. Bewoor.—The revenue has been going up.

Mr. Scott.—The telegraphs are practically now balancing in this
year ¢

Sir G. V. Bewoor—Yes, in th's year of abnormal circumstances. It
only shows that, without depreciation charges, even the telegraphs pay.
When you add depreciation charges, they lose heavily, indicating that
in the case of telegraphs it is the capital cost which is the main part of
the cost whereas in the case of the post office it is ntherwise.

Sir Raza Alh.—What is the postion of India as compared with
other countries,—Australia, Canada, South Africa ?

Sir G. V. Bewoor—Australia is paying on telegraphs because it
has got only two thousand telegraph offices and it has an enormous
traffic. Australians are much better off and can afford to send tele-
grams much more freely. The capital at charge and all its interest and
depreciation is the same and we are able in one year to show that the
Department can be worked without loss. It is merely, therefore, a
question of the total amount of traffic. Because there is no traffic, vou
cannot close the telegraph offices because it is a facility and a measure
of recurity of the country. Therefore, what we aim at now is to see
that telegraphs and telephones together will work without loss. .We
take them together because thev are alternative methods of communica-
tion of more or less equal urgency. In 1938-39 thc two branches taken
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together still showed a small loss but in the year 1939-40 they show a
profit. In future, we shail have to aim at Telegraphs and 'l'elepnones
together working without loss.

-Sir Raza Ali—Is there any country which is making use of the
wireless for internal purposes instead of telegraphs ?

Sir G. V. Bewoor—1 do not think so. Besides, the wireless can.
not handle the amount of traffic that you can on a telegraph line. K
is alsp very expeunsive. It only gives you one channel--one trans-
mitter and one receiver.

Sir Raza Ali—Surely, the cost of a transmitter is not much.

8ir G. V. Bewoor—It depends on the distancz you want to work.

Chairman.—A powerful transmitter costs as much as 20 lakhs. It
depends upon the power you want.

Sir G. Bewoor.—Between Madras and Rangoon we had to spend %
laikhs on the transmitter and receiver. Then, there is the question of
the ma ntenance of engines and of special staff and there is no secreey:
The messages can be picked up by anyone and it is affected by at
mospherics. There is nothing to beat the ordinary telegraph line ex-
éept when you have very long distances and small traffic.

8ir Raza Alx—What is the praetee in Canada %

8ir 6. V. Bewoor—In Canada the telegraphs are worked by
private eompanies. It is not a Government eoncern. They work
sometimes in conjumetion with Telephone Companies and they have got
various other means of making up their losses. I have seen from seme
artieles that the Telegraph Companies in the U. S. A. are losing be-
eause of the competition by telephones and they are going up to the
Government for subsidy.

8ir Raza Ali—Is there any way to make telegraphs pay beeause
after all that has been the vicious circle !

Chairman.—The way to make them pay is to put up the charges.

Sir G. V. Bewoor.—You have to reconcile yourself to the fact that
the telegraph service is a security service and it has got to be maintained
for various purpo-es. We can make it pay if you allow me to closg
down 2,000 out of 4,000 telegraph offices, pull up the lines and writeogi
the capital.

- 8ir Raza Ali—You mean to say that there are maﬁy telegraph.
offices which de not pay their way ?

8ir G. V. Bewoor.—In most of the Tahsil and District towns they
have 10 or 15 teleerams a day. There are some offiees where there is ome
telegram .in two days. There are certain offices which just pay their
way in the sen-e that the postal clerk. who is the postmaster, also dnes &
-eertain amount of telegranh work. The line was put uwp years ago and
it would be wasteful to pick it up and thtow.

_ Cha’rman—TIt will destrov the whole svstem of rural communicatioh’
i? you were to insist on a purely commereial criterion.
. Mowlvi Abdul Ghani—What was the position when the charges.
dor telegrams were less ? e vy

g
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Sir G. V. Bewoor.—We have no eommercial aecounts prior to 1925-23 :
80, I could not tell you what the position was when it was 4-anna rvate.

_8ir Raza Al—1If the charge is reduced, how will it affect the financiai
position ¥ Do you lose by reductiocn or are you able to make up your way
because the number of telegrams goes up ¢

| 8ir G. V. Bewoor—1It does go up sometimes but ‘we have got figures
showing the revenue from year to year. The general conclusion is that the
'te!'eg;'qph traffic is not affected so much by the rates as by general trade
cond:tions. .

Sir Raza Ali—So, it is a reflex of trade conditions ¢

, ".S'ir G. V. Bewoor—The greater part of our revenue is derived from
business telegrams and not from private telegrams.

_Ckairman.—That finishes the Financial Review. We now come to the

dudit Report. |
. Para. 1. This is similar to what we are trying to do in the ease of the
Civil demands for grants. it has already been done in the case of the Pasts
and Telegraphs Department. '

Mr. Badenoch—There is a slight difference because the original
ﬂemqnds in the Posts and Telegraphs Department were based on the comi-
mercial accounts. There was a lot of adjustment. We have curious thinzs
hke the stores and so on. Various items from them were carried to the
ordinary demand. It is rather a complicated commercial acecount.

dem'rman.—Pams. 2, 8 and 4. These are explanatory of the ehanges
wade. : )

GranT No. T3. |
My. Badenoch.—This is a very complicated grant. There are all sorts
of things in it. Previously the results of the stores suspense account weie
taken to the ordinary grant. It is very difficult to control this grant.

Chairman.—There is an explanation for it on page 68. May I assume
that the Committee will recommend that this excess be regularised ?

The Committee expressed its agreement.

Chairman.—What is the Surplus Stores Committee ?

Sir G. V. Bewoor—It is a departmental committee consisting of tle
Electrical Engineer-in-Chief, the Superintendent of the Telegraph Work-

ehops and the Controller of Stores. These three cfficials sit together and
see whether any particular stores can be utilised or should be ‘written ot

as unserviceable.

Chairman.—But they subsequently wrote this off. It seems to me a
purely official committee. Thev might have worked it a little before with
the authority responsible for making it.

Sir G. V. Bewoor—1t weas not utilised then : it was utilised in the
succeeding year.

Chasrman.—What about C III on page 30 ? ‘

8ir G, V. Béwoor—It was a definite mistake. It was due to the mm»
whderstanding of the ihplicatiohs of the &ekomd of simplification. It is s
question of adjustment.
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Chairman.—It is a relic of the previous system 1

Sir G. V. Bewoor —Yes. I may point out that the Auditor Genera!
has given only 4 instances whereas four years ago as many as 75 instances
were mentioned in the report.

Chairman.—That is a very gratifying reduction, indeed.

Para. 13. That surrender was due to the economy campaign. Was
that also deliberate economy *

S#r G. V. Bewoor —It was partly due to economy and part due to other

rﬁﬁons wiich are given in para. 10. It is very difficult to control these
things.

Chairman.—Para. 14. This shows that there is a decrease in the in-

tt;:lgnty of the Department. I hope some measure has been adopted since
en ?

Sir G. V. Bewoor—The reason for the very large increase in the
amount of losses is due to three big cases which were discovered. Rs. 50,00
was due to a contractor in Madras : Rs. 11,350 was the result of a hlghw'xy
Tobbery of mails in a running train : and theve was a theft of nearly
Rs. 11,000 from the post office. We have now changed the agents in a num-
ber of branch post offices and wherever we cannot get a reliable agent, we
take away the Savings Bank powers. The steps so far taken are reflecied
to some extent in the figures 1 have just got about 1939-40 where the num-
ber of losses duc to both cash certificates and savings bank together is
Rs. 42,000 whereas the loss in savings bank alone in 1938-39 was Rs. 60,t°00,
We think that the steps taken are having some effect. But it must be
admitted that human nature being what it is frauds will always be with us
unless we put on so many checks that the business becomes impossibie.
Our attempts have been directed to devise measures whieh will discover
the fraud at the earliest possible moment.

Chairman.—I would like to know to what extent the depositor and the
investor is effccted by these frauds ?

, Sir G. V. Bewoor.—He is not affected at all. We accept all respousi-
bility for the action of our agents.

Mr. Badenoch.—The loss is a very small one.

Moulvi Abdul Ghani—On page 22 of the Administration Report it is
shown that there was an amount of Rs. 81,200 which remained unadjusied
at the close of the year.

Mr. Roy—These are the cases in which investigations are still proczed-
ing.

Moulvi Abdul Ghani—I want to know whether some adjustment has
been made ?

Sir G. V. Bewoor—Yes. We will show that in the next report for
195940.

Para. 17. In these cases where negligence is proved on the part of our
staff or responsibility is traced to some one or some clerk is unable to ac-
count for the article which he has received, we recover the losses from the
man for his negligence. The figures shown here are the recoveries made
up to that particular date, that is, up to the end of the financial year. 1

have fizures with me which show that further recoveries have been made

in various eirecles. SERTT g
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Qhazmqn.—The Audit officer’s remarks seem to suggest that more
eflfective action is taken in the Madras Circle than in other Circles. Is
iheye any difference between various Circles ¥ I presume the standard of
strictness in regard to these cases is the same all over.

Sir g V. Bewoor.—The principles are the same. Perhaps the
P. M. G.’s of some provinces are more kind hearted than the P. M, G. of

lﬁdras. Cases vary so much and the degree of negligence is also vari-
able.

Para. 19. Certain steps have been taken and charges have been
framed agaiust certain officials and their explanation is being called for.
The Reserve Bank Braunch, Madras, is also concerned.

Mr. Badenoch.—I have to make a remark in this connection. There
has been delay in framing the charge sheet even after the court had given
their decision regarding the negligence. There is a delay in instituiing
the departmental inquiry. In this case, there were seven months between
the final decision of the appellate court and T do not think the echarges
have actually been framad as yet. It is important in all such cases that
the departmental inquiry may be instituted before the court proceedings.
But in any case it ought to be instituted as soon as the court has come tu a
final decision.

Siwr G. V. Bewoor—The Auditor General is quite right. We have
got extant orders that in any case wherein fraud has been discovered and
while one departmeuntal official is being pros:zeuted, cases against others
should be kept ready up to the stage of framing the charge-sheet, but the
charge-sheet should uot actually be framed. After the judgment has been
given in the court, we have to wait for the appeal. When the appeal has
been decided, we have to wait for the various documents which are re-
quired for framing the charge-sheet. We have to take into consideration
the findings of the court and the statements made by various departmental
witnesses. In this particular case, the judgment of the appellate court was
given on the 30th of October 1939, but ‘we were unable to get some of the
documents required until the 25th November 1939. Then, we had to get
the statement of all the officials concerned, and there are 27 officials in-
volved in this case because the fraud is supposed to have started in Mirch
1933 and it was continuing all the time. We have got this list of 27 offie:rs
of whom 9 have retired and they were granted their pension before the
fraud was discovered. One officer is dead and four have retired since
April 1938, and we have now framed charge-sheets against the offiecers con-
cerned.

Mr. Jones—1s it the system which is at fault and which leads to these
frauds ?

. 8ir G. V. Bewoor.—The system is all right. In this particular case
the man has been our contractor for 20 years.

Sir Raza Ali—What is the treasury contractor and what are his
duties ?

Sir G. V. Bewoor.—1t is difficult to deseribe his duties briefly. In a
post office there is a treasury branch and the duties of this branch are to

receive all cash that is collected in the post office and then to send it to the
bamk or to the treasury which keeps our accounts, to keep -all stoek of
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stamps and also to draw money from the treasury and to get stamps from
the treasury and issue them to the elerks.

8ir Raza Ali—S8o, he is a servant of the post office ¢

Sir G. V. Bewoor.—In most post offices—say, in 99 cases out of 100 —
the treasurer is one of the clerks of the post office. In the bigger post
ofiices like Bombay, Calcutta, Madras, Allahabad, Lahore and so on wkhere
th2 transactions are very heavy, the practlce has been to get a contractot
who undertakes to do the work of the treasury branch, that is to say, the
work which would otherwise have been performed by the clerks employe:i
in the treasury branch. Ile provides the staff and we take cash security
from him. He may himself work or he may provide his own staff. But thg
man in charg: of the post office is also in concurrent charge of the treasury.
That is to say, there is a double lock, each of them keeps one of the keys.

1 4

Chairimoin—1 take it the reason for a system like that is that an erdi-
nary clerk could not furnish the amount of financial security required.
-Therefore, you have got to get a man of some substance to take on the work.

Sir Raza Aii.—In these days of unemployment it should not be dif-
eult to get clerks who will be prepared to give the necessary security ? ‘

Sir G. V. Bewoor.—You could not get any security commensarate with
the responsibility involved. For instance, in the Calcutta G. P. O. the
daily transactions amount to 11 lakhs of rupees. One-fifth of the average
daily transactions is the amount of the security required. Therefore, thid
system was introduced in a few big post offices and one of these was Madres
wh>1e the contractor was a graduate and was the son-in-law of a reti
Deputy P. M. G. He had been working for nearly 20 years. He was 4
perfectly good man. As soon as he was arrested, he confessed immediately
and said that he had taken so much money. I do admit that in this cnsk
there has been a delay in framing the charge-sheet but my pl:a for this delay
is that it is an extremely oomphcated case and a very large number of ofti-
cials are involved and we wanted to find cut how much ‘was the responsibility
of each man.

Chairman.—Did you start the inquiry immediately ?

8ir G. V. Bewoor.—It was done and then the man was prosecuted.
Then, he appealed in the High Court.

Chairman.—What the Auditor General complains of is the delay im
demanding the departmental proceedings or in framing the charge-sheet.

Mr. Badenoch.—Even granting that you had a number of people whose
. stalements had to be taken. ceven months is a long time.

8ir Raza Ali—So far as I know and I have had some experience of
tfhese cases, after the conviction the departmental inquiry is more or less
_ formal. :

Mr. Badenoch —Prima facie, there was a very great lack of supem-
-.sion on the part of the postal officials.

Chairman—We shal] go on from that peint tomorrow.

The Committee then adjoutned till 1039 a.u. on Thutelhy, the "M
August 1940, Joutned ti : on Thutedny, ﬁp'm
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Seventh Meeting, Thursday, 22nd August 1940, 10-30 a.m.
. POSTS AND TELEGRAPHS—contd.

Chairman.—1 think we completed our discussion of the first of those
cases and reacned page 22. ‘° Question about any defects in ru.e stili under
investigation.’’

Su 6. V. Bewoor—Several departmenta] rules and forms have beeh
amended and we have issued instructions to departmental officers to
observe the rules more carefu.ly. As regards tne comment by the Auditor
General about the delay in framing charges, I have already taken up the
matter and am issuing special instructions to all administrative officers that
all de.ay should be avoided because some other instances have also beem
bronght tv my netice by the Accountant General.

Mr. Scolt.—No. 20 is a somewhat similar sort of case ?

Sir G. V. Bewoor—That is a different kind of fraud. Action against
four officials has been completed and orders have been passed. Chlarges
Bave been framed against three gazetted officers.

. Chatrman.—The amount is collected in cash and it does not go on the
teléphone bill ¢

Sir G. V. Bewoor—No, Sir. In Great Britain the practice is 16
collect phonogram charges as part of the trunk call bill but in this country
e copy is sent to the subserber who is required within five days to pa;
fip the amount at any post office. In this particular ease aisystem i
been going on for abeut 8 or 9 years under which this particular mea
eadled the Bill Sircar, an institution peculiar to Caleutta, used to collect
this meney in eash and give the receipt and then eonvert the eash ‘into
stamps. affix them to the message and then pass it on to the telegraph
office wiiieh then sent it on te the check office. Unfortunately no proper
register was maintained to watch these messages so that the Bill Sircar
misappropriated the amount and nobody knew anything until he was
caught in audit. The practice made this possib’e and the Bill Sircar dis-
covered that there was this little loophole and he utilised it.

Mr. Badenoch.—What was discovered in audit was the delay in send-
ing the stamped copies and that delay was brought to the notice of the
telegrapli office. My own feeling is that they did not press the matter
quite cnough. “There was a great delay in the centra] telegraph office
taking notice of the audit objection. If the matter had been taken up
more sirenuously by the audit office, I think the loss would have been
much less. Also, there was a very great de'ay in taking departmental
prec:edings. o

#Mr. Scolt.—What were the grounds for letting him off ¢

Sir G. V. Bewoor.—The High Court said they could not actually
aseribe to the Bill Sircar the misappropriation of the amount beeause they
emtld not find any definite orders laying down the exact duties of the man.
' They said there was a possibility the wessage having been duly stamped
by the Bill Sircar after his having taken money from the public and the
messare Leing lost between the time it left him and the time it rcached
the Office. In the te'egraph check office also there was an irregular pro-
cedure under which they were accepting these messagés direst frowa the
Bill Firear. B S , o

C’harman.—The ground was that it was uot sach a watertight thing
that yon counld shsolutely fix the guilt on him. :
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J{r Badcnoch -—I suggest that the Committee do express some mm'hl
about tiie delay in taking departmental proceedings and coming to a
conclusion about writing-off the, loss Thele s a tendency notxcea.ble

86 delay 'departmenta] ptbeegﬂnﬁgs

There is a third case apart from these t“o lt is a C. B. R. case ; I
told the A.- G. C. R. to brmg it to notice.

Cizamnam “Is that a defaleation case ?
Bqdcnocb..—Yes concernmg Northern India salt revenue.

'hrurman —We might make a recommendation relating to a!l cases
of tuis 1ype that the departmental action should be taken promptly.

Sir G. V. Bewoor —The thing is that often the decision in court.s
upsets all our departmental proceedings.

Chazrman —Still you might be getting ready in the meantime.

r. BatbinbeR “>No doubt there are certain formalities and th2y can
.always be speeded up if a personal interest is taken in such cases. This
is not tie first time that such cases have been before the Public Accounts
Comumittee. . In 1935 on the recommendation of that Committee the Home
Department took up the matter and issued general orders.

C'hairman—Do you.find that there is a large amount of loss or arrears
in connection with this phoncgram system ?* How do you make certain
ihat the person who sends a telegram is a telephone subseriber ¢

Sir G. V. Bewoor.—The usual method is to ring back and confirm.
AN I can say is that cases of non-payment are rare and cheating is
-practically' "non-existent. In any business one wmust take risks ; our
experience is that there are very few bad eases. 'What we do is to proscribe
him for phonograms and we are now considering the question of cuttmg
off the man’s telephone for non-payment of any charges

Mr. Azhar Ali—Before cutting off the telephone, you ask the sub-
scriber to give ‘his explanation ?

Sir @. V. Bewoor—We give him reminders, we send a man roaud, we
do everyihing.

Moulvi Abdul Ghani—Ttem No. 22, page 23, Publication of shipping
gazette. This is not the legitimate functxon of the Posts and Telegraphs and
I think it should be dlscontmued ? There is a loss of Rs. 24,500. That
shou'd he the activity of the Commerce Department ?

Sir G. V. Bewoor.—Actually it has been discontinued from the 1st July
1940. T understand the Port Trust Commissioners are issuing the gazectte
thrice a day and we on our part have got rid of certain establishment.

Chairman—That is satisfactory ; it was definitely the business of the

Port Commissioners, Caleutta. The Port Commissioners have taken it on.
Of course due to the war it is not so important,

8ir G. V. Bewoor.—The subscribers could not pay sufficiently high
subseription to meet the cost.

Chatrman.—Para. 23.

Mr. Azhar Ali—Cannot the contracts and agreements with the Indian
Btates be revised now ?

Sir @. V. Bewoor —Those orders were issued in the old days.



... Chawman.—The different murantees covered the period after the
first ten years !

8ir G. V. Bewoor—Yes.

Mr. Badenoch.—It was the mistake of the Postmaster General ; he
applied the wrong contract, he misquoted the rule.

Sir G. V. Bewoor.—That was in a printed form issued by the D.G.
The mistake occurred in 1920. Another mistake was that when they asked
for tbe letter, the Political Agent sent copies of the first two par arrraphs
but not of the third. It was a bit of sharp practice on the part of the
State. We are in the hands of the Political Department in this matter and
we had tc accept their advice. P

Chairrman.—You now have to run these deficit offices ?

Sir G. V. Bewoor—Yes, we are trying to economise as much as possi-
ble.

Moulvr Abdul Ghani.—-Last two lines. May I know whether they re-
tired ou u pension ?

Sir G. V. Bewoor—Yes.

Moulvi Abdul Ghans.—But no action was taken against these pension
bolders 1

Sir G. V, Bewoor.—That question was considered. You can only do it
now for new entrants.

Mr. Badenoch.—In some circumstances you cannot get back a pension
once a pension has been sanctioned.

Str Raza Ali—Cannot you wriggle out of the contract ?.

Sir G. V. Bewoor—These offices were opened on a guarantee given by
the Bhopal Durbar. For ten years they paid all the losses on the working
of these offices but they say that according to the correspondence, after
the first ten years are over, no further guarantee should be asked but the
oflices should continue. That was the arrangement in those days and by a
mistake a letter intended for Provincial Governments was quoted to the
Bhopal Durbar who said, ‘‘ we are entitled to be treated exactly like a
Provincial Government ’’. In any case the actual loss is not very much ;
in those ten years a very large amount of the first cost was recovered.

Chairman—Does the Posts and Telegraphs Department - operate in
the State in the same way as in British India in other- respects 1

Sir G. V. Bewoor —Yes.

Chairman.—I think it is arguable that if you wish to operate in the
territory of a State, vou should be prepared to run a certain numb2r of
offices at some loss. Their point is, if you are free to operate in our State,
then we should not be asked to pay up these losses before you agree (o open
offices. On the other hand, States often expect to have offices in far more
villages than you have in British India. .Does it cover the case of one or a
number of post offices in that State ?

Sir G. V. Bewoor.—This relates to four offices.

Chairman —TPart 11, Major Head 19, Posts and 'I‘elegraphs Workm,,
Expenses, page 27.



K. B htaqha.—»lhm €C 1-€1), What is the reerganization ef the
dJrectuxate

Sir-G. V. Bewoor.—It is 2 small amount ¢f Rs. 42/000. There was a
Feorganization af the gazetted staif in the directorate and there were other

changes in personnel,—there were transters, ofticers proceeding on leuye
during the course of the year and so on.

d,p K. B. Pirachg.—There was a saving of Rs. 71,000,—g little lower
. Cbawman ~—As usually happens, there was an excess over the non-
xated amd a saving on the voted ygrants,

Remarks on the gdministration of the gramts on page 31. No com-
ments.

‘The mext grant is No. 10, Accounts and Audit, page 32.

Sir Raza Ali—We make a grant to Reuters and the Associated
Pregs. ‘

Cha/rman—Page 34, engmeermg expenses. Why is- this major
head the whole of it a deduct entry ¢

Hr. Badenoch.—The net revenue is sho“n in the aceounts, ag in the
gane of the Rai.ways, and so all expenditure is & deduct entry.

Mr, Azhar Ah—Col. 1, page 34 why is this training of Wire.ebs
épervator: he'd up ?

Sir G. V. Bewocr—An examination is held and then people are
tuken in. If there is a delay in the results of the examination being

publisiied, then the training does not start within the vear but a littls
‘ater

- K. B. Piracha.—There is generslly -8 great savimg in the pay of offi-
eors and. pay of establ. shment in this Department. F. 2 (1) and F.. 2
(2,. |

8ir G. V. Bewoor—This was due to the economy measures.
“hairman—The main reasan is given on page 36.
Page 37—Pensions.

8 Raza Ali—ls there any demand in the Post Office that they
shovld be granted a provident fund instead of a pension ?

Sir G. V. Bewoor—We have oceasiona’ly received representations
from Unions about the substitution of a provident fund but generally
what they.‘have been wanting is both.

Chairman.—It depends on the interest rates. There is a tendeucy
for persons ehgxb]e for pension to demand a provident fund when the
rate of interest is lngh and where the accumulated sum would have
yl&dea a higher penmsion, and the tendency for provndent fund benefi-
cisries is to demand a penswn when the rate of interest is less. The
weakmess of the pensioner’s position is that if he dies on the last
day of service, the ecase wou'd only be catered for by a compas-
gionate fund which does not amount to anything very much. In England
they have evolved a system which meets both requirements to some extent.
-They have started a svetem whereby in effect a portion of the pension is
commuted and handed over in cash at the time of retirement or at the
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Sinée of-the premature decease of the officer.  That is a much better sys:
tom than in India. We oursesves examined this quest.on ouc we tound that
the cost of any scheme likely to be aceeptable was prohibitive. Uur owi
conclusion is that it is the business of everyhody in Government service
to .insure to some extent against the risk and our view is that he should
insurc ais life.

My, Badenoch.—Then the general prov1dent fund is also there, and also
# very attraetive imsurance scheme for Government employees

Mr. Azhar Ali—That scheme is voluntary.

" yu G, V. Bewgor.—The employee wants Government to pay part of tbe
m‘emlum, which a,galn involves a large cost. If he has to pay the iuI]
prcm]um he complains of an excessive deduction from salary.

i, . Mr. Ashar Al.—Does not Government pay for that in England ¢

Chatrman.—Under the English system there is scope for a pension and
also some sort of a provident fund arrangement because their standard of
,?n%mus weyt up to two-thirds wnereas m incia pensions do not go beyond
Q;;] e-balf., What they did in England was to reduce the pension to one-half,
ercas in India we are already not giving penswns exceeding ome-half,
x»o tkat if vou were to take out of that some nrovision for a provndent
fund vou would reduce the pension unduly. Then the age of retirewent
¥ 60 or 65 whereas here it is 55, so that we give a pension earlier, so that
- heére on the basis of the age of httv-uve the probability of the man draw-
'l;g his pension and also of being able to commute part of his pension is
yery much greater.
.. Mr, Azhar Ali—The expectation of life must be very small in India,
so. that the number must be very small in India ?
: - Mr. Sen-Gupta.—At the age of fifty-five the expectation is nine oF.
fen years.
Sir Raza Al.—1 am told that the conditions are so very strict that
it is net very many perople who can avail themselves of the commuta
tion. T am told that the conditions are very rigorous.

‘Mr. Badenoch.—That is not the rule but the exeeption ; most appli-
canis for commutation get the table rates.

My, Azhar Ali—Is there any pension for these runners and low er-
paid postal department officials ?

Str G. V. Bewoor—Yes,

~ Mr. Azhar Ali—Where do you get that figure that the expectation of
life is nine to ten years ¢

Sir G. V. Bewoor.—I1t is on actuarial calculation.

Chairman—There are two things, the actuarial expectation of a man's
life when he enters servxce and when he quits it. The number of vears’
purchase which a man 's pensionary right is worth when he first erters
gervice, that is the age of 24 is of course much less than what it would be
when he has reached the age of 55.

Sir Raza Ali—Then the question will be how many years he is ex-
pected to live !

Clairman.—Having reached the age of 55, thie actuarial expectation is
‘that he will live for ten or eleven years. 1 will get you the table. The
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Madras Government have withdrawn the commutation but from our poins
of view it is a commercial proposition. 1t makes no difference. A man
ean either buy out part of his pension or he can continue to draw it.

Sir G. V. Bewoor.—We put in a very substantial cut under this head-—
25 per cent. as a measure of economy.

~ Chairman—Page 41. Under J. IV 3, there seems to have becn &
substantial saving ?

Sir G. V. Bewoor.—We used to provide for an increased amount on
account of the dispute with Railways who were claiming higher rate. In
recent years our rates for motor econtracts have been considerably reduced.
We have a large number of motor services in all parts of India and we
got lower tenders. We provided for the usual amounts, because we did
not know whether it was going to be less or more.

Chatrman.—Statement of losses, page 43.

Sir G. V. Bewoor —27 cases have been quoted, making a total amount
of 44.641. In 27 cases the sums involved exceeded 200. Now, there is one
point in connection with Item 5 on page 44 where a loss of Rs. 859 is
reported on account of loss due to the payment of interest on cash certificates
purchased by a holder in excess of the preseribed maximum limit. A per-
son is not supposed to hold cash certificates in excess of the value of
Rs. 10.000. He is supposed to sign a certificate to that effect. Incidentally
the form has been recently revised in consultation with the Solicitor to the
Government of India. In some cases, owing to certain legal reasons or
eertain reasons of policy, Government decided to pay interest on the amount
in excess of Rs. 10,000 and the Accountant Genera] treated them as a loss
-and it has been written-off. That is not really a loss because Government
had used the money. It is true that the man had broken a condition whick
he ought not to have been allowed to do. Government have got the bene-
fit of the amount and the further tragedy is that it is charged to postal
revenue as a loss.

My. Azhar Al.—There have also been some cases of highway robberies.
In which provinces are they taking place on a larger scale ?

S G. V. Bewoor.—That varies. We used to have most of these im
Bengal. Now, it is the U. P.

Mr, Azhar Ali—When people go from the post offices to the banks, do
you give them police help ?

Sir &: V. Bewoor.—We do in places where the position is considered to
be un-safe. For example, in Calcutta, we provide for armed escorts owing
to the presence of goondas. In Narayanggunj we have got armed Gurkha
police. In Bombay there is no protection at all, because the people there
are supposed to be law abiding. No cases of this kind have occured there.

" On page 52, there is a big item of Rs. 2,025 which is due to the loss
on aceount of the destruction of stamp foiders. For the first time in the
history of the Post Office in India, we introduced pictorial stamps as a
permanent issue. We therefore sold postage stamps of all denominations
from three pies to one rupee in an altractive fo'der. The demand did not
come up to expectation. The unsold folders were removed and the stamps
were s0ld in the ordinary way. The loss incurred here is the cos$
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of printing the folders. We estimate that 70 to 80 per cent. of the stamps
sold would not be used for postal purposes. The only blame that could
be attached to the department is that it over-estimated the probable sales.

Chaiiman—1 think it was a luerative experiment. It is a good thing
to do because the Department was subjected to the criticism that it was
not catering to the demands of collectors.

Mr. Azhar Ali—Was this supposed to be kept in all the post offices ?

Sir G. V. Bewoor—Yes, but it is now over a year since they were
withdrawn.

Chairman.—I1f you had not inciuded the one rupee stamp, vou could
have sold more ?

Sir G. V. Bewoor—We deliberately included it becau-c it was the
inclusion of that that brought us 80 much money.

Chairman.—Pages 54 to 58. No comments.

AMr. Seotl—Page 5Y. 1t is very satisfactory to note that the depart-
ment has got square. .

Sir Biza Ali—Page 60. Where do you keep your radios ?

Si . V. Bewoor—The term ' radio’ here does not mean thc same
thing as- in common parlance. Iere it means wireless telegraphy. We
have wircless stations at aerodromes and at ports in order to help aeroplanes
in flight and ships and in addition we have ordinary working belween
‘Madras and Rangoon and between Calcutta and Bangkok.

Chatrman.—Pages 60 and 61. No comments.

Sir G. V. Bewoor.—Page 62. There was a genera] deprassion when
we made our estimates. In the previous year, 1937-38, we were more
optimistic.

Charrnman.—The audit remarks on this are contained in para. 10 of
the Audit Report. Did we have a big lump sum cut ¢ What have you
done in 194041 ?

My, Sen Gupta.—We have reduced the provision and I think we
may be erring on the other side now.

Str G. V. Bewoor.—We were warned a few years ago against com-
ing in for supplementary grants. In connection with works, there are
so many disturbing factors. In some years, one factor operates more
than the other.

Chairman—The other thing that is operating now is the lump sum
cut. That seems to be the panacea.

Sir G. V. Bewoor.—In 1940-41, we expect we shall exceed the amount
hecanse of the demand from the Defence Department which has come in
this year.

My. Azhar AU—We have to live and learn.

Chairman—We must certainly endorse the statement made in para.
10 of the Audit report as a modest statement of the facts. The remarks
made there on this subject show that there is room for considerable iin-
provement in estimating and we hope that the more drastic lump sum
cuts adopted in the current year’s estimates will show an improved result.

L2359FinD
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Page 70. Stores Suspense Accounts. We have already dealt with
this yesterday.

Su G. V. Bewoor—There has been no loss to the department. On
the other hand, it has been an advaniage in view of the present emer-
gency.

Chawrman—Page 71. *‘ The fina] saving under Indian purchases
was 1.20. This saving would not have accrued if payment had been
made for a liability of 1,64 already incurred for value of stores purchased.
Out of this lLiability payment for 1,10 could not be made as bills were

either not received or received late while payment for 54 could not be
made by the Controller of Telegraph Stores for want of allotment.’’

What steps do you take to get these bills ?

My, Sen Gupla—This matter concerns the I. S. D. He can do noth-
ing except wait.
Sir G. V. Bewoor.—The Controller ordered his goods in excess. We .

withdrew certain amounts because certain works could not be carried out.
We told him that he had made a mistake in ordering these stores before

he had the allotment.

Chawman.—Page 72. There was a small increase in the eclosing
balance.

Myr. Subramanyam.—The prescribed limit is too low.

Chairman.—We might recommend that the question of incrcasing
the limit so as not to give room for undue irregularity might be considered.

Chasrman —Page 76 : Approprigtion to the Telephone Develop-
ment Fund : There is a small explanation of it. There was a large sav-
irg in the amount actually withdrawn. That was largely due to economy
campaign.

Sir G. V. Bewoor.—In future we are showing a very small amount be-
cause we are always free to draw on this Fund when something unexpected
bap,.ens.

Maulvi Abdul Ghani—When no amount is withdrawn from this
Fund, may I know what happens to the interest ?

Sir . V. Bewoor.—1t is only paid after the money has been speut on
works. No interest is paid on the Rs. 250 lakhs,

Chairman.—What it amounts to really is a decision that programmes
wil] pe financed over a period of years from this 250 lakhs. They merely
indicate what they think they are likely to spend in a year, but they do not
draw the amount which they have estimated. They only draw what they
actually spend.

There is a detailed statement of expenditure on important new works
soe of which were postponed as a measure of economy.
81r G. V. Bewoor—On page 90 there is the review of it.
Chairman—The same sad tale is told here.

.  The witnesses then withdrew.

-—
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HOME DEPARTMENT.

GraNt No. 15. HoMg DEPARTMENT.

Sir Raza Ali—B : Bureau of Public Information : I would like to
know what was the nature of the re-organisation which involved an addi-
tivnal expenditure of Rs. 7,900.

Sur Richard Tottenham.—The general position was that Mr. Joyce
made certain proposals for the expansion of the Bureau on a rather large
scale and owing to the financial position the Government of India did not
sanction the whole amount but put in a lump sum provision of Rs. 50,000
which was considerably less than the original amount asked for. That
amount was split up under various heads, B1, B2 and B3.

Mr. J. Hennessy.—On the total budget of the Bureau, in spite of the
fact that it looks as though we had an additional Rs. 50,000, we only spent
an additional Rs. 10,000 odd on our original total allotment because we
surrendered about 15 per cent. of our budget due to various retrenchments
spread over various items,

Sir Raza Ali—What is the nature of the re-organisation ?  Does
it mean the entertainment of the services of additional officers ?

Mr. J. Hennessy—The position boils down to something like this.
We were under constant pressure from the press and from other publie
bodies who want information about the activities of Government and who
complained (a) that enough information was not made available and (b}
that what was available was slow in coming. The only way to deal with
this was to increase our staff and also to increase the volume and varicty
of services which we render to the press and the public. I think this is
worth bearing in mind because there is a general impression that Govern-
ment publicity is somethmg which Government is foisting on to un-
willing people. The truth is tlrat Government has to meet a public de-
mand for information.

My, Scott.—Generally, people think that the Government is doing noth-
ing. So, it is a very justifying activity.

My, J. Hennessy.—Our duty is to let the tax- payer know what 15 being
done with his money.

Sir Raza Als.—Have you any statistics as to how the newspapers use the
information contained in ‘‘ Indian Information %’

My, J. Hennessy—It is difficult to give precise information about that
because all the information contained in ‘‘ Indian Information ’’ has
previousiy been published in the press in the form of communiqués, press
notes and what not. It is collected together and put into ‘‘ Indian In-
formation '’ to provide a permanent reference record for news which
would otherwise have any ophemeral life and would be lost.

Sir Raza Al—Has your Bureau anything to do with the radio news
received from outside which is very often absolutely wrong ¢

Mr. J. Hennessy—We are partly concerned with it but the gquestion
you are raising relates to the Board of Information which combines the
activities of several component units belonging to different Departments.
The work of doing counter-propaganda to misleading statements on the
wireless is shared partly between the Bureau and partly between the
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Communications Department and partly between the Defence Depart-
ment. ’

Str RBaza Ali—Last night I heard tfrom Beglin that the Consul-Gen-
eral for sapan in India had given an interview which was published in
Simis saying in India there is strong repression going on and 10,000
patriots are in jail and their only fault is that they want self-government.
There were other bits of news which were highly exaggerated or unfounded.
Do you take any steps to contradiet this sort of news from Berlin ?

My. J. Hennessy.—I think you will find that steps are already on
the way. If the Consul General for Japan made any such statement, I
am surc the External Affairs Department have some remarks to make to
him. 1t is the duty of the Monitoring Section (it does not come under
this head) to hsten to enemy broadcast and provide counter material.

Nir Raza Ali—What | meant was that if you did counter-propaganda
in ithis matter that would be a legitimate advertisement of yourself ¢

Mr. J. Hennessy—1 will be very glad to send to you a copy of a
publication called ‘ Misleading statements from enemy broadcasts’ which
contains a fortnightly selection of the leading misstatements.

GraNT No. 26—ADMINISTRATION OF JUSTICE,

Siir KRaza Ali—What does this Administration of Justice mean ?

81 Richard Tottenham.—These are payments made to the provinees
of Bombay and Bengal for the services of their law officers, beeause they
do certair work on behalf of the Central Government.

_ GrANT No. 27.—PoLICE.
Sir Kaza 4li—What is this Police that you have under you !

My, Menon—This police is for the, protection of the property of the
Centra! Government. This is mostly provided by Bombay and other pro-
vinees for proteeting the Security Printing Press and the Mint and things
of that type. Then, there is the sanitary poliey in ports and also the police
for pilgrim traffic. Detai's are given mm the Book of Demands.

My, Azhai AU.—Could you explain Col. 1 under C on page 103 ¢

Sir Richard Tottenham.—That is for exploring the possibilities of tear
soke. The present position regarding the training for tear smoke is that
most of the provinees of India have sent up smal]l squads to be trained at
Phillaur. There are about three or four provinces which have not yet
had any {raining and they are arranging to send squads up to Phillaur to
be trained very shortly. When that has been done, praetically all the pro-
vinces in India will have a small body of men trained in the use of tear
smoke and they will be able to impart further instruction to their own police
foreces as time goes on.

GrANT No. 53—CenNsus.

K. B. Piracha.—Is therc any proposal for postponing the Census !

Chairman.—It is not considered to be a good policy to drop the census
altogether bnt the idea is to reduce it to less expensive proportions. The
essence of the thing is that you must have enumeration at the proper time,
and so we are providing for the enumeration. We have not yet decided how
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much cowpilation we should do afterwards. I can assure the Committee
that we took up this question very actively and our first instinet was to
postpone it entirely. We did realise that it would be a mistake. We "
have decided only to have the enumeration which would eost ahcut 13
lakhs of rupees.

- M. Ncott.—I think we would like to recommend that you take that
step and show a saving of about 44 lakhs.

_ Chatrman—There is a small excess of Rs. 174 for this voted grant
whichh will have to be regularised. I presume this Committee will re-
commend it.

GRANT No. 57—MISCELLANEOUS DEPARTMENTS :—No Comments,
GRANT No. 64—MISCELLANEOUS.

Sir Buza Alv—B. 1 : How do you explain the amount of Rs. 59,610 ?
1 am not concerned with all the details but what 1 would like to know
is how much is given to the Associated Press and how much to Reuters ?

- Swr Richard Tottenham.—About Rs. 10,000 are paid to 1. N. A. and
the balance to Reuters for the telegrams which they supply to certain
high officials.

K. B. Piracha.—R. 1 (4) (3) :,From what part of the country have
they been repatriated ?

Sir Richard Tottenhani.—From England. This is under the control
of the Secretary of State. They make an allotment of Rs. 6,000 but
I am afraid we do not know the details of how they spent the money.

GrRANT No. 68.—Delha.

Sir Raza Ali—May I draw your attention to the first note on page
295 ? This is not very satisfactory.

Chairman—We are again back on the same point, namely that in
this year there was a deliberate economy campaign and all Departments
were asked to produce as much savings as thev could and surrender them.
Here over 2 lakhs was surrendered.

Sir Richard Tottenham.—In the case of Account No. VIII—Publie
Health, it was not due so much to saving as to the transfer of it to the
Improvement Trust and later on to the Joint Water and Sewage Board.
That accounts for a saving of Rs. 85,000. Under Account No. VII—
Medical—there is a big saving which is mainly due to savings on the con-
tingencies of the Irwin Hospital. That was very largely due to the eco-
nomy campaign but it was also partly due to the fact that being a new
institution there was a certain amount of over-budgeting and it was diffi-
cult to’foresee exactly what their contingency requirements would be.
Finally there was saving by reduction in the contribution to the New
Delhi Municipal Committee and the Notified Area Committee, Civil
Station—Rs. 73,000 : due partly to an improvement in the actual posi-
tion and partly to the search for economy. Of the total saving, about
114 lakhs was really due to economy.

M»r. Badenoch—Actually the revision of the New Delhi Municipality
contribution was due to the action of the Public Accounts Committee in
examining the accounts of that body : there was an insufficient attempt
to make it self-supporting. We have an audit officer there now.
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Sir Raza Ali—Page 301 : Can the Home Department give a list of
these institutions under C.?

Ssr Richard Tottenham.—This is not strictly under the Home De-
partment : the E., H. and L. deal with the details. We are in charge
of the whole Delhi demand, but details are not dealt with in Home De-
partment. The Chief Commissioner corresponds naturally with the
department concerned.

Mr. Mukandlal Chopra—Rs. 88,000 of this is recurring and Rs. 10,000
is non-recurring : this is fixed pending re-examination. We are now pay-
ing additional grants and the matter will come up next year.

Sw Raza Als—Item E. How many schools are there ?

Mr. Mukandlal Chopra.—There are different grades of schools—aided
and those maintained by local bodies. I am sorry I cannot give the exact
number.

Maulvi Abdul Ghant.—Would it not be advisable to transfer all these
to the local bodies ?

Chairman —Having decided to give the money to the non-Govern-
ment secondary schools, we had better glve it direct and make sure that
it gets there.

Sir Raza Al.—Page 303 : What are these hospitals and dispen-
saries—Item B.?

Mr. Mukandlal Chopra—The Hindu Rao Hospital, the Balak Ram
Hospital, the Wellingdon Hospital and the Irwin Hospital.

Mr. Azhar Ali—Why should there be so many heads here—medical
purposes. grants-in-aid, medical scholarships and so on ?

They are all medical purposes.

Chairman.—They are shown under so many heads for better control
of expenditure and also for giving full information.

Sir Raza Ali—Page 303, Item B. 4 : Could not this expenditure be
more sceurately estimated ?

Sir Richard Tottenham.—This was due partly to economy and partly
because we had no past actuals to work on.

Mr. Menon—These are contingencies : the number of patients could
not be estimated accurately and their medicinal requirements also could
not be estimated properly.

Sir Raza Ali—Can we make recommendation that this is not satis-
factory ?

Chatrman.—In my opinion the only comment which you can rele-
vantly make is that thev should have spent a greater proportion of the
provision originally made. I would not myself be prepared to accept
such a recommendation for the reason that the question of the economy
campaign came in here as everywhere throughout this year’s budget.
This is not the plaece or the time to pursue the question of the adequacy
of the equipment of the Irwin Hospital.

Sir - Richard Tottenham.—We have. admitted a certain degree of
over-hudgeting.



99

Chasrman.—Grant 69 : Ajmer Merwara. !

Str Richard Tottenham.—The main difference between the budget
and fina] expenditure is due to the return of certain villages to Jodhpur
and Udaipur during the year.

. Chatrman.—Grant 70 : Panth Piploda : No comments.

D ]hﬁ;)r Raza Ali—Page 305, Item E.—Is there a Pasteur Institute =
elhi

Mr. Menon.—Anti-rabic treatment in the Hindu Rao Hospital.

Myr. Scoti.—We have twenty places all over the U. P. where we get
this treatment : it is all done locally.

Chaiyrman—Grant 71 : Andamans and Nieobar Islands : Page 130
of the Commercial Appendix.

Mr. Scott—The loss on the shipping department is shown as
Rs. 70,000 : can you tell me if it is better next year or worse ?

8ir Richard Tottemham.—] am afraid I have not got the informa-
tion here just now, but I think there was a slight improvement. The
trouble is we cannot fit in with commercial requirements. That was the
previous explanation and is still true. As regards the Marine Depart-
ment (page 137) there was rather less work done and the overheads re-
mained the same : hence the increase in the deficiency. As regards the
profit shown under Supply (page 148) these concerns are not really in-
tended to make a profit but for supplying good bread, butter and milk and
so on to the Government officials there : we may have to consider .the
possibility of reducing prices.

Mr. Azhar Ali—In section 11, it says that the review is based on un-
audited accounts.

Chairman.—This is one of the cases where as a measure of economy
local audit was not carried out : it is expensive for the local auditor to

go there.
Federal Public Service Commission : No comments.

Mr. Scott—Page 372, Itcm 1. 5.—What is the position ?

Mr. Menon—We thought of sending a representation this year also
but in view of the international situation the idea was postponed. This
item is only the expenditure for sending the delegate.

The Chairman thanked the witnesses who then withdrew.
The Committee adjourned till Friday the 23rd August 1940.
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Eighth Meeting, Friday,'she 39rd August 1940, 10-30 A M.

EXTERNAL AFFAIRS DEPARTMENT. -

Chairman.—Grant No. 60.—Civil Works. Note 13. Installation of
water borne sanitation in the Agency buildings at Bahrain—Rs. 2,983.

Mr. Badenoch.—It is a small ease but it was included in the report
more or less at the instigation of the Finance Department in pursusace
of an agreement reached between the Auditor General and the Fimance
Department that bad cases, however small, should be included in the
report.

Mr. Carve—Apparently, the administrative approval was accorded
on the assumption that funds would be earmarked but in that year the
Political Resident was given Rs. 17,000 against a demand for Rs. 42,000.
He assumed that administrative approval had been aceorded and pro-
ceeded with the scheme. A year later we informed him that the financial
position had deteriorated and also that in view of negotiations with
H. M. G. for revision of the incidence of expenditure in those regions, it
was necessary to obtain their prior concurrence. But before that letter
reached him, he had already incurred the expenditure assuming that the
conditional administrative approval which had been given in the pre-
vious year still held good. '

Chairman—But the administrative approval is not the same as sane-
tion to proceed with the work.

Mr. Caror—That is true. I know the place itself. I can say that
it was highly necessary to incur this expenditure.

Chariman —Although the amount involved is small. T think this
Committee must express its disapproval.

Mr. Caroe—We have already expressed strong departmental dis-
approval.

Mr. Scott—What was the original grant for minor works ?
Mr. Caroe.—I am afraid this information is not readily available.

TRIBAL ARrEAs : Page 350.

Mr. Scott.—I am afraid you have not got very much from this De-
partment on account of your economy campaign !

Chariman.—It is very largely establishment. We got a reduction
of about 5 lakhs in works under Account No, 1L

Mr. Caroe—We have been having very disturbed times and yet we
were able to save 23} lakhs.

Mr. Scott.—You had to increase your forces everywhere ?
Myr. Caroe.—Yes.

Mr. Azhar Ali—Have you any mechanised forces in Waziristan
now ?

Mr. Caroe—There are a few tanks in Waziristan. It is really a
matter for the Defence Department but mechanised forces can hardly
operate in this country.



101

p bl' Mo; Scott —Roughly, what is the amount of these various forces in
olice
Mr. Caroe..——The number of the eivil foree in the N.-W. F. P. is
é%gg() excluding the Khassadars. In Baluchistan its number is about .
Si:r Raza Ali.—What is the number of Khassadars in the N.-W. F. P.
excluding Waziristan ?

Mr. Caroe—There are about 1,200 in the Khyber Agency and about
800 in Chitral and so on. Altogether, I should think, the number is about
2,000. In Waziristan the number of Khassadars is between four and
five thousand.

Mr. Azhar Ali—Under A. 1 (2) you have Police force appropria-
tion of more than 9 lakhs

Mr. Caroe—The Frontier Constabulary are not police. They are
stationed in the districts in the N.-W. F. P. proper but their function is
to guard the administrative. border against raiding and they do not do
police work, that is to say, they do mnot investigate crime and so on.
Their job is to catch raiders and prevent raiding. They do call them-
selves constables of course.

Sir Raza Ali—There is a note about the middle of page 354 which
refers to a case of a Political Tahsildar who misappropriated and
embezzled some money. What has been the outcome of that ?

Mr. Caroe—Under the Act of 1850 (Public Servants Inquiry Act)
there was a special inquiry and the result of it was that the Tahsidar was
acquitted. But the Tahsildar has been reduced to the rank of a Naib
Tahsildar. So, I think effective action has been taken.

Chairman.—This is a case where the charge could not be proved to
the satisfaction of a quasi-judicial committee but which was strongly dis-
approved by the Department.

Sir Raza Ali—In this case the loss to Govenrment is Rs. 545 and
no more. Have you been able to recover it ¢

Myr. Caroe—Rs. 1,135 has to be written off as a loss, as it was
established that—Rs. 2,646 had been disbursed to the tribes and out of
this Rs. 545 has already been written off by the local Administration.
The total amount that will be written off will be Rs. 1.500 odd.

Chairman.—Since the Tahsildar has been degraded, T take it the
Committee is satisfied that the action taken is enough.

K. B. Piwracha—A. 4 (8).—There is an expenditure of Rs. 15.500
on account of blood money. Can you explain this ?

Mr. Caroe—This is savings from the pay of Khassadars whi¢ch under
the authority of Government can be used for objects in connection with
the working of Khassadars. A Khassadar is not a servant of Govern-
ment but is a servant of the tribe though the Government pay him. If
he kills another tribesman, he incurs a blood feud in the prosecution of
his duties and in certain cases blood money has been paid. Similarly when
a Khassadar is killed, the natural course would be for his relations to
kill somebody else. In order to settle things up and to avoid action by.
or against Khassadars, certain payments have to be made.



102

’df. B. Pwracha.—For the lives of how many persons was this amount
pai

Mr. Caroe—It is difficult to say, but the life of a Mahsud is worth
some Rs. 2,000 and that of a Wazir is worth some Rs. 600. So it depends
upon the custom of respective clans, ‘

Chasrman —Important Comments : Pages 366—68.

Ssr Raza AW.—The percentages of variations are rather remarkable
at the bottom of page 366.

Chairman.—I suppose there were special reasons why a considerable
work was done in the previous year.

Mr. Caroe—That was in connection with the road building in Wagiris-
tan in the previous year connected with the military operations. In the
previous year there were a lot of roads built in Waziristan to improve
control. That, I think, is mainly responsible for this very large per-
centage.

Chasrman.—We go on to External Affairs—page 369.

Mr. Ramsay Scott—B (5). secret expenditure. This seems to be
curtailed owing to economy ; is it not possible to curtail it always ?

Chairman.—It depends or whether you want to get the information
or hot. . .

Mr. Caroe—This was a cut over and above the economy cuts imposed
by the Finance Department. The cut was not quite rigidly enforeed ;
with secret service, it is rather difficult.

Maulvs Abdul Ghani—C. (6), Col. 1, Postal service between India
and Sinkiang. How is that service going to work ! .

Mr. Caroe—We tried to have a regular postal service but owing to
local opposition we found it impossible to do so. The situation is not un-
settled but the Province is Sovietised.

Sir Raza Ali—What are the consular representatives in Iran !

Mr. Caroe.—There is a Consul General on the Persian Gulf. Then
there are consuls in East Persia. There is also a Consul General at Meshed
and there are two Consuls, one at Zabul and the other one at Zahidan.
The former used to be ecalled Seistan (Nasratabad) and the latter
Duzdab.

Sir Raza Ali—Are there consular representatives in any country
other than at Iran ?
Mr. Caroe.—There is one in Kashgar. Muscat has a Consul. There
are two in Afghanistan. There is a legation in Kabul.
8ir Raza Ali—If the amount of secret expenditure is no more than

Rs.-4,000 as at about the end of page 369, (B.-5)—that is rather a small
sum *?

Chairman.—This is only one item.
Myr. Scott—Do we keep up any establishments in Iraq !

Mr. Caroe.—No, that is entirely H. M. G.’s responsibility. There
is however an Indian Vice-Consul in charge of the interests of Shia pil-
grims. - We pay for him. We have also got an Indian Vice-Consul at
Jeddah. whose chief task is to look after the interssts of Hajis.
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~ 8ir Raza Ali—Where is this man stationed to look after the interests
of Shia pilgrims ¢
Mr. Caroe.—He is at Baghdad and Kerbala. We have just arra.nged
for special accommodation in Kerbala so that he can be there at the time
of the pilgrimage. He spends about half the year in Kerbala. He is
an }n(cll(iiillll. The man in Jeddah is also an Indian. There is a doctor also
in Je .

Moulvi Abdul Ghami—Page 370 (d) and page 371 F (1). * Pre-
sents to the Government of Nepal ’’ : why not subsidy there too ?

Chairman.—They are an independent Government. The subsidy to.
Nepal is in consideration of the assistance rendered by them during the
Great War.

Mr. Caroe.—The annual payment is ten lakhs. e
K. B. Piracha—What about the other subsidies—D. 3 on page 370 1

Mr. Caroc—The Muscat- subsidy has been paid under the Canning
Award for nearly a hundred years. The liability has been an Indian
charge since 1883 ; India has very large interests in Muscat, there is a
very considerable trade valued at half a crore each way. annually.

Nir Raza Ali—Ils it not a declining trade ?

Mr. Carve—No, it is an increasing trade ; there are a lot of Indiap
merchants in Muscat.

Sir Raza Ali—What is the Canning award ?

Mr .Caroe—Mucsat is in special treaty relations with H. M. G.
The Sultan of Muscat has got treaties not only with us but also with
France and America. There used to be a French Consul there, but no
longer.

K. B. Piracha—What are these other subsidics vader D.-3 ¢

Mr. Caroe—In Gilgit.

Sir Raza Al.—Page 369. The amount of your secret expenditure
is only Rs. 4,000 odd and none of the subsidies goes to the North-West
Frontier ?

Mr. Carve—We are not now discussing the North-West Frontier
Province. That is only in Iran. You will find other heads under the
frontier province. The North-West Frontier Provinee will be under
‘“ tribal areas ’’

K. B. Piracha—Page 373, League of Nations. What is the present
position regarding the League of Nations ?

Chairman.—You may put this question to the Legislative Depart-
ment. :

Myr. Azhar Ali—Page 372. Rural Development. Is it Delhi or some
other place ?

Mr. Caroe.—It is probably in Gilgit.

~ Chairman.—It is financed from the Rural Development Fund ; so
there is a receipt item to explain the expenditure item.

Mr. Scott.—I (8). Refund of payvment made by Aden.
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.Chairman—We fixed up a financial settlement with Aden on their
separation ; 1 do not know exactly how this refund arose. It was.decided

not to press for recovery in view of the variations in the original memo-
randum.

Sw Raza Ali—Bombay is concerned somewhat in this !
Chairman.—It happened in the Bombay circle ; that is all.

Sir Raza Alv—What about the Lhasa Mission ?

Mr. Caroe—It was a political mission. Missions have been going to

Lhasa for the last three years and we are maintaining a subordinate -

there. The last mission was in connection with the inauguration of the

’

Dalai Lama. This mission was in' connection with another Lama, the:
Tachi Lama and he was trying to come back to Tibet from China. It

has always been the Government of India’s policy. to try and maintain
their influence in Tibet against other powers and to extend political and
commercial relations on a friendly basis with India. Lhassa is very
much nearer India than it is to China, Russia or Japan and the Political
Officer at Sikkim has to conduct political, cultural and commercial rela-
tions with Tibet.

Sir Raza Ali—How many Lamas are there in Lhassa with whom we
Lave these diplomatic relations ?

Mr. Caroe—At this time there was no Dalai Lama. His re-incarna-
tion had not taken place. but it was desirable that the Government of
India’s influence in Tibet should be maintained there during the inter-
regnum.

Chatrman.—There is one outstanding item and that is the recom-

mendation of the Committee that the decision on the question oi the inci-
dence of the Persian Gulf expenditure should be arrived at as soon aa

possible.

Mr. Carve—We recently sent a very long letter to H. M. G. on the
subject, in which we set forth what the Government of India were pre-
pared to do.. It is rather difficult to expect an answer at the present
time.

Chairnmian—We can ask for a report next year.

Mr. Scott—Baluchistan—page 374, last paragraph. How about these
sand-bags ?

Mr. Caroe.—It was an unsound structural construction and the work
had to be done twice. (Reads out statement.)

Mr. Scott.—Why was it not foreseen ¢

Mr. Caroe.—It was done as an emergent measure after the earthquake
when there was a lot of minor recurrent shocks.

Mowlvi Abdul Ghani—What was the result and nature of the dis-
ciplinary action taken against the official responsible ?

Chatrman.—It was the M. E. S. 1t is an error of judgment.
Mr. Scott.—Page 376, col. 1. What is ephedrine !

Mr. Caroe—For the mouth and nose it is a very valuable drug which
we have actually been making.
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Mr. Scott.—Is a receipt shown anywhere ?

Chairman.—Note 1 on page 374 relates to this sub-head.

- Mr. Caroe.—We have increased the forest revenue up to about 10
times in the last three years.

Moulvi Abdui Ghani—Where is it possible to get this ephedrine
shrub ? It is a very good cure for asthma.

Mr. Caroe—We can get it from Baluchistan. We supply to Bur-
roughs, Wellcome and Co. and also to some Indian firms in Bombay and
Karachi. It only grows in a very bare sort of country. It is grown
in China and Spain also. Owing to the distrubances in China and Spain
Baluchistan got its chance to ecapture the market for the time being.

Moulvi Abdul Ghani—Page 378. Subsidy of one lakh. To whom
18 it given ?

® Mr. Caroe—To the Khan of Kalat under the treaty of 1876.
Chairman —What is the block recovery ?
Mr. Arte—On account of establishment for joint duties.

Myr. Scott—Page 382-G. The reorganization was not proceeded
with ? .

Sir Reza Ali—About the educational system obtaining in Baluchis-
tan, you have got no college ¥ There is a demand for that. .

Mr. Caroe.—There is no college.

8sr Raza Ali—How many schools have you got ! .

Myr. Caroe—I1 could not say off-hand, but I think we have worked
out a new scheme of expenditure per head of population so as to make
it about equal to what it is in other parts of India,—under the new
" scheme.

Sir Raza Ali.—What is the new scheme ?

My, Carae—It is a reconstruction scheme for secondary schools, in-
termediate classes,—a net work of schools. There is a lot of reconstruc-
tion to be done in the Quetta area owing to the earthquake. This is dealt
with in the Department of Education, Health and Lands.

Chairman —Strictly speaking, when we take the E., H. and L. De-
partment we ought to glance at the education sections of these centrally
admwinistered areas. The External Affairs Department is no doubt res-
ponsible for this appropriation but when you ask questions on policy,
then you require witnesses from E., H. and L. Department.

Myr. Caroe—The local authorities are officers of the Indian political
service and they of course have a great deal of say on the framing of the
educational policy but when the matter comes to the Government, it is
the Department of E.. H. and L. which makes the decision.

Moulvi Abdul Ghani—A few years ago there was a resolution tabled
in the Assembly to discuss the question about the opening of a college
in Baluchistan and the External Agairs Department was responsible for
that subject.
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Mr. Caroe—We are responsible here for the administration of Balu-
chistan, but in the matter of educational policy we have to take the advice
of the E., H. and L. Department.
Sir Raza Al—At page 382 there is a reference to grants-in-aid to
non-Government primary schools, that goes off to various heads.

Chairman.—This system of accounting has now been discontinued.
Ssr Raza Alh—What are the institutions to which this grant is
given !
" Mr. Caroe—There are a number of private schools in Quetta.
Sir Raza Ali.—Are they mukiabs ?
My. Caroe—There are 1 think three high schools.
Str Raza Ali—For three high schools the grant is very small.

Moulvy Abdul Ghani—G. Reorganization of the educational systeg,
Rs. 50,000. But it was not spent.

Chasrman —The actual expenditure was Rs. 26,000 but it has been
accounted under other heads.

Sir Raza Alk—We must express our' dissatisfaction at the manner
in which this grant was not utilised.

Mr. Caroe—A great deal of disorganization was then still remain-
ing after the earthquake. The whole of Quetta was absolutely in a mess
and we were trying to pull it together, and education suffered along with
every other activity.

" Chairman—They did not work up to the full extent of the amount
provided.’

Sir Raza Ali—That is not very satisfactory.

Mr. Badenoch.—You might have provided something very much
more but it would not be a fault to work up to it.

My. Arte—We spent whatever we could do usefully. It was a
question of the speed with which the work could be usefully done during
the year.

Sir Raza Al.—We would like to say something,—that it ought to
have been speeded up and the whole amount should have been spent ?

Chairman.—What about the conditions prevailing at the time ? If
you look at the Quetta reconstruction expenditure, you will see from the
note on page 395 that there is a progressive expenditure. The whole
place was still in very much of a mess.

Mr. Caroe—There is another point. I was in Quetta at this period.
Generally speaking, the population of Quetta is mostly found from the
rest of India and they did not come back. There was a great deal of
apprehensxon and it is only now that the population of Quetta is recover-
ing. Two years ago the place was very empty and the school-children
were not there in many cases. There was a great deal of fright and
nervousness.

8ir Raza Ali—What was the loss of life ¢
Mr. Caroe—About twenty-five to thirty thousand.
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K. B. Piracha.—Page 382, F. 2, col. . Why were the schciarships
for primary schools discontinued ?

Mr. Caroe—Apparently there was no provision for scholarships in
the new educational code and therefore these scholarships were discon-
tinued. This was not foreseen when the estiinates were framed.

K. B. Piracha—Page 383, mental hospital.

Mr. Caroe—We send our patients to Sind. There is a pa.yment to
Sind Government on account of Baluchistan.

Mr. Scott—Page 384, B.-5. What is the canning scheme ?

Mr. Caroe—For canning local fruits,—peaches, apricots and plums.
Baluchistan is excellent for growing temperate climate fruits.

Mr. Scott.—Has it proved successful ?

Mr. Caroe.—I have no information—I was very keen on the scheme
when in Baluchistan : but we do not see much about it here except from
the budget point of view : it is an E., H. and L. case.

Mr. Scott.—Page 395 : Fruit Expenmenta.l Station at Quetta :
I think we nsed to have the account shown.

Mr. Chairman.—Page 374 : Note 2 : the main part of the saving is
due to economy and slowing up of progress in construction. How is the
scheme getting on now ?

Myr. Caroe.—It is pushing ahead : one of the chief causes of the delay
was disputes as to the best form of anti-earthquake construction : we
had some differences with the military authorities and decided to bujld
differently : they built with concrete blocks : we built with reinforeed
brick. In the end it saved a lot of money : I believe the military have
now adopted it and it looks much nicer.

Chatrman.—The Finance Department pressed for a re-examination
of the whole question and in the end the engineers agreed, that reinforced
brick work would be adequate : this brought about a tremendous redue-
tion in the cost of construction.

Sir Raza Ali—What is the total amount spent till now ?

My. Caroe—Till the end of 1938-39 it was 20 lakhs odd, of which
about 12-3[4 lakhs was on reconstruction and 7-3|4 lakhs on clearance.
In the following year it was about 10 lakhs ; and in 194041 it is 20 lakhs.
That is the civil outlay. The total estimate is about 67 lakhs, excluding
educational buildings.

The Chairman thanked the witnesses who then withdrew.
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COMMERCE DEPARTMENT.

Chaisrman.—Grant 19, Commerce' Department : No comment.

GRANT 28.—PORTS AND PILOTAGE.

Mawlvi Abdul Ghani—Page 116 (para. 178) of the Commercial
Appendix : What was the decrease in surplus due to
; Mr. Pillai—The fall is mainly due to the reduction in the pilotage
ees.

Chairman.—The additional expenditure, para. 180 is due to incre-
ment or increase in number {

Mr. Pilagi—Increments.
Sir Raza Ali.—How do you reeruit your pilots ?

My. Pillai—All pilots are now reeruited in India, and Dufferin cadets
are yiven preference. In practice, therefore pilots are almost entirely
drawn from the Dufferin. :

Sy Raza Ali—You do not provide for their training ?

Chairman.—Yes. After coming out of the Dufferin they have to get
a mate’s certificate which means they have to put in at least 3 years on a
merchant ship ; and when they are appointed to this service they are first
appointed as leadsmen, and then they become pilots. The Dufferin is
capable of providing all the pilots that are required for the Bengal Iilot
Service besides providing for merchant services. The Dufferin turns out
about fifty cadets a year. The intake of the Bengal Pilot Service is only
about two or three a year.

Sir Raza Ali—How many Indians are there now in that service 1

Myr. Pillas.—1 think there are at least fifteen now. For the last five
years every recruit has been an Indian.

Chairman.—Audit comment on page 117 of the Commereial Appendix :
‘What is the position now ?

My. Prior —The Pilot Advisory Committee has accepted our recom-
mendation that the eontributions to Heavy Repairs Reserve should be
stopped. But I do not see that aetually it will make very much difference
because it will merely increase the surplus which is credited in the end to
the pro forma account.

Mr. Azhar AU.—My idea was that a report would be submitted to
the Committee on this question ?

Chairman.—Is there a report !

My. Prior—A written report has not been submitted. The object of
building up a depreciation fund was to provide for the purchase of new
vessels when the time came. But we find that the cost of heavy repairs
works out to about 23,000 per annum so that the interest on the reserve as
it stands now should meet it.

Chairman.—Has the depreciation reserve stopped 1

Mr. Prior—No : it is increasing every year : contributions to that
must go on for a considerable time because the cost of replacement even
before the war was 22 lakhs and it will now be about 32 lakhs. Tt does
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not, however, make very much material difference beeause if no eeniribu-
tion was made to Depreciation Fund it s‘mply goes to swell the surplas.
In view of the small amount in the depreciation fund, we should not reduce
the pilot fees.

Chairman—How is the pension scheme working now * 1 suppose it
bhas now reached a stage when the outgoings are much larger than the
incomings ¥

Mr. Prior—Yes.

Chairman—Page 114 : Note 6 : the total expenditure is excluding
Dufferin and Vizagapatam. The financial position is not satisfactory *

My, Prior—The Mercantile Marine Department could not be self-
supporting,

Sir Raza Ali.—Is it not rather an extraordinary position that the
expenditure in the ports should exceed the income #

Chairman.—There are two views possible : you can either segregate a
port as a separate local authority and insist that it should earry on under
its own steam,  or you may regard ports as an essential part of the transport
system of the country and that it is not therefore inappropriate that the
general taxpayer should make some contribution towards their 1nain-
tenance : e.g., Vizagapatam,

Mr. Badenoch.—This is not by any means exhaustive.

Chairman.—Of course the main ports have thier own port trusts. But
‘every civilised government must enforce certain standards in regard to
merchant shipping for the protection of the travelling public- and the
whole of the fees cannot be recovered from the shipping trade. In the
United Kingdom the proportion is roughly half and half.

: GRANT 29.—LIGHTHOUSES AND LIGHTSHIPS.

Chairman—This is a eompletely self-supporting affair.

Str Roza Ali—Where are these lightships made ! Was any made
in India in this year ?

My, Prior—I do not think any was made in 1938-39 at all.

Sir Raza Ali—1 believe there is a scheme for starting ship-building
in India ¢

Chairman—I1 doubt whether a lightship which is a very special
technical thing—the hulk is wholly steel—and which has a lot of special
lighting apparatus can be made in India : there are only one or two firms in
the United Kingdom which do this work.

Mr. Prior.—We have only four, and their normal life is forty years.

Maulvi Abdul Ghani—What is the explanation for this item—G. 1 (2)
on page 117 ¢ '
" M¥ Pillasi—We had a scheme prepared the year before. Then in
1938-39 we decided to electrify the lighthouse, abandoning the originz.ll
scheme. The second one was abandoned after the outbreak of war. This
refers to the first abandonment. ‘
~ Mr. Azhar Ali—There are some more schemes abandoned !

. Maulyi Abdul Ghani—Page 118, Note 2. What is the memming of
this ¢ It refers back to A.-11.
L259FinD



11¢

Chasrman—It is a difficult item : the whole of the profits of light-
houses and lightships 1s contributed to a general reserve fund and se
appears as an item of expenditure, so that you have to make a guess of the
profits of the year which has not begun : if there is a prospect of larger
profits, you have to make a larger appropriation under this head.

GRANT 46.—INDUSTRIES,

Maulvi Abdul Ghant.—What is the meaning of this last sentence of
note 2 on page 186 ?

Chairman.—I1 think this has some relation to customs receipts—some
percentage of the duty on cotton yarn.

Mr. Azhar Ali—The price of wool has gone up : will it affect the
handloom industry ¢

Chasrman.—1It is mostly cotton and art silk : there are very few hand-
loom factories for wool.

" Mr. Prior—There is a small one at Gaya in Bihar.

Chairman.—Ordinarily unspent balances are carried forward : but as
this was a bad year financially, we resumed the savings instead of carrying
them forward.

GRANT 51.—INDIAN STORES DEPARTMENT.

Chairman—What has happened to this item in the Statement aboug
amalgamation of the Stores Department in England with the Indian Stores
‘Department ?

Mr. Ghulam Muhammed.—There is a memorandum about it.

Chairman.—It has been decided that the amalgamation was not
practicable. Another item is the re-examination of the maintenance of
certain accounts. How does it stand ¢

Mr. Ghulam Muhammed.—When "he Public Accounts Committee
made this recommendation, we started examination of the question. The
war started and with it the Supply Department came into the picture.
The whole question has got so altered now that the question of any loss
has temporarily disappeared altogether. Because of the ad hoc arrange-
ments made for the period of the war, the Supply Department are hardly in
a position to reach an: definite conclusions at present.

Chairman.—That question can remain in cold storage till rore
normal conditions are established.

Mr. Scott.—The Government Test House has now gone to the Com-
merce Department ?

Mr. Ghulam Mohammed —It was under the Commeree Departmert,
but it has not been transferred to the Supply Department—but has beca
linked up with the Scientiiic and Tndustrial Research Board.

Chairman.—Page 210 : The so-called deficit is 4,81,000 1

. Mr. Ghulam Mohammed.—This is really an improvement. Ono
interesting factor is that the incidenee of cost is coming down from 1-38
in 1934-35 to 1-07 in 1938-39. We are getting better gradually.
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Chatrman—That I suppose is due to the increase in the turn-over ¢

My, Ghulam Mohammed.—Yes : after the war started we have picked
up tremendously.

Mr. Scott—What were the items of economy you refer to on page
209 ¢
~ Mr, Ghulam Mohammed.—New posts were not filled. Some equip-
ment was not purchased. The difference between the original grani and
the actuals is Rs. 99,807. The difference is Rs. 6,000 only between actuals
and the final grant. This is mainly due to not filling up posts sanctioned
and the ten per cent. cut in travelling allowance.

Myr. Azhar Ali—Is there any list of the researches that have been:
made ?

Mr. Ghulam Mohammed.—It is published every year in the annual
report. The report for this year is in the press. Research has been inade
into the glass industry, oil seeds and various other items.

Sir Raza Ali—Page 208. Will you please explain this item ? Due
to larger number of orders than anticipated being placed for materials
requiring inspection in the country of origin ¢ .

Mr. Ghulam Mohammed.—This is due to larger orders. Suppose we
place orders in Belgium for railway material on a competitive tender basis,
e have to incur certain expenditure there for inspection. If we make an
estimate in the beginning of the year, it is likely to go up and down. This
is, however, a small item. .

Sir Raza Ali—Ilt may be a small item but it raises a big question of
policy ?

Mr. Ghulam Mohammed —The policy has been laid down in the Reso-
lation of the Government of India under which the rupee tender sysiem
was inaugurated. Under this, except for special items like arms and
ammunition, tenders are invited in rupees in India. The main idea is to
stimulate Indian industry and to let Indian industrialists know our require.
ments so that they may compete on equal terms with foreign firms. The
number of items open to tender is increasing and Indian manufacturers
are now competing successfully with foreign manufacturers.

8ir. Raza Ali—Does your department come into the picture so far as
aircraft is concerned !

Mr. Ghulam Mohammed.—That depends on the specification. My
department has been purchasing aircraft for civil aviation and flying clubs.

Sir Raza Ali—Do you invite tenders from America ?

Mr. Ghulam Mohammed.—We invite tenders from all registered firms,
The list of these is published every year for the information of the publie.

Sir Raza Ali.—Suppose there is tender in England and America and
the English tender is one half per cent. higher than the American tender ¢
What is the policy in that case !

Mr. Ghulam Mohammed.—The general policy is to buy in the cheapest
market, provided the stores are of the standard specification. The policy
is not to give any preference except for better delivery and better quality

of goods.
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'Sir Raza Ali.—Do you give any preference to Indian manufacturers
in the matter of accepting tenders ¢

Mr. Ghulam Mohammed.—There is a small margin in favour of the
‘Indian manufacturer. Kor instance, an interesting case occurred the other
day where an order was placed for certain rubber fittings required for
railway couplings. After a few years concession under this preference the
firm in question is now able to compete without the help of the margin.
We do not help people who are not in the long run prepared to help them-
selves. In due course, the margin must come down and disappear.

Sir Raza Ali—1 suppose the railway workshops will now manufaé-
‘nre more and more of the articles they require instead of importing them *

Mr. Ghulam Mohammed.—They are now making quite a large number.
T take it that you do not mean that the railways should undertake to make
iu India everything that they require. That would not be economieal.
Various expert committees have examined this question. The idea is that
the railways should not make a fetish of trring to make every little thing
they want.

Chairman—I take it that your idea, Sir Raza Ali, is that railways
should manufacture in this eountry more and more of the things whieh
‘were not manufactured here before ?

Sir Raza Ali.—Yes.

Mr. Ghulam Mohammed.—Every year more and more new items are
being taken up.

Mr. Scott.—A big committee is going about looking into this gquestion ?

Mr. Ghulam Mohammcd.—The present position is that we try to manu-
facture everything unless it is absolutely impossible to manufacture it. 1
may tell for the information of the Committee that our Metallurgical
Inspector has been able, to assist Tatas in the manufacture of armoured
plate. 1 have seen it made and tested. In the matter of textilesawe now
do things which we never did before. |
B ",81? Raza Ali—Have you attempted to make bicycles ! '

My, Ghulam Mohammed.—A factory has been started at Patna. When

ew industry is started, we make enquiries about it. If they have any
%i%éﬁlﬁes’, we assist them in working up to our specifications. We depute
our Inspectors to help them to improve their processes, 8o as to bring the
arficles within our schedule of requirements.

Mr. Azhar Ali—Is there any likelihood of pins and needles being
taken up ! : .

Mr. Ghulam Mohammed —Steps are being taken but there are diffi-
culties in the way. This industry requires hig}ﬂy sp.eclah.sed stee]l and
plant. It may not be worth while our taking it up in this country. In
Tatanagar barbed wire of very good auality is beine manufactured. The
progress at Tatas is cons‘derable as compared with last year. My depart-
ment helps these firms with practical advice.

& Mr. Scott.—I believe a ecrtain ofl comrant is gett'ng a plant out for
makmg lubricating oils for aeroplanes in India ¢ |

" Mr. Ghulam Mohammed—All T can say is that the matter is under
examination.
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Maulvt Abdul Ghami.—1 want to know why the State railways are
making less purchases from you ?

Mr. Ghulam Mohammed.—The reason is that in 1938-39, there was
great need for retrenchment of expenditure on the railways. The railways
curtailed their capital works programme. The programme was smaller,
theaustor&s requirements were smaller and therefore the purchases were
smaller.

Sir Raza AW.—Did the instruction about the ten per cent. eut apply
to maintenance charges also %

Mr. Badenoch.—The cut would apply to contingencies.

Mr. Ghulam Mohammed.—The stores are mostly needed under capital
works. The policy of State-managed railways has been to transfer to the
1. 8. D. the purchase of more and more items of stores. We hold six
monthly conferences with Railways and the list is reviewed and added.

Sir Raza Ali—What about the company managed railways !

Mr. Ghulam Mohamed.—The Railway Board has been able to persu-
ade them to buy more and more through our ageny. Formerly the rail-
ways had to come to us for purchases if the value of an item exceeded
Rs. 250. That led to lot of unnecessary correspondence and wastage. This
limit was raised to Rs. 1,000, which led to a small decline. There are
several departments of Government whose purchases are effected through
the I. S. D. There are also certain Indian States and Provincial Govern-
wients who utilise our agency.

Chairman.—That finishes the I. S. D. We shall take up Commercial
Intelligence Grant No. 52, page.213. .

Maulvi Abdul Ghani—Page 214. May I know why the statistical
‘seetion was not transferred 1

Mr. Prior—It was found that if we:transferred it a large amount of
plant had also to be transferred at a capital cost of 13 lakhs and on that
ground it was abandoned.

Page 219.—JoINT SToCK COMPANIES.

Mr. Azhar Ali-—Have more joint stock companies been opened ?

Mr. Prior—Their number has been gradually increasing.

Chairman.—Grant No. 57. Miscellaneous Departments. No com-
ments.

GraNT No. 64.—MISCELLANEOUS.

Maulvi Abdul Ghani—K. 9. What happened to these trade negotia-
tions with Ceylon 1

Mr. Prior—They could not be taken up because of difficulties . in

tonnection with the .question of repatriation of Indians from Ceylon, the
.discussion of which was a condition precedent to the trade n nA.

Chasrman.—That finishes the Commerce Department.

The Committee adjourned till 10-30. a.M. on Tuesday, the 27th Angust
- 1940,
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Ninth Meeting, Tuesday, the 27th August 1940, 10-30 am.

LEGISLATIVE DEPARTMENT.

GRANT No. 13.—CoUNCIL OF STATE

Chairman.—It seems to be a comparatively chaste page undisfigured
by any serious outrages. .

GraNT No. 16.—LEGISLATIVE DEPARTMENT.

K. B. Piracha—A. 2 : Pay of establishments : What is the expla-
‘nation of the re-appropriation of Rs. 16,000 ?

Sir G. Spence—The explanation is the savings due to the death and
.retirement of assistants and non-appointment of men in their places owing
to the economy measures. That is to say, we did not fill the vacancics.

Chairman—Vacancies were not filled in all Depts. during this year.

EXTERNAL AFFAIRS, PAGE 373.

Maulvi Abdul Ghani—L. 1 (4). What is the present position in
regard to our contributions to the League. of Nations ?

Str G. Spence.—We have already paid the contribution for the current
year which amounted to Rs. 9,40,866-54.

Chairman.—Roughly, it comes to about 94 lakhs of rupees.

Sir G. Spence.—The position about the contribution is that the last
Assembly of the League at the truncated meeting which was held at the
end of 1939 approved the proposals of the Allocation Committee by which
India gut a let off of one unit. The revised scale was approved for 1940
orly and something will have to be done in regard to the allocation for
1941. But what is likely to be more practically important than any
- change in the allocation, is the truneating of the League’s activities owing
to the war. A substantial reduction in the establishment of the League is
likely to lead to much smaller total expenditure by the League.

Chairman—How many units do we pay !
Sir G. Spence.—48 out of 817,

Maulvi Abdul Ghani—May 1 know whether the contribution to the
League of Nations by other countries is in force or it has been discontinued ?

" Sir G. 8pence—All" countries who remain Members of the Leazue
either pay their eontribution or defsult, and the position in respect ‘of
defaults has very materially improved in recent years. I think some of
the worst defaulters have gone out of the League and the great Imlk of
“the defaults from the existing members has come in.

; Maulvi Abdul Ghani.—I1 believe most of the countnes have severed
) their connection by now ¢

8ir G. Spence—By no means. At the time when the current state-
ment was prepared there were 51 remainiog Members. Since then, I
think T am right in saying. that Rumania and Hnngarv have given notice
,‘of wrmmatmn of memberq}np but thev will remain memhers for the two

years’ period of notice and remain ligble to pay their contributions d,m'mg
these two vears.
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. Sir Raza Ali—We had a debate on this subject in the Assembly and
we feel that our contribution is much too large. We would like it to be
reduced very considerably indeed. Of course, this is not the time for us
to dissociate ourselves with the League. It is a time of crisis. But there
is no doubt that we are not getting value for our money. It so happened
that I attended the meetings of the League of Nations once. It is true
that the membership of India to the League of Nations gives a certain
amount of position to her. The League also does some useful work in the
cconomic direction. But so far as the political effect is concerned, it is
very little. That is the position in a nutshell. Therefore, we would like
the contribution to be reduced very considerably. That is the recom-
mendation we would make.

Mr. Scott.—If we come in, we have to come in on a certain basis and
we have to pay accordingly. Is there any possibility of getting the amount
of contribution reduced *?

Sir G. Spence.—~We have been hammering away at this for years.
We put in most elaborate memoranda before the two most recent alloca-
tion committees and we got a reduction of 6 units out of the first of which
4 were actually on account of the separation of Burma, and one unit out
of the second. If the League continues to be in being, you may take it
that India will go on pressing for the reduction of her contribution.
Bat during the war period I do not think it will be possible to expeet
any very material change in the basis of allocation because the thing will
have to be dealt with by a truncated body and they will say. ‘* This is
not the time to consider these matters.”’

Mr. Scott.—The League has a certain expenditure and we must help
it ! .

Sir G. Spence.—The member States have got to provide the total amount
of the League’s expenditure between themselves.

Sir Raza Ali—Is not the present position this, that most of the staff
of the League has been disbanded ?

Sir G. Spence.—We have had practically no official information, but
from what we have had I understand that a number of the teclmical
organisations of the League with their staffs have moved or are in process
of moving to America and that staffs have been very greatly reduced.

Sir Raza Ali—That is one reason really why we should very con-
sidrably reduce our expenditure, namely. that the expenditure of the
T.cacue must necessarily go down.

8ir G. Spence.—There is nothing for us to do there. That will be
automatic. If the expenditure of the League goes down from 100 X to
50 X. then automatically our monetary contribution will go down hy half.

Sir Raza Ali—That is what T say. I think most of us on this side
would like to put a limit to our contribution. )

Ohcirman.—I am afraid this Committee cannot put a limit to the
amount which we have to pay. We are under a solemn International obli-
gation. so long as we are a Member of the League, to pay a certain amount
on a certain basis which is not fixed by us but by a Committee of the

League.
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. 8w Rese Al.—We can make a recommendation that we would like to
ge out. .That is the lesser of the two evils.

Chairman.—If you are prepared to have a report in whieh that appears
#s your opinion, I am quite happy to record it. But 1 will not be asso-
cinted with it. ‘

Sir Raza Als.—That is a different matter.

Chairman.—But the position has been carefully examined.

Sir Raza Al.—If possible, we will make a recommendation that our
eontribution should be substantially reduced.

Chairman—I do not consider that it is the business of the Committee
to make such a recommendation. It should be remembered that this ques-
tion was raised in the Assembly and fully discussed.

Sir Raza Ali—I am sure you realise that there are certain questions
on which it is not possible for us to change our attitude.

Chairman.—]1 do not expect you to change your attitude. My only
point is whether the report of the Public Accounts Committee dealing with
the appropriation of expenditure for 1938-39 is a proper place in which to
reiterate a matter which is already well known and which has been fully
cxpressed at the proper time and at the proper place.

Sir Raza Als.—We can refer to that. It will save time.
(The witness then withdrew.)
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LEGISLATIVE ASSEMBLY DEPARTMENT.

Chairman.—I1 presume that the Members of this Committee desire that
the expenditure which arises in connection with the Legislative Assembly
and the Legislative Assembly Department should be met even if the exact
amount of it has not been anticipated.

The Committee expressed agreement.

GrANT No. 14, PAGE 76,

Maulvi Abdul Ghani—A.-3. May I know what was the saving under
that head !

Chairman.—The amount is shown as Rs. 2,250. There was a further
saving of nearly Rs. 500. Whether it was due to the same cause, I cannot
say. It was a saving under the non-voted head because, I suppose, other
memicrs were nominated and had to be paid allowances under the voted
head.

The Committee decided to dispense with witnesses on behalf of the
Secretariat of the Governor-General and the Principal Supply Officers
Committee.

Sir Syed Raza Ali wanted to know if the creation of the Governor
General’s Secretariat had led to any decrease in the personnel of the Home
Department.

.The Chairman said that the Home Department had probably been

reduced at the time by this factor, but that subsequently owing to the war
't might have been increased.
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- BEFENCE DEPAR'.PMENT;

Chairman.—Page 341 and page 342. No comments.
Paeg 343.—ECCLESIASTICAL.

Mawulvs Abdul Ghani—Is there any difference between stipend and
pay, shown on this page ?

Chasrman.—1 think it is merely a term—more honorific. Actually the

only Bishops that are paid are chaplains on the ecclesiastical establishment
also,

Mr. Ogilvie.—Yes.

Sir Syed Raza Ali—The Auditor General’s note refers to part of the
expenditure being debited to civil works and railways. Civil works include
residential houses for chaplains and other priests, does it 1

Mr. Badenoch—There are very few chaplains in special residences.
Bishops have.

Str Syed Raza Ali—How do Railways come in 1

Chairman.—Where there is a railway community, the ecclesiastical
charges there in some cases fall to be met from the railway grant, because
the community is entirely one of railway servants.

The Chairman thanked the witness who then withdrew.

" The Committer then took up the consideration of the Military
Accounts Committee’s Report.
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Tenth Meeting, Wednesday, the 28th Angust 1940, at 2-30 p.m.

LABOUR DEPARTMENT.

-Pace 10 oF THE APPROPRIATION REPORT. REVIEW OF WORKS EXPENDITURE.

Maulvi Abdul Ghani—One of the’ features mentioned here is delay
u preparation of estimates : may I know whether provision is made before
the preparation of estimates ¢

Chatrman.—In some cases a lump provision is made for the work
before estimates are prepared : detailed estimates are not always neces-
sary before budget provision.

Mr. Hydari.—That is so. I de not try to absolve the P. W. D, from

blame. but we are in the hands of other departments too. This work under
A.4 (1) in Civil Works was the animal Nutrition Institate at Izatnagar.

iaulvi Abdul Ghani—In spite of that the percentage of saving is
shown as 47-78. If it is not excluded it may amount to more,

Chairman—How much of that was due to deliberate measures of
economy ¢ Or rather what did you offer to surrender when we asked you
early in the year ?

Mr. Hydari—(Read out from a note.) Out of a total sum of 19-59
lakhs, a saving to the extent of 7 lakhs odd acerued on account of economy
and retrenchment. This was under Grant 60-Civil Works. Also out of
a provision of 26-6 lakhs for Major Works, savings to the extent of 9-36
lakhs were due to the economy campaign.

Chairman.—This was uot a good year in which to pursue energetically
the devices intended to minimise savings.

Maulvi Abdul Ghani—Para. 16 (page 13 of the report). There is
scope for further improvement and this should go down in our report.

Chavrman.—I1 do not think anybody could deny that.

. GRANT 60.—Crvi. WORKS.
Mr. Scott—Page 239. A.-2 (1) and (2) Non-voted. The economy
campaign did not come in there ¢

My. Hydari.--This was sanctioned from the reserve. Provincial nov
erninents are asked to furnish details of grants under minor heads :
time is short some of the authorities asked for provision to be made under
this head : T am now hoping that as we have taken over oentra] works 1 i

the provinces things may be better.

My, Scott—Pacc 240. A4 (1) This is a big amount.

Mr. Hydari—That is the work at Izatnagar 1 mentioned before. 'l’he
work was speeded up.

Mr. Scott—A.-5 (1). Voted. One item is non-completion of the
requisite sanction for a work in Rengal.

Mr. H ydan.—That was for the construction of the mercantile marine
bunilding in Caleutta : in view of the imperative need for economy Govern-

ment decided to postpone the work.-
Chairman.—The note does not give the correct cause.
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&. B. Piracha—Page 241. C.2. What is this expenditure in the
PunJab ?

Mr. Scoit.—Why do we construct these ‘ Kuhls ’ in the Punjab ¢

_8Secretary.—1It is in the Punjab accounting circle : it is Gilgit sub-
division.

Mr. Scott.—Page 242. E.-1. Why was this unanticipated !

Mr. Hydar:—Painting of wood work in Viceregal Lodge with fire-proof
paint : His Excellency did not consider the existing arrangements satis-
actory. Supplying water to Viceregal Estate, New Delhi—the water

rate had been raised from 6 annas to 8 annas. That was unavoidable.
‘The third item was the consumption of electrical energy due to the pro-
vision of flood-lighting in the Viceroy’s House, New Delhi.

Mr. Scott.—E.-6. Why did the C. P. W. D. have to hire more
-accommodation ¢

Chairman—Until the curtailment of the move was made this year we
_were very hard up for office accommodation.

Mr. Hydari—This was to meet the bill of the P. and T. Department
for the accommodation of the Civil Aviation Office in the telegraph
buildings.

Ar. Scott.—G. Repairs. - What have repairs got to do with the Central
Electric Authority not functioning !

Mr. Hydari—This is on account of the wmaintenance of unfiltered
water supply which is pumped. We expected the Central Electrie
Authority to begin functioning and they were going to charge us less for
pumping but they did not start functioning when expected.

Mr. Jones—Do pumping costs come under repairs ¥

Mr. Hydar:.—Presumably they do. It is Repairs and Miscellaneous.
Maulvi Abdul Ghani—E.-7T. What was this provision for ?
Chasrman —Repairs not under any of the previous categories.

Mr. Azhar A—On page 243, may I know what is the explanation of
I (2) (1) Pay of officers. What is the modification, Rs. 16,095, due to 1

Mr. Hydari—The modification is due to an officer of the Centrat
P. W. D. not having proceeded on leave as ‘was originally anticipated.

Mr. Scott.—Page 246. What is this War Ministry werks at Jiwani
1s that charged to His Majesty’s Government ?

Mr. Hydaeri—We do the work as their agents.

: Mr. Scott—Page 247. Bottom Col. 1. What is the explanation of
that !

'Mr. Hydari—8peaking from memory, I think there was some trouble
in régard to the Roorkee college. They stopped the courses for some time.
- Mr. Scott—Page 248. What is this transfer charges in the Gnlgtt
- Ageney ¢

Mr. Hydari. -——These represent the actual cost of transfer of “ntodt in
the Gilgit Agency.
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8ir Raza Ali—May I know what is the amount of expenditure that
can be incurred under the head ‘ unanticipated ’ ¢

" Chairman —It all depends on what the emergency is due to, which
causes the unanticipated expenditure. It depends upon the inevitability
of the expenditure.

Sir Raza Ali—On page 248, I find under * unanticipated ’ a large sum
of 48,000. What are the details of that ¢

My. Hydar.—1 have not got the details with me but I can get them.

Chairman.—I1 suppose it comes from some other head.

Mr. Hydari—It probably represents work provided for but postponed.

Chatrman—Ils that connected with the major work which was post-
poned and which resulted in a saving of 44,000.

Mr. Hydari—There are six items totall’'ng 2-1 lakhs odd. The final
allotment is 1.42. The balance could not be spent for certain reasons- -
postponement of 45,000 on account of financial stringency, non-payment of
the final bill for the reconstruction and so on.

Chairman.—This was the year in which Squires Hall was burnt down ¢t
Mr. Hydari—Yes. ' .
Sir Raza Ali—1I believe you own considerable properties in Bombay ?
Myr. Hydari—Far more in Calcutta.

Sir Raza Alt—What about their maintenance in the year under
review ! ‘

Mr. Hydari—The provincial Government used to do the work and
charge us. We are now doing it ourselves. It is all mixed up now.

Moulvy Abdul Ghani—Page 250. May 1 draw your attention to note
No. 5—instances of defective control and estimating.

8w Raza Al.—This is rather serious. The amount of reappropriation
is —2,000 and the final excess is plus 28,375. ,

Chatrman.—]1 believe there was a different basis adopted for the de-
partmental charges by the Bihar Government. The Bihar Government.

charged on a pro rata basis.
Mr. P. M. Rao—There is a note on page 251 which relates to this.

My. Scott.—There are two big cases on page 251, especially I. (6)
Voted: '
Chairman.—All this is really based on the facts which are explained in
para. 8. - .
My. Scott.—Page 952, para. 9. Have you any . explanation of this
item § .
*" Chairman.—This is part of the city planning scheme.
My. Hydari—Government is responsible for the general appearance of
the city and the P. W. D. maintains the shrubberies and hedges.. -
My, Scott—Why could not the profit be maintained 1 )
My. Hydari—It ‘was partly due to the lower demand for plants.: ..
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_Mr. Scott—Something might be done to make the garden a better
paying concern.

Mr. Ifadenoch..—l have spoken to the Chief Engincer about it. He is
trying to improve it. At present the quality of the seads is deteriorating.

~ Moulvi Abdul Gham.—Page 255. May I know why the extension and .
improvement to the Pilgrim camp at Karachi has been abandoned $

K. B. Piracha—I think the savings should not have been effected
under this head ¥ .

Mr. Hydari—The scheme, if 1 remember right, was in two parts.
One was for the rebuilding of the camp. Arother was for the re-siting
of the latrines which faced Mecca. This was objecttd to by the pilgrims.
Work on the latrines has been done, but I cannot give you full parti-
culars as the matter relates to the E. II. & L. Department.

Moulvi Abdul Ghani.—We should like to know whether the work has
been abandoned for ever ¢

Mr. Hydari—I am not in a position to say.

Sir Raza Al.—This is a fit case I think for a recommendation ;
Rs. 1.29,000 was earmarked and not a single pie was spent.

decretary.—This was abandoned as part of the economy campaign.
There ‘was a list of works produced and the Economy Committee decided
1p order of preference and this was one.

Mr. Hydari—We will soon find out the full facts.
Mr. Scott.—Para. 14, page 253.

My. Hydari.—We have not got the details in this case. This hap-
pened in the Gilgit agency.

Mr. Scott.—No case could be taken to the court, there were no full
facts ?

Mr. Hydari—The man was sufficiently punished, he lost his pension.

Mr. Azhar Ali—Nos. 10 to 11 on page 255 ; they are all abandoned
works. Why ?

Chairman.—Abandoned for reasons of economy.

Mr. Hydari.—One block was built in the years subsequent to this. In
the year 1939-40, the following year, one block was built. Four blocks were
proposed. The cost is roughly speaking Rs. 30,000. The work is proceed-
g on further blocks. They went up for sanction again.

Mr. Scott.—Page 256, Section II, item 19. Construction of a new resi--
dence at Pondicherry.

Chairman—Reverting to the previous point, if you look at items 16,
17 and 18 on the top of page 256, you will see that similarly we abandoned"
other important works or postponed them in the case of (alcutta, and in
the case of the Custom House and the Income-tax Officer, Madras, the whoie
amount was also abandoned. In these cases if you decide to postpone tl.e
work, the whole amount is saved,—it is not a case of mere ten or five per
cent.

Sir Raza Ali—Both ¥7 and 18 are cases of construction of new werks.
Mr. Hydari—We were pulling down old quarters and building new
blocks. o ax
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HMy. Scott.—Page 256, section II. Abandonment of British consulate-

general at Pondicherry. Is that an Indlan charge or on behalf of H. M.’s -
Govcrnment ¢

Mr, Hydari—He is an officer of the External Affairs Department, it
15 an Indian charge.

Moulvi Abdul Ghani—Foot-note on page 259. How are the care-
takers appointed ¥ Are retired men taken ¢

Mr. Hydari—Applications are called for and the Chief Enginecer
ielects from amongst them. Generally they are old soldiers of the rank of
sergeants or subedars.

Mr. Scott.—Page 260, No. (4).

Chairman—That will come in connection with the outstanding items.
Serial No. 24. That will come next year.

Item No. 23, report on the staff employed in the C. P. W. D.-

Mr, Scott.—Consulting Engineer,—is that going to be done away
with ¢

Mr. Hydari.—After this year, yes.
Mr. Scott.—What is the need for you during this year ?

Mr. Hydari—For many years past we have been wantmg to take over
the execution of Central works in the Provinces which until the 1st. of
April 1940 were being performed through the agency of the Provincial
Public Works Government. This was not ‘wholly satisfactory from our
point of view as the establishment charges, as will be seen from one of the
Appendices to the Report, were very heavy and also as was natural our
work generally had to give way to provincial work. There had been a gocd
deal of controversy amongst the Engineers as to whether it was practicable
for the Central Public Works Department to take over this work, but with
the assistance of the then Chief Engineer we were able to work out what
looks like a practicable scheme. It was considered that the officer who has
worked out the details of the scheme should operate it for the first year since
its inception. His services were therefore retained as Consulting Engineer
for one year.

There was some criticism about having a consulting architect. Well,
the cost of the schemes handled by the architect’s section during 1933-39 was
Rs. 90 lakhs, against which the estabhshment charges are Rs. 78,000. Now
the fees to pnvate architects on a six per cent. basis would have been a sum
of Rs. 5} lakhs.

Chairman.—There are other small grants. Grant No. 9. ]rrlgah(m
page 61 of the report. No comments.

Mr. Scott.—Page 63, D (3) (2). What is that }

b

Mr. Hydari—It conducts a research in regard to the course of rivers-
for name, the other day we had occasion to find means to prevent the Jumna
from leaving the Power House at Delhi. We referred the question to the
research station ; it conducted an experiment on the ground to scale and-
then they advused us. The Railway Board are making a grant of-Rs. 25,000
a year for the upkeep of this station and Government have sagctioned. its
continuance for five years. It is eight miles from Poona. -

ol
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Moulvi Abdul Ghani—Page 61, B (2) (1), col. 1. ** Dueto the ces-

sion of cértain areas in Ajmer-Merwara ’>. What is the value of the ceded
territory ¢ e

Mr. Hydars—There was a sum of Rs. 24,000 for a new tank in Raj-

putana. After the Budget estimate was framed, this area was retroceded
to Marwar.

GraNT No. 20.

My. Scott.—F. (3), col. 4, at page 87. What was the reason for this ?

Mr. Hydari.—The old supervisor of railway labour was an officer of
the Railway Department and was entitled to a saloon. When we appointed
& non-rallway officer, we said there was no reason for him to trave! in a
saloon and he got the ordinary first-class. At out-of-the-way stations where
there are no mail trains he is allowed to have a four-wheeler.

GRANT No. 54—EMIGRATION, INTERNAL.

K. B. Piracka.—A. (3). What is the contribution to Provincial Gov-
ernments ? :

Mr. Hydari.—Contributions in respeét of dispensaries and 8o on. This
1s not the cost of establishment. It has got a separate budget.

Sir Raza Als—De the Government of India incur any expendiiure en
emigration to Ceylon %

Mr. Hydari—That is external. We levy a eess varying from three to
four rupees per coolie.

Charrman.—Miscellaneous Departments, page 220, C—Explosives.

Sir Raza Alh—Have we expanded our activities in connection with ex-
plosives 1

Myr. Hydari.—This is almost entirely the Chief Inspector and his
inspectors. We are expanding. There is not a lot of office establishment ;
most of the work falls to the Chief Inspector and the inspectors. In 1939-
40 the whole work of inspection was centralized. In the Budget for
194041 you will get a slight increase.

Sir Raza Ali—Would it be only a slight increase {

Mr. Hydari.—1t is only the pay of the officer ; there is not a big cleri-
cal staff, and it is the Chief Inspector in whom vests the administration of
the Petroleum Act and the Explosives Act. He administers the Act.

Sir Raza Ali—Do the Government have a dynamite factory in lndia ?

Mr. Hydari.—We have a cordite factory ; we do not manufacture
dnamite for our own use. .

" Chairman.—Stationery & Printing. Grant No. 63.

Sir Raza Ali—C. 1, page 274 : I find that the actual expenditure for
the year under review on the purchase of paper was Rs. 44,95,000 odd. :s
there anything to show how much of this paper was manufactured in Indi:
and how much was imported from other countries ¢

Mr. Hydari—1I1 have got a graph because this question comes up evcry
year. The purchases in England from 1925-26 have dropped from 9 lakhs
to about a lakh and half out of a total of 464 lakhs of stationery.
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8tr Raza Ali.—In Ipdia your purchases would fall into two classes :
firstly, paper manufactured in India, and, secondly, paper manufactured
in other countries % :

__Mr. Hydari—No. Our purchases in India are of paper manufactured
in India. That is the reason why you have at the present moment no
shortage of paper. There is none coming from England at present.

_ Mr. Scott.—I hope you are also undertaking an economy campaign
in regard to paper ?

Mr. Hydari.—We will probably reduce Government consumption by
about 25 per cent.

Sir Raza Ali—1I find that we propose in the near future to manufac-
ture aeroplanes. Is anybody thinking of manufacturing the type-writers
in India ¢

Chairman.—Lala Shri Ram showed me his works outside Calcutta
where he is already manufacturing some sewing machines and also type-
writers.

Moulvi Abdul Ghani—What have you decided in regard to the fixing
of price of your various publications ¢

Chairman.—I asked for a note on that subject and it seems to me that
the reply given is a satisfactory one. .

Moulvi Abdul Gham.—I have noticed that if there are 800 publications
of one book and three hundred publications of another book more or less of
the same size, there is a difference in their prices.

Chatrman.—The prices depend on illustrations and all sorts of things.
There may be figures and chronological tables. It depends on the cost of
setting them up.

Moulvi Abdul Ghami.—My point is that there should be a certain basis
baving regard to the number of pages and the kind of paper ¢

Chairman—We will be getting away from the cost basis altogether :
whereas the object of this Committee was to get nearer to the cost basis and
uot to fix a uniform charge per page.

"+ Moulvi Abdul Ghani—But for the same kind of publications, there
siiould be some kind of uniform basis.

Chairman.—Much depends upon the number of copies of a certain pub-
iication. At first they work out the cost, then they add 60 per cent. to it to
cover the charges of the agents to distribute the work and other overhead
charges. Then they divide the amount by the number of copies required
and that is the price per copy. That is the sale price.

Sir Raza Ali—C. 1 (8). Can you give me some idea of the other
important stores ¥ This is rather a large expenditure.

Mr. Hydari—C. 1 (3) is the whole mass of other equipment like ink,
pencils, clips, pen-knives, and all sorts of things. Besides, we do not sup-
ply only to the Government of India but also to many Provincial Govern-
ments.

Moulvi Abdul Ghami—May I know why certain Departments of the
Government make cash payment to the printing press and certain other
departments are exempted from this payment ¢

Chairman.—If a Department is not a commercial lepartment, it'is no

use charging it.
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Mr. H ydars.—I do not think we charge the Salt Department. It is a
revenue producing department. But we do charge the P. and T. Depart-
ment, the Army Headquarters and the Railway Department. They pay
cash. This information is given on page 283.

Mr. Scoit.—Col. 1, page 283. What is the explanation of this $

Mr. Hydari.—I am afraid I have only got the explanation why this re-
appropriation was necessary. The intimation of this information was
received from the High Commissioner towards the close of March 1939.

Mr. Scott.—So, the closing of the India Office press does not seem to
be any saving ?

ol Chairman.—No. There were arrears due to His Majesty’s Stationery

COMMERCIAL APPENDIX.

"Chawrman.—The Salt Department has got two aspects. One of its acti-
vities is to' manufacture salt and to sell it at cost price. That is the com- -
mercial side of the department because it must arrange to receive a price
which will cover the actual expenditure.. Then, the Salt Department is
also a revenue department like other departments and in this aspect it is
not' & commercial department. It is only the manufacturing aspect of it
which constitutes a commercial activity. On the revenue collecting side it
pays handsomely. The only object of the manufacturing side is that the
actual cost of production of salt shall be determined correctly and shall be
recovered as an item of cost. ' '

. Sir Raza Ali.—I take it that some departments supply salt only to the
Salt Revenue Department for the purpose of selling it.

Chairman.—What the Department does is this : Supposing it sells to
a distributor 1,000 maunds of salt, then, first of all, he will be charged the
price of the salt and then the tax whatever it is.

Mr. Scott—Page 284, para. 2. May I know what is the explanation
of that ?

Mr. Hydari—The Controller asked for a budget provision based on the

average of the previous years. In this case the excess was mostly due &o
requirements of the Defence Department where there was a rush of print-

ing.
Mr. Jones—There was also rise in prices.
Mr. Hydari—In this case it was mostly due to rush of printing.
Moulvi Abdul Ghani—May 1 know what progress has been made in
connection with the recommendations of the Royal Commission 1
Mr. Hydars—If you will come and see me, I will give you the informa-

Tion.

Myr. Scott—What is this item about econmomy about Baluchistan on
page 386 ? ‘

Mr. Hydari—When the Local Government was about to spend this
money it was pointed out to them that their projeet was not 'techmcally
sound and we advised hemtorefe,rt.h.emattutoaselect committee of ex-
perts of the Central Board of Irrigation.” We hope that the work will

begin fairly soon. "



127

Chairman—Grant No. 77, Delhi Capital Outlay.

My, Scott.—1 believe the Irwin Hospital was a case of rush work and
that the brick work was very poor ?

Mr. Hydari.—It was I am informed due to a desire to fet the thing
opened by a certain date.

Mr. Scott.—What is the expenditure on New Delhi now ¢

Mr. Hydari—We are spending a certain amount on office accommoda-
tion. The expenditure has been mostly on chaprasis’ quarters and clerks’

quarters. To chaprasis we are giving two rooms instead of one. The
whole of the expenditure has been really on the lower paid staff.

Sir Raza Alv—Has radium been installed in the Irwin Hospital %
Mr. Hydari—There is a building for it. Whether they have the equip-
ment I do not know.

Sir Raza Ali—Delhi has now become the capital of India and it is a
central place. We should consider the possibility of having radium treat-
ment at the Irwin Hospital as -early as funds permit.

The Committee then adjourned till 11-30 A.M. on Saturday, the 3lst
August for consideration of the Report.
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